Minutes of the Meeting No. 5/16 scheduled on 08.07.2015 _ (actually held on
22.07.2015) under the Chairmanship of Shri Ajay Kumar Srivastava, Jt. DGFT

The following Members of the Committee were present in the meeting:-

1. Shri Nand Lal, Sr. Development Officer, Department of Industrial Policy and
Promotion, Udyog Bhawan, New Delhi

2. Sheri A.K. Aggarwal, Addl.Industrial Adviser, Deptt. Of C&PC(Chem Div), Shastri
Bhavan,

New Delhi

The Committee first considered minutes of the NC Meeting No.4
/16 for confirmation and confirmed and adopted the same without any change.

Case No M-76 M/ s DCW Ltd., Tamil Nadu
NC No.5/16 F No.01/83/171/18/AM15/DES-IV
Dated 08.07.2015

(held on 22.07.2015)

The Committee considered the case as per agenda for amendment of SION A-1875
description of the product. Committee decided to defer the case for examine the case by
TA. The case is re-listed for 19.08.2015.

Case No M-77 M/ s Servo Plastichem (P)
NC No.5/16 F.No.01/83/50/562/AM11/DES-IV
Dated 08.07.2015 RLA F.No. 02/24/040/125/AM11

(held on 22.07.2015) Lic.No.0210149640 dated 26.10.2010

The Committee considered the case as per agenda. Committee decided to defer the case
for examine the case by TA. The case is re-listed for 19.08.2015.

[ VS —
M/ s Indofil Industries Ltd, Mumbai

F No.01/83/50/1682/AM08/DES-IV
RLA F.No. 03/94/040/00892/AMO8/
Lic.No.0310452615 dated 04.12.2007

Case No M-78
NC No.5/16
Dated 08.07.2015

(held on 22.07.2015)

The Committee considered the case as per agenda. Committee decided to defer the case
for examine the case by TA. The case is re-listed for 19.08.2015.

M/ s HPL Additives Ltd., Faridabad
FlNo,01/83/50/982/AM08/DES-IV/pt.
RLA F.No. 03/94/040/01071/AM11/

Lic.No.0510207641 dated 17.08.2007

Case No M-79
NC No.5/16
Dated 08.07.2015

(held on 22.07.2015)




The Committee considered the case as per agenda. Committee decided to defer the case
for examine the case by TA. The case is re-listed for 19.08.2015.

Case No M-80
NC No.5/16
Dated 08.07.2015

(held on 22.07.2015)

M/ s ADI Fine Chem Ltd, Ahmedabad
F.No.01/82/50/146/AMO9/DES-IV
RLA F.No. 08/24/040/149/AMO08/
Lic.N0.0810067303 dated 21.09.2007

The Committee considered the case as per agenda. Committee decided to defer the case
for examine the case by TA. The case is re-listed for 19.08.2015.

Case No M-81
NC No.5/16
Dated 08.07.2015

(held on 22.07.2015)

M/ s Galaxy Surfactants Ltd., Raigad
F.No.01/83/50/352/AM12/DES-IV
RLA F.No. 03/94/040/010/71/AM11
Lic.No.0310635289 dated 09.06.2011

]

The Committee considered the case as per agenda. Committee decided to defer the case
for examine the case by TA. The case is re-listed for 19.08.2015.

Case No M-82
NC No.5/16
Dated 08.07.2015

(held on 22.07.2015)

M/ s Croda India Co. (P) Ltd,
F.No.01/83/50/149/AM15/DES-IV
RLA F.No. 03/94/040/01061/AM14
Lic.N0.0310771920 dated 25.02.2014

W

The Committee considered the case as per agenda. Committee decided to defer the case
for examine the case by TA. The case is re- -listed for 19.08.2015.

Case No M-83
NC No.5/16
Dated 08.07.2015

(held on 22.07.2015)

M/ s Jay Chemical Ind. Ltd, Mumbai
F.No.01/83/50/129/AM14/DES-IV
RLA F.No. 08/24/040/473/AM13/
Lic.N0.0810120091 dated 08.04.2013

]

The Committee considered the case as per agenda. Committee decided to defer the case
for examine the case by TA. The case is re- -listed for 19.08.2015.



‘rs:z

.
%
N
k: ”» .+
&
S &
s | WA
P R
L, ‘ b

RS A




(Case No M-84 M/ s Laffans Petrochemicals Ltd., Mumbai
NC No.5/16 F.No.01/83/50/225/AMQ9/DES-IV

Dated 08.07.2015 1. RLA F.No. 03/95/040/642/AM08

(held on 22.07.2015) Lic.No.0310463080 dated 22.02.2008

2. RLA F.No. 03/95/040/1379/AMQ7
Lic.N0.0310419553 dated 13.02.2007

i

The Committee considered the case as per agenda. Based on the written recommendation
of Deptt. of C&PC vide their U.O. No. 14010/45/2013-Ch-Il dated 09.07.2015. The
committee approved the case request of the firm as under for EODC/regularization purpose
only:-

1 Advance Authorization No.0310463080 dated 28.02.2008.

From To

Export product description as per NC Export item description
required as per shipping
bill

“C 16-C18 Fatty Alcohol
40 moles ethoxylate” “Laffonics 25/50/C16-C18
Alcohol Ethoxylate (25
moles)

2 Advance Authorization No.0310419553 dated 13.02.2007.

From To

“C 16-C18 Fatty Alcohol
40 moles ethoxylate’ “Alcohol Ethoxylate C18-C18
25 Eo/Etoximix HC25/Etomic
HC-S (C16 C18 Alcohol)

Norms Committee has accepted the recommendation of Deptt. of C&PC and approved the
case.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.




Case No M-85 M/ s Kagazkaar Industries Ltd., Mumbai
NC No.5/16 F.No.01/83/50/87/AM09/DES-IV/pt.
Dated 08.07.2015 1. RLA F.No. 03/94/040/894/AM08
(held on 22.07.2015) Lic.No0.0310451535 dated 26.11.2007

The Committee considered the case as per agenda. Based on the written recommendation
of Deptt. of IPP during the meeting on 22.07.2015, the Committee decided to amend the
export item and import item no.2 approved in the meeting no.2/16 dated 13.05.2015 (held on
28.05.2015) without any other change in the decision taken by NC in its Meeting No.2/16
dated 13.05.2015 (held on 28.05.2015), as under:-

Export Item:

From To
Printed sacks with/without handle with | Printed paper sacks with/without handle with print 4‘
print

Import Item No.2:

From To
Twisted Paper Cord (3MM-5MM Twisted Paper Cord (3MM-5MM Diameter)- 1.02
Diameter)- 1.02 Kg/Kg content in export | meter/meter content in export product
product

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.
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Office of Directorate General of Foreign Trade
New Delhi.

Para 4.7 Decision(DRAFT)

MEETING NUMBER - 5/83-ALC1/2015 MEETING DATE : 08.07.2015
' [Case No.:53/47/83- Party Name:GUJARAT  Meet No/Date:5/83- Status:Case |
- ALC1/2011 NRE COKE LTD. ALC1/2015 Deferred
| 7 08.07.2015
1 HQ File RLA File Lic.No/Date:0210172551 Defer
:01/83/050/00842/AM 12/ :02/24/040/00176/AM12/  [17.01.2012 Date:19.08. 2015

’r lDemswn :The case defer for four weeks. Reminder to M/o Coal (Shr| D.N. Prasad Jt Secretary)
lissued on 11.3.2014. DO reminder to Jt.Secretary (M/o Coal) issued on 18. 6.2014. The case is re-r
listed for 19.08.2015. :

" [Case No.:15/1/83- Party Name:INDIAN Meet No/Date:5/83- Status:Case
'ALC1/2012 TECHNOMAC CO.LTD.  ALC1/2015 Deferred

| 08.07.2015

| HQFile RLA File ILic. No/Date: 0510318043 Defer ‘

2 :01/83/050/00973/AM12/ 05/23/040/00459/AM12/  16.02.2012 Date:19.08. 2015 |

‘Decrsuon :The Comments considered the case as per agenda and observed that techmcal‘
‘Comments were called for from M/o Mines but the same have not been received so far. DO letter
dated 03.06.2014 from JDG to Jt. Secretary, M/O Mines to expedite the comments. The case is re-
~ listed for 19.08.2015. ,

T Case No.:3/10/83- "Party Name:MERINO ~ [Meet No/Date:5/83- - rStatus Case
ALC1/2014 PANEL PRODUCTS LTD. ALC1/2015 ‘Deferred |
| 3 08.07.2015 | |
3HQ File RLA File ' Lic.No/Date:0210176701 [Defer |
-01/83/050/00233/AM15/  :02/21/040/00012/AM13/  19.04.2012 Date:19.08.2015

‘ aDec|S|on :D/L dated 03.06.2015 issued by Deptt. of C&PC(Chem. D|V)(AKA) . Re- listed for
. 19.08.2015. a

I ;E’éée"Né.:zolslss-” ' Party Name:PUNE ~ IMeet No/Date'5/83- Status:Case
ALC1/2012 METAGRAPH ALC1/2015 Deferred
“ 08.07.2015
4 HQ File RLA File ' Lic.No/Date:31 10054198 Defer |
~ :01/83/050/00157/AM 13/ '31/83/040/00257/AM12/ 11.05.2012 Date:19.08.2015 |

;’ ;Dec15|on -DI/L dated 12.11. 2014 issued by DIPP. Agarn DIL issued by DIPP on 7.5. 2015. The case
 lis re-listed for 19.08.2015.

" [Case No.:1113/83-  Party NameSHYAM  Meet No/Date:5/83- status:Case |

| ALC1/2013 CHEMICALS PRIVATE ~ ALC1/2015 Deferred

|| LIMITED 08.07.2015

5HQFle RLAFile Lic.No/Date:0310694693 Defer |
101/83/050/00163/AM14/  :03/95/040/00054/AM13/  |15.05.2012 Date:19.08. 2015

Decision “The Committee considered the case as per agenda and decided to defer consrderatron
oof the case for want of hard copy of appllcatlon from RA as per para 4 74’ of; HBP(2009 14)

pe v ar
. 5.t ot ‘.5"“ et
P23 AT AR g « a0l
X .2 < av (%
3 bSO R v,ft\'.'ﬁ are®
5 \ LS 3 G e t"‘,»\’." v.,‘\ ) 3 ;‘ C’Jf\:
o g L



I;Qgrgénzdg;ss were issued to RA, Mumbai on 17.4.2014 and 14.7.2014. The case is re-listed forr

" [Case No.:40/47/83- Party Name:HYDERABAD Meet No/Date:5/83- Status:Case |
ALC1/2012 CHEMICALS LIMITED ALC1/2015 Deferred

" 08.07.2015

—————— . S—

- HQ File RLA File Lic.No/Date:0910054301 |Defer i

:01/83/050/00874/AM13/  :09/24/040/00387/AM13/  09.11.2012 Date:19.08.2015 |

' rDec|S|on Comments awalted from Deptt of C&PC(Chem D|v) "The case re-listed f for 19.08.2015. f

B féése No.:36/5/83- Party Name:SUDARSHAN  Meet No/Date: 5/83- Status:Case
ALC1/2013 'CHEMICAL INDUSTRIES ALC1/2015 :Deferred
I LTD 08.07.2015 - |
7 rHQ File RLA File ‘ch No/Date:3110056284 ‘Defer T
-01/83/050/00044/AM14/ ~:31/83/040/00128/AM13/  20.11. 2012 Date:19.08. 2015 |

Decision :The > Committee considered the case as per agenda "and decided to defer consrderatlon
of the case for wants of information from the firm. D/L dated 03.06.2015 issued by Deptt. of‘
'C&PC(Chem. Div)(AKA) . Re listed for 19 08 2015.

“ré»ése No.:4/51/83- Party Name:TCPL ' Meet No/Date:5/83- Status: .Case |
~ ALC1/2012 PACKAGING LIMITED ALC1/2015 Deferred |
| 08.07.2015 ‘ |
5| <HQ File RLA File Lic No/Date-0310719967 |Defer |
© :01/83/050/00910/AM 13/ 03/95/040/00797/AM13/  109.01.2013 Date:19.08.2015

Decision :The Committee considered the case as per agenda. The Committee decided to call for
Central Excise Data duly certified by Central Excise. Letter issued on 22.1.2014 for Central Excuse
\ ‘Data Remlnder to flrm on 14. 7 2014 The case is re- ||sted for 19 08. 2015

" [case No.:5/5/83- "~ Party Name:SYNGENTA ~ Meet No/Date:5/83- Status:Case
ALC1/2013 INDIA LIMITED ALC1/2015 Deferred
|| 08.07.2015
9HQFile  RLAFile ’ " ILic.No/Date: 3110057093 Defer
:01/83/050/00013/AM14/ '31/83/040/00163/AM13/  112.02.2013 Date:19.08.2015

Decusnon :DIL dated 19. 05.2015 issued by Deptt of C&PC(Chem Duv)(AKA) . Re- listed for‘
' 19.08.2015

[ E‘Es&'ﬁb.:4775é/83- ~ Party Name:INDO 1Meet No/Date:5/83- ' iétartus:Casie'T 1
. |ALC1/2012 COLCHEM LIMITED ALC1/2015 Deferred i
L 08.07.2015 ‘
10lHQFile RLA File © " Lic.No/Date:0810118389 Defer

I: 01/83/050/00966/AM‘I3/ 08/24/040/00379/AM13/ 14.02.2013 Date 19.08. 2015

Decusnon .Comments awaited from Deptt of é’&’ﬁC(c}ré&h’ ‘Diir) The case re- Jlisted for
r19 08 2015 i r

M Eése No.:33/5/83- Party Name:PANAMA ~ Meet No/Date:5/83- 3 Status Case
‘ALC1I2013 PETROCHEM LTD. ALC1/2015 Deferred |

| 08.07.2015

;” ’HQ e RLAFle  LicNo/Date: 0310727299 Defer ‘
:01/83/050/00041/AM14/  :03/95/040/00901/AM13/ 07.03.2013 Date:19.08.2015

Decns]on Comments awalted from Deptt of C&PC(PC DIV) The case re lrsted for 19.08‘2015 '




" Case No.:3/5/83- Party Name'ESTEEM  Meet No/Date:5/83-  Status:Case |
ALC1/2013 INDUSTRIES PVT. LTD, |ALC1/2015 Deferred |
. B 08.07.2015 |

4 HQFile RLA File LicNo/Date: 1710005297 Defer |

121.01/83/050/00011/AM14/  :17/24/040/00008/AM14/  22.04.2013 Date:19.08.2015 |

Decision :The Committee considered the case as per agenda and decided to defer
of t.he case for vyant of hard copy of application from RA as per para-4.7.4 of HBP(
‘m?ll toRA @og lﬁsued on 28.10.2014. The case is re-listed for 19.08.2015.

e e
consideration |

2000-14). E-|

" [Case No.:17/17/83- Party Name:MAHAK Meet No/Date:5/83-  Status:Case
ALC1/2013 DYECHEM INDUSTRIES ALC1/2015 Deferred |
- - 08.07.2015 |

~ HQFile RLA File LicNo/Date 0810120489 [Defer |

1 01/83/050/00190/AM14/ _ :08/24/040/00015/AM 14/ 25.04.2013 Date:19.08.2015

|
||
| \Central Excise, Ahmeda

Central Excise Data duly certified by

Decision :The Committee considered the case as per agenda. The Comittee ‘decided to call for

| bad vide letter dated 22.7.2014 has written to th
does not have any such details available with them, hence it is not possible to issued Central |
[Excise Certificate. The case is re-listed for 19.08.2015. *

Central Excise. The Committee noted that Superintendent of‘;{

e firm that their office |

[ . —
~ [Case No.:53/17/83- Party NamePROEC  Mest No/Date:5/83- Status:Case T
 |ALC1/2013 ENERGY LIMITED ALC1/2015 Deferred |
. | 08.07.2015 | |
44 HQ File RLA File LicNo/Date:0510352597 Defer
141.01/83/050/00226/AM14/ :05/24/040/00016/AM14/  29.04.2013 Date:19.08.2015

f {ﬁ?ﬁé?dﬁ"?fhé’éérﬁn&ittee considered th
 |some time to give reply to the D/L remin
. Iconsideration of the case for four weeks. The c

as per agenda. The firm has requested to allow |
der dated 11.7.2014. The Committee decided to defer |
ase is re-listed for 19.08.2015. i

" Icase No.:51/17/83- Party Name:ASIATIC ~ Meet NoiDate:5/83-  Status:Case
 ALC1/2013 INDUSTRIES ALC1/2015 Deferred

| 08.07.2015 |
; 5{H6”Fn’é” RLAFile Lic.? o/Date:0810120614 Defer ‘s
151:01/83/050/00224/AM 14/ :08/24/040/00018/AM14/ 30.04.2013 Date:19.08.2015

Decision :The Com
|

| |C&PC(Chem. DiV)(AKA)

L mittee considered the case as p;ef
. |of the case for wants of information from the firm.
. Re-listed for 19.08.2015.

agenda and decided to defer consideration |
D/L dated 13.07.2015 issued by Deptt. of |

" [CaseNo.1/9/83- Party Name:JK MASTER  Meet No/Date'5/83-  |Status:Case |
. |ALC1/2013 BATCH PVT.LTD. /ALC1/2015 Deferred ;
. 08.07.2015 | .‘
. HQFile  RLA File Lic.No/Date:0510353100 Defer a
16 :01/83/050/00157/AM14/ -05/23/040/00030/AM14/  03.05.2013 Date:19.08.2015 |

Decision :The Committee c

'of the case for want of hard copy of

\Letter was issued for hard copy on

" [Case No.:46/17/83-

issued on 28.10.2014. The case is re

Party Name:ASIATIC

onsidered the case as per ég'énda and decided to defer consideration

of HBP (2009-2014). |

application from RA as per para 4.7.4
RA issued by E-mail|

17.4.2014 and 11.7.2014. Reminder to
-listed for 19.08.2015.

N

 MestNoDate'5/83-  [Status:Case

e

| _ALC1/2013 INDUSTRIES ALC1/2015 Deferred

17| 08.07.2015 | |

 HQFile RLA File Lic.No/Date;0810120821 | Defer |
— ~ R A — —_—




i’@i/’_sséjﬁ_:éé/@oz'1”9/'Aiv|i4/ 08/24/040/00041/AM14/  07.05.2013 "~ Date:19.082015 |
Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for wants of information from the firm. D/L dated 23.07.2015 issued by Deptt. of |
gC&PC(Chem. Div)(AKA) . Re-listed for 19.08.2015. 3

I b v |
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 [CaseNo.:28/17/83- Party Name:.CHEMCON | Meet No/Date:5/83-  Status:Case

: iALC112013 }SPECIALITY /ALC1/2015 Deferred
“18 | \CHEMICALS P LTD 08.07.2015 ;
8 o e
; @HQ File RLA File ILic.No/Date:3410036839 |Defer ‘
;:971»/873/050/00201/AM14/ -34/24/040/00012/AM14/  10.05.2013 Date:19.08.2015
-J?f_clflgn ;go_mrrrnents awaited from Deptt‘ 'of"C&PC(PVC' DﬁivS.nTﬁ'e case re-listed fd?"lfggbg.édiﬂéf
‘7_Eéééﬁb;?§él'i?/§3?""" " Paty Meet No/Date:5/83- ;”éiiih';i;se 1
% 3ALC112013 ‘Name:CROPNOSYS /ALC1/2015 Deferred \
(INDIA) PRIVATE 108.07.2015
19 ) LIMITED
HQ File RLA File Lic No/Date:0310734662 Defer |
:01/83/050/00265/AM14/ -03/94/040/00097/AM14/  16.05.2013 Date:19.08.2015
}Decision :Comments awaited from Depfttf’ofC&wF’Cf(Ché’rfn 'bii})TT’hé 6a§é"'r§-|‘if$féawf6rw1ﬂ§.6836{5.'7l
" [case No.:45/17/83- Party Name:ASIATIC  Meet No/Date'5/83-  |Status:Case |
'/ALC1/2013 INDUSTRIES /ALC1/2015 Deferred
. 08.07.2015 | |
- 'HQ File RLA File " Lic. No/Date:08101 21195 Defer |
‘ 5101/83/050/00218/AM14/ -08/24/040/00062/AM14/ | 17.05.2013 gDate:19.08.2015k

Decision :The Committee considered the case as per agenda and decided to defer consideration
i Eof the case for wants of information from the firm. D/L dated 23.07.2015 issued by Deptt. of!
| |C&PC(Chem. Div)(AKA) . Re-listed for 19.08.2015. 1

1

" Case No.:23117/83-  Party Name:MAHAK Meet No/Date 5/83-  Status:Case
ALC1/2013 DYECHEM INDUSTRIES ALC1/2015 Deferred |
08.07.2015 | |

 [HQFle RLAFie  ILicNo/Date:0810121258 Defer

~ |01/83/050/00196/AM14/ :08/24/040/00065/AM14/  20.05.2013 Date:19.08.2015 |

o e e poT agenda, The Committee decided to call |

'Decision :The Committee considered the case as per agenda. The Committee decided to call for‘;
{Central Excise Data duly certified by Central Excise. Letter was issued to firm for furnishing the |
Central Excise Data on 11.7.2014. The Committee noted that Superintendent of Central Excise, |
'Ahmedabad vide letter dated 22.7.2014 has written to the firm that their office does not have anyi
'such details available with them, hence it is not possible to issued Central Excise Certificate.The{

|

“ %case is re-listed for 19.08.2015. T ]
" [Case No.:27/17/83- Party Name:MARUTI  Meet NoDate'5/83- |Status:Case |
- ALC172013 MULTICHEM PVT. LTD.  ALC1/2015 Deferred |
|| 08.07.2015 | |
22 HQ File RLA File ' Lic.No/Date:0810121378 Defer
" |01/83/050/00200/AM14/ :08/24/040/00074/AM14/ 24.05.2013 Date:19.08.2015 |

Decision :Comments awaited from Deptt. of C&PC(Chem Div). he case re-listed for 1 9.08.2015. |

| |Case No.:24/26/83- Party Name:CAMPHOR & 'Meet No/Date:5/83- Status:Case |
23 \ALC1/2013 ALLIED PRODUCTS \/ALC1/2015 I Deferred ﬁ
L LIMITED, 08.07.2015, .0+ " 31 ?
e e - E— . _r,vv ,,'{’)"7"“’;{- -

<o ﬁ R *;.ngfé,, (@

wygd W T TS wor®



HQ File
| :01/83/050/00347/AM14/

" RLAFile

:03/94/040/00167/AM14/

" ILic.No/Date:0310736146 Defer ‘

130.05.2013 Date:19.08. 2015‘

Demsnon :The Committee considered the case as per agenda and decided to examine the case |

'on the basis of production and consumption data certified by CA and comments furnished by TA . \

'The case is re-listed for 19.08.2015.

ALC1/2013

R ——
01/83/050/00348/AM‘I4/

Case No.:25/26/83-

ALLIED PRODUCTS

LIMITED,

RLA File
:03/94/040/00169/AM14/

Decision :The Committee considered the case as per agenda ‘and decided to examine the case
on the basis of production and consumption data certified by CA and comments furnished by TA .

r ,The case |s re Irsted for 19 08 2015

" [Case No.:20/26/83-

ALC1I2013

tHQ File
01/83/050/00343/AM14/

; wDecrsmn :The Commrttee (o]

Party Name:CAMPHOR & Meet No/Date:5/83- |
ALLIED PRODUCTS

LIMITED,

BT e S

:03/94/040/001 70/AM1 4/

The case is re hsted for 19.08.2015.

" |case No.:65/26/83-
t ALC112013

126 ﬁ-i 57 [ —
) tO1/83/050/00388/AM14/

rDemsron :D/L dated 03.06.2015 issued by Deptt. of C&PC(Chem DIV)(AKA) :

. [19.082015.

*“” r’E&é’é‘i&.‘iéé/’ééi&i-"

| %ALc1/2013

t

127 lHQ File
:01/83/050/00386/AM14/

Declsmn -D/L dated 03.06.2015 issued by Deptt. of C&PC(Chem Drv)(AKA) ;

19.08..2015.

" [Case No.:13/21/83-
. |ALC1/2013
|

BiiaFie
01/83/050/00299/AM14/

Party Name: 'SUDARSHAN rMeet No/Date:5/83-
'CHEMICAL INDUSTRIES /ALC1/2015
LTD

" |RLA File

-31/83/040/00033/AM14/

Party Name:SUDARSHAN Meet No/Date:5/83-
CHEMICAL INDUSTRIES ALC1/2015
LTD

RLA File
-31/83/040/00018/AM14/

~ IParty Name:ATLANTIC

'CARE CHEMICALS
RLAFile
110/24/040/00021/AM14/

Party Name:CAMPHOR & Meet No/Date:5/83-

“Lic.No/Date:0310736144 Defer |

"~ Lic. No/Date 3110058596 rDefer r

" Meet No/Date:5/83- |

|

| Status: Case
\ALC1/2015 ;Deferred

108.07.2015 ‘

Date:19.08.2015

:j30 05.2013

E—

Status: Case

‘ALC1 /2015 Deferred

08.07.2015 ‘ i
‘ch No/Date:0310736370 Defer |
03.06.2013 Date:19.08.2015 |

onsidered the case as per agenda ‘and decided to examine the case'
'on the basis of production and consumption data certified by CA and comments furnished by TA .

—

rStatus Case
rDeferred
08.07.2015 »

Date 19.08.2015
Re- listed for |

03.06.2013

]

Status .Case ’!

rDeferred
08.07.2015 )
Lic.No/Date: 31 10058683 Defer
110.06.2013 Date19 08. 2015

'Re- listed for t
|
|

'Status:Case |

ALC1/2015 Deferred
08.07.2015 -
" ILic.No/Date: 1010053953 [Defer |
02.07.2013 Date:19.08.2015

e IR e

tDemsmn DL dated 17 10 2013 lssued by DBT The case IS re Irsted for - 19.08. 3.2015. |

5 ALC1/2013

HaFile

" [Case No.:71/26/83-

Party Name:ARIES DYE

CHEM INDUSTRIES,

RLA File

“Meet No/Date:5/83-

tStatus Case “

IALC1/2015 rDeferred
08.07.2015 ‘ )
ch No/Date 0810122586 Defer |
. — }” o
AL 94 :_"'4 A"_ nfdﬁ;‘
g ,\? (80 N R wm‘“’#
\‘4.\0 i ‘.‘ \‘,;j\'\‘ Q‘\“\ )
P er:-"“‘



| P1/83/050/00394/AM14/ 08/24/040/00008/AM14/ 0607.2013  Datei19.08.2015|
! §Decision :The Committee considered the case as per égéﬁda. The Committee d”ééfi’d-é'dﬁfcfaﬁéafll?arﬂi
\Central Excise Data duly certified by Central Excise. Letter issued on 22.1.2014. Reminders were |

44|sisu7eqog _11.74;2014 and 11.7.2014. The case is re-listed for 19.08.2015. J
" [case No.:14/5/83-  Party NameESTEEM  Meet NoDate'5/83- |Status:Case |
- ALC12015 INDUSTRIES PVT.LTD, |ALC1/2015 Deferred |
i | 08.07.2015

50 HQFile RLA File Lic.No/Date:1710005443 Defer |
30 :01/83/050/00253/AM 16/ :17/24/040/00051/AM14/  11.07.2013 Date:19.08.2015

ga;as‘iz;a’ The Committee considered the case as per agenda and decided to defer consideration
of the case for want of hard copy of application from RA as per para 4.7.4 of HBP (2009-2014). 1

The case is re-listed for 19.08.2015. {
§"""iE’as“é”Nb.:é/éO/ss'- : Party Name:PONDY 'Meet No/Date:5/83- Status:Case
. ALC1/2013 OXIDES AND ALC1/2015 Deferred |
| CHEMICALS LIMITED ~ |08.07.2015 | 5
31 [HQ File RLA File - j[i"é.NEJ/BEEEEERBE()ZG@Z[&éf'é}"” o
:01/83/050/00285/AM14/  :25/24/040/00003/AM 14/ 24.07.2013 Date:19.08.2015
[ Decision :Comments awaited from Deptt. of C&PC(WC—Hé}ni Di\rli)’.w'rl;ﬁéwcéég7Téi‘r'é¥'|'i#s"t€d)farril\
| 19.08.2015. ;
"'é’é’ééé‘Nb.":’éé’/’ésms! "~ party Name:PROEC ~ Meet No/Date:5/83- ';s‘tams;casaﬂ

ALC1/2013 ENERGY LIMITED ALC1/2015 Deferred |
N 08.07.2015 @ a
332 HQ File RLA File Lic.No/Date:0510362195 Defer - '1
~ :01/83/050/00421/AM14/ 05/24/040/00169/AM14/ 07.08.2013 Date:19.08.2015
" IDecision :DL issued by Deptt. of C&PC(PC Div). The case is re-listed for 19.08.2015.
 [case No.:46/26/83- Party Name:LONA Meet No/Date:5/83- Statuscasei
. |ALC1/2013 INDUSTRIES LIMITED | ALC1/2015 Deferred
|| 08.07.2015 |
§33 HQFile “RLAFile " [Lic.No/Date:0310744875 Defer 1,
| |:01/83/050/00369/AM14/ 103/95/040/00286/AM14/  12.08.2013 Date:19.08.2015 |
" |Decision : .Comments awaited from Deptt. of C&PC(Chem Div). The case re-listed for 19.08.2015. ‘1
?’”ES%Z’NB‘Q&%’Q}ééiéEJ" "~ Party Name:MAHAK Meet No/Date:5/83- Status:Case |

ALC1/2013 DYECHEM INDUSTRIES |ALC1/2015 Deferred |
. 08.07.2015 | 1
" HQFile ~ RLAFile T |Lic.No/Date:0810123892 Defer i
| :01/83/050/00422/AM14/ :08/24/040/00218/AM14/ 16.08.2013 Date:19.08.2015 |

|34 Decision :The Committee considered the case as per agenda. The Committee decided to call for|
| |Central Excise Data duly certified by Central Excise from the firm. Letter was issued to firm for |
| furnishing the Central Excise Data on 11.7.2014. The Committee noted that Superintendent of |
| |Central Excise, Ahmedabad vide letter dated 22.7.2014 has written to the firm that their office |
. |does not have any such details available with them, hence it is not possible to issued Central |
. |Excise Certificate. The case is re-listed for 19.08.2015. “




[Case No.:43/30/83-  Party Name:MODERN _ Meet No/Date:5/83-  Status:Case
- ALC1/2013 INSECTICIDES LIMITED | ALC1/2015 Deferred
O 08.07.2015 |
*°Ha File RLA File Lic.No/Date:3010096547 Defer
:01/83/050/00505/AM14/  :30/24/040/00023/AM14/  03.09.2013 Date:19.08.2015

\Decrsron Comments awarted from Deptt of C&PC(Chem DIV) The case re I|sted for 19 08 2015 |

!37
i

a8
t

R |

- [CaseNo0.7/30/83-  Party Name DYNAMIC  Meet No/Date:5/83-  |Status:Case |
EALC1/2013 INDUSTRIES LIMITED,  ALC1/2015 Deferred 1

’ , _ 0 08.07.2015 i i
tHQ File 'RLA File ‘LIC No/Date 0810124522 Defer ‘
:01/83/050/00469/AM14/ -08/24/040/00247/AM14/ |05.09.2013 ‘Date 19.08. 2015 <

7 tDecrsron :Comments awaited from Deptt of C&PC(Chem D|v) _The case re-listed for 19. Oé 20t5

iﬁffaseﬁc.:édléilé3'- ~ Party Name:CAMPHOR & Meet No/Date:5/83- Status:Case :
\ALC1/2013 ALLIED PRODUCTS ‘ALC1/2015 TDeferred 1
} LIMITED, 08 07.2015 t
lHQ File RLA File " Lic.No/Date:0310748782 | \Defer - j
:01/83/050/00595/AM 14/ 03/94/040/00484/AM14/ 106.09.2013 |Date:19.08. 2015

TDecrsron :The Committee considered the case as per agenda and decided to examine the case r
'on the basis of production and consumption data certified by CA and comments furnished by TA .

;The case is re-listed for 19.08.2015. \

‘[Case No.:4/30/83- Party Name!INDO !Mééi”NB’/BéiE 5/83-  |Status:Case |
ALC1/2013 'COLCHEM LIMITED ALC1/2015 Deferred t
; 08.07.2015 |
rHQ Fle " RLAFle  |Lic.No/Date: 0810124575 Defer
:01/83/050/00466/AM 14/ :08/24/040/00243/AM14/ 10.09.2013 Date:19.08. 2015

lDeC|sron Comments awalted from Deptt of C&PC(Chem D|v) The case re hsted for 19 08 2015 r

" [Case No.:46/30/83-  Party NameEMAMI Meet No/Date:5/83- ~ [Status:Case |
. tALC112013 BIOTECH LIMITED, ALC1/2015 TDeferred |
t 08.07.2015 “
39 Héﬁré” - RLAFile " ILic.No/Date:0210194063 Defer |
‘ ‘ O1/83/050/00508/AM14/ 02/24/040/00080/AM‘I4/ 110.09.2013 'Date:19.08.2015 | i
‘ [Demsron :DL issued by DC(MSME) Reminder to be ‘issued. The ‘Committee ‘decided to deferl
} tconsrderatlon of the case for four weeks The case re- lrsted for 19 08 2015 |
" [Case No.:8/30/83- |Party Name:ASIATIC. " IMeetNo/Date'5/83-  Status:Case |
| |ALC1/2013 INDUSTRIES rALC1/2015 ‘Deferred 1
. : 108.07.2015 7
“harie  RLAFie ' Lic.No/Date:0810124724 Defer

L 01/83/050/00470/AM14/ O8/24/040/00262/AM14/ \12 09. 2013 Date:19.08.2015 1

41

Decrsron Comments awarted from Deptt of C&PC(Chem DIV) The case re Ilsted for 19 08 2015 r

fd;ééﬁ&iésisd/ss- " Party Name:CHEMINOVA Meet No/Date:5/83- 'Status:Case

'ALC1/2013 INDIA LIMITED ALC1/2015 Deferred
08.07.2015

HQ File - RLA File " ILic.No/Date:0310749470 Defer

~ [01/83/050/00598/AM14/ :03/94/040/00513/AM14/ 13.09.2013 ’Date 19 08. 2015

11




l De};};‘.’a’ﬁ Comments awalted from Deptt of C&PC(Chem D|v) The case re hsted for 19 08.2015.

T i i iy [ - SE——

- |Case No.:52/30/83- Party Name:PARIJAT {Meet No/Date:5/83- Status:Case

- |ALC1/2013 INDUSTRIES (INDIA) ~ |ALC1/2015 Deferred

o — - PVT.LTD,, 08.07.2015 | |

| ;HQ File RLA File LicNo/Date:3310027661 Defer
:01/83/050/00514/AM14/ _ |:33/24/040/00008/AM14/ 20.09.2013 Date:19.08.2015 |

— Nt

t TDecnsuon Comments awalted from Deptt of C&PC(Chem DIV) The case re- hsted for 19.08.2015. 1

WSR2 S

B @EENB’.’ZE/’EZES?" "~ lPatyNameINDO [Meet No/Date:5/83- Status:Case |
- |ALC1/2013 COLCHEM LIMITED ALC1/2015 Deferred 1
" 08.07.2015 |
l43 ra File RLA File "~ ILicNo/Date0810125172 [Defer R

:01/83/050/00548/AM 14/ [08/24/040/00223/AM14/ 27.09.2013 Date:19.08.2015

1 1Decusmn Comments awa|ted from Deptt of C&PC(Chem DIV) The case re- hsted for 19 08 2015 ‘l

_

" [case No.:2/34/83-  Party NameANKIT  Meet No/Date:5/83- ~ [status:Case |
| ‘;ALC112013 INDUSTRIES \ALC1/2015 Deferred 5
:l 108.07.2015 t ‘
| lHQ File RLA File Lic No/Date:0810125252 [Defer
t 01/83/050/00537/AM14/ -08/24/040/00287/AM14/ 30.09.2013 \Date:19.08. 2015 |
‘ Decuswn Comments awalted from Deptt of C&PC(Chem DIV) The case re ||sted fof 1968 20151
" case No.7/28/83-  |Party Name:MODERN  Meet No/Date'5/83-  |Status:Case 1
; !ALC112013 INSECTICIDES LIMITED ALC1/2015 TDeferred -i
g * 08.07.2015 3
; HQ File RLA File Lic. No/Date: 3010097273 | Defer t
1 I 01/83/050/00459/AM14/ 30/24/040/00033/AM14/ 03.10. 2013 Date:19.08.2015 ~
[Demsmn Comments awalted from Deptt of C&PC(Chem DIV) The case re- Ilsted for 19 08.2015. 1
" [case No.:6/34/83- "~ IPartyNamelNDO Meet No/Date'5/83- Status: :Case |
1 EALC112013 'COLCHEM LIMITED \ALC1/2015 Deferred ’!
‘ 08.07.2015 ‘
46 HQ File RLA File Lic.No/Date: 0810125294 ‘Defer ;
| \ 01/83/050/00541/AM14/ :08/24/040/00274/AM14/ 03.10.2013 Date:19.08.2015 |
| lDec|5|on Comments awa|ted from CEptt orf'CgPC(Chem DIV) The case re- llsted for 1 19. 08 2015 '
3 1Case No.65/34/83-  PartyName:R K. [Meet No/Date'5/83-  Status:Case |
ALC112013 INDUSTRIES ALC1/2015 Deferred
‘ 08.07.2015 | *
t47 HQ File — [RLAFile = tLuc No/Date: :3410038103 | Defer ‘,
. 01/83/050/00600/AM14/ 34/24/040/00161/AM14/ 03.10.2013 TDate 19.08.2015 ‘
\ T):cTsTon Comments awalted from Deptt of C&PC(Chem D|v) The case re Ilsted for 19 08 2015
" Icase No.:16/1 8/83- Party Name:NEELIKON ~ Meet NoDate'5/83-  |Status:Case |
T 1ALC1/2014 FOOD DYES & ALC1/2015 Deferred ‘
'i48 ‘; CHEMlCALS LIMITED 08.07.2015 “ ]
| lHQ Fie  [RLAFie Lic.No/Date:0310752324 | Defer ‘.
01/83/050/00705/AM15/ .03/95/040/00508/AM1§/ w04 10. 2013 Sore, i Date'19 08. 2015
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‘ eri;Tan :The Committee considered the case as'oer agenda ‘and decided to defer consideration
‘ |of the case for want of hard copy of application from RA as per para 4.7.4 of HBP (2009-2014).
. [Thecaseisre- -listed for 19.08.2015. |

US|

|

M lCase No.1/34/83-  |Party Name:ARUNAYA Meet No/Date:5/83- 'Status:Case |
| ALC1/2013 ORGANICS PVT. LTD.  ALC1/2015 Deferred
49 - 08.07.2015

HQ File RLA File " Lic No/Date:0810125589 Defer ]
T -01/83/050/00536/AM14/  :08/24/040/00299/AM14/  [11.10. 2013 Date:19.08.2015 1

r fEeE‘.é.bn Comments awalted from Deptt of C&PC(Chem Drv) The case re- llsted f‘é’"r""’ig 08 2015 l

e e i —

- [case No. No.:1/30/83- Party Name:ROHAN  |Meet No/Date:5/83- ~Status:Case
1ALC1I2013 DYES AND ALC1/2015 Deferred

n INTERMEDIATES LTD.  08.07.2015 |

50| HQ File RLA File "~ Lic. No/Date: 0810125597 [Defer -
%01:01/83/050/00463/AM14/  :08/24/040/00277/AM14/ 14.10.2013 Date:19.08.2015

l i'eclslon :The Committee considered the case as per agenda The Committee decided to call for
r Central Excise Data duly certified by Central Excise. Letter was issued for CE Data on 17.4.2014
| ,and has been remlnded on 14 7. 2014 The case is re- Ilsted for 19.08.2015.

[ Téé“s’é"ﬁd;':'z'is”aiééf Party Name:ROHAN | B WEMeet No/Date'5/83- Staﬁtusﬁcas—eﬁfi
. ALC1/2013 DYES AND ALC1/2015 Deferred r
o INTERMEDIATES LTD.  08.07.2015 | !
i51 HQ File “IRLA File * LicNo/Date: 0810125598 [Defer |

:01/83/050/00464/AM 14/ 08/24/040/00278/AM 14/ |14.10.2013 Date:19.08.2015 |

\ |Dec|3|on :The Committee considered the case as per agenda “The Committee decided to call for
. Central Excise Data duly certified by Central Excise. Letter was issued for CE Data on 17.4. 2014*
| ‘and has been remmded on 14. 7 2014. The case is re- ||sted for 19 08. 2015

L I ESE.
T—Ease No.:4/34/83- [Party NameJAY rMeet ot No/Date:5/83- [é_t;tECase YEI
. |ALC1/2013 CHEMICAL INDUSTRIES rALC1/2015 ;Deferred 1
N ILTD., 108.07. 2015 {
| — S N — s S — === e — —
r52 ]HQ File RLA File Lic. No/Date 0810125595 Defer 1
| :01/83/050/00539/AM14/ 08/24/040/00312/AM14/ 14.10.2013 Date:19.08.2015

Dec|S|on Comments awalted from Deptt of C&PC(Chem Drv) The case re- Iusted for 19. 08 2015!J

" [Case No..9/34/83-  Party NameINDO  MeetNo/Date5/83- [Status: Case |
| iALc1/2013 COLCHEM LIMITED ALC1/2015 Deferred |
N 08.07.2015 |
Blharie RLAFle  lLicNo/Date:0810125615 Defer |
| :01/83/050/00544/AM14/ 08/24/040/00298/AM14/ (14.10.2013 Date:19.08.2015

| e

l ]Decusmn Comments awalted from Deptt of C&PC(Chem DIV) The case re Ilsted for 19.08. 2015_J

" [Case No.:10/34/83- “Party Name:INDO | Meet  No/Date:5/83- |Status:Case |
- ALci2013 COLCHEMLIMITED ~ ALC1/2015 Deferred |
| 108.07.2015 | |
154 HQFle  RLAFile ~ " [Lic.No/Date:0810125614 Defer |
- [01/B3/050/00545/AM 14/ [08/24/040/00287/AM 14! 14.10.2013 Date:19.08.2015

l
|

1Dec|5|on Comments awalted from Deptt of C&PC(Chem D|v) T"he case re ||sted for 19 08 2015 1

13







" case No.:11/34/83- Party Name:ROHAN ~ |Meet No/Date:5/83-  |Status:Case

 ALC1/2013 DYES AND ALC1/2015 Deferred

155 j INTERMEDIATES LTD. |08.07.2015 3.

7% HQ File RLA File Lic.No/Date:0810125596 Defer

. :01/83/050/00546/AM14/ :08/24/040/00241/AM14/  |14.10.2013 3Date:19.08.2015

'\ iDecision :Comments awaited from Depit.forf'ééﬁb('cmhéh "D’i'v)'.AThe case re-listed for 19.08.2015.

{_ ]Case No.:114/34/83- 'Péf{y NameJAY A%Meet No/Date:5/83- |Status:Case

‘ i‘ALC1/2013 CHEMICAL INDUSTRIES ‘gALC1/2015 !Deferred

N LED 08.07.2015

%6 HQ File RLA File Lic.No/Date:0810125594 Defer

| :01/83/050/00549/AM14/ -08/24/040/00311/AM14/ 14.10.2013 Date:19.08.2015
\Decision :Comments awaited from Deptt. of C&PC(Ché?n ”Div). The case re-listed for 19.08.2015.

'Status:Case

|

Case No.12/34/83-  [Party Name:MAHAK _  |Meet No/Date:5/83-

ALC1/2013 DYECHEM INDUSTRIES  ALC1/2015 Deferred
08.07.2015 |
HQFle  RLAFle " ILic No/Date:0810125648 Defer
01/83/050/00547/AM14/  :08/24/040/00322/AM14/ |15.10.2013 Date:19.08.2015
- < >R :

Decision :The Committee considered the case as per agenda. The Committee decided to call for
Central Excise Data duly certified by Central Excise. E-mail/Letter was sent/issued on 11.7.2014.
‘The Committee noted that Superintendent of Central Excise, Ahmedabad vide letter dated
22 72014 has written to the firm that their office does not have any such details available with|
them, hence it is not possible to issued Central Excise Certificate. The case is re-listed for|
119.08.2015. i

_ SO U, |

| [CaseNo.:22/1/83-  Party Name:GALAXY  Meet No/Date:5/83- ~Status:Case |
~ ALC1/2015 SURFACTANTSLTD.,  |ALC1/2015 Deferred |
|| 08.07.2015 | |
g HQ File RLA File Lic.No/Date:0310754484 Defer |
°81:01/83/050/00022/AM 16/ :03/94/040/00610/AM14/  [21.10.2013 Date:19.08.2015

" IDecision :The Committee considered the case as per agenda and decided to defer consideration’
oof the case for want of hard copy of application from RA as per para 4.7.4 of HBP (2009-2014).
The case is re-listed for 19.08.2015.

i sislulion e ————

" [Case No.:33/41/83-  Party Name-CAMPHOR & Meet No/Date:5/83- Status:Case

‘ ALC1/2013 ALLIED PRODUCTS IALC1/2015 Deferred
LIMITED, 108.07.2015 }

%59 HQFle  RLAFile o Lic.No/Date:0310755086 |Defer ﬁ

‘g :01/83/050/00675/AM14/  :03/94/040/00648/AM14/ 123.10.2013 &Date:19.08.2015§

\ BEiTsifdﬁu:fhéEbm’r'ni&ée considered the case as per agenda and decided to examine the case‘.

i

on the basis of production and consumption data certified by CA and comments furnished by TA . 1
| |The case is re-listed for 19.08.2015. ‘i

""%C’aéé’NB".’:'SIEéié‘é;M' ~ PatyNameJAY  |MeetNo/Date:5/83- Status:Case |
ALC1/2013 CHEMICAL INDUSTRIES ALC1/2015 Deferred
n LTD,, 08.07.2015 ; l
60 hqFle  RLAFile  LicNo/Date:0810126196 Defer |
| |:01/83/050/00620/AM14/ :08/24/040/00333/AM14/ [31.10.2013 ,‘Date:19.08.2015i

|

= -—

I .~ A

! ey

" [Decision :Comments awaited from Deptt. of C&PC(Chem Div). The case re-listed for 19.08.2015.
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" [Case No.:34/41/83- Party Name:CAMPHOR & Meet No/Date:5/83-  |Status:Case

ALC1/2013 ALLIED PRODUCTS ~ ALC1/2015 Deferred
L LIMITED, 08.07.2015
&1 HQ File RLA File  LLicNo/Date:0310756682 Defer
©11:01/83/050/00676/AM14/ :03/94/040/00690/AM14/ [01.11.2013 Date:19.08.2015

~ |Decision :The Committes considered the case as per agenda and decided to examine the case
. jon the basis of production and consumption data certified by CA and comments furnished by TA.

| |The case is re-listed for 19.08.2015. B
N @"E No:4/a7/83-  Party Name:BAYER VAPI Meet No/Date:5/83- Status:Case
r \ALC1/2013 PVT.LTD. \ALC1/2015 Deferred _
| | 08.07.2015 ﬂ ‘
o HQFile RLA File Lic.No/Date:0310757206 {Bé'fé?'”'""""”"”"1
1 {:01_/_810_5_0&0_820/Al\7/|ﬂ1?4/_7 @:7037/947/040/00671/AM14/ 07.11.2013 1Date:19.08.2015\
1] [Bzcision The Committee considered the case as per agenda. The Committee decided to call fof‘

; ];Central Excise Data duly certified by Central Excise from the firm. Letter issued for CE Data on |
| 117.4.2014. Reminder issued on 11.7.2014. The case is re-listed for 19.08.2015. ‘s

U SR,

‘ Case No.:1/36/83- Party Name:INDO 'Meet No/Date:5/83- Status:Case ]
~ ALC1/2013 COLCHEM LIMITED ALC1/2015 Deferred |
‘ | 108.07.2015 | \
~ [HQFile RLA File Lic.No/Date:0810126609 [Defer

63 :01/83/050/00616/AM14/ :08/24/040/0036 1/AM14/ 22.11.2013 Date:19.08.2015 \

: Decision :The Committee considered the case as per agenda. The Committee decided to call fori
1 \Central Excise Data duly certified by Central Excise and Hard copy of application form RA. E-mail |
| sentto RA for Hard copy of application and to firm for CED on 16.9.2014. The case is re-listed for |
1

19.08.2015 |
" [Case No.:39/42/83- Party Name:SYNGENTA Meet No/Date'5/83- |Status:Case *\
| ALC1/2013 INDIA LIMITED ALC1/2015 llDeferred |
| - 08.07.2015 | 11
64 HQ File RLA File Lic. No/Date:3110061139 Defer 1
64 .01/83/050/00734/AM14/  :31/83/040/00089/AM14/ 22.11.2013 Date:19.08.2015 |

' IDecision :The Committee considered the case a"s;"bé}"é'géhd‘é"éh’&""&ééi‘aé&"’i&"&é’fé}”&sn"é’i'a”e’ratio'{{!
“ 1‘of the case for four weeks for wants of information from the firm to the D/L dated 19.05.2015
lissued by Deptt. of C&PC(Chem.Div)(AKA) . Re-listed for 19.08.2015. ]

" [Case No.:6/47/83- Pty Name BAYER VAPI [Meet No/Date:5/83- Status:Case |
- |ALC1/2013 PVT.LTD. ALC1/2015 Deferred |
L 08.07.2015 | |
65 [HQ Fi ~ RLAFle " [Lic.No/Date:0310760754 |Defer

65 HQ File RLAFile | | |
01/83/050/00822/AM14/  :03/94/040/00672/AM 14/  |05.12.2013 Date:19.08.2015 |

Decision :Comments awaited from Deptt. of C&PC(Chem Div). The case is re-listed for
. 119.08.2015.

" [Case No.:2/39/83- * Party Name:SUDARSHAN Meet No/Date'5/83- |Status:Case
| ALC1/2013 CHEMICAL INDUSTRIES |ALC1/2015 Deferred 2
. LTD 08.07.2015 t \
1‘66 HQFile “RLAFile " ILic.No/Date:3110061566 |Defer |

01/83/050/00637/AM14/  :31/83/040/00101/AM14/ 116.12.2013 Date:19.08.2015 |

| Decision :The Committee considered the case as | per agenda and decided to defer-consideration L

| lof the case for wants of information from the firm. D/L dated WOTMSWMB Deptt. of%
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‘ |C&PC(Chem. Div)(AKA) . Re-listed for 19.08.2015. l

e e o emeepen - —

" [case No.:28/47/83- Party Name'J K PARAS  Meet No/Date:5/83-  Status:Case |
ALC1/2013 POLYCOATS LIMITED ~ ALC1/2015 Deferred
I 08.07.2015 ;
"' HQ File RLA File Lic No/Date:0510373934 [Defer |
~ [01/83/050/00844/AM 14/ |:05/23/040/00388/AM 14/ 18.12.2013 Date:19.08.2015
! jBecision :Comments awaited from Deptt. of C&PC(PC Div). The case is re-listed for 19.08.2015.
" [Case No.:5/12/83- Party Name BASE METAL Meet No/Date:5/83-  Status:Case |
 ALC1/2014 CHEMICALS ALC1/2015 Deferred
| 08.07.2015 |
sg HQ File RLA File "~ LicNo/Date:3410038795 Defer
01/83/050/00404/AM15/  :34/21/040/00291/AM14/ 123.12.2013 Date:19.08.2015

Decision :The Committee considered the case as per agendé and decided to defer consideration
of the case for want of hard copy of application from RA as per para 4.7.4 of HBP (2009-2014).
'The case is re-listed for 19.08.2015.

- [case No.:20/47/83- Party Name:BIC AUTO  Meet No/Date:5/83- Status:Case |
 ALC1/2013 PVT.LTD. ALC1/2015 Deferred |
. 08.07.2015 | |
0 HQ File RLA File " LicNo/Date:0510374431 [Defer
©91:01/83/050/00845/AM14/  05/23/040/00399/AM14/ _ 24.12.2013 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer consideration

\ 'of the case for want of hard copy of application from RA as per para 4.7.4 of HBP (2009-2014).

‘ The case is re-listed for 19.08.2015.

B Case No.43/47/83-  |Party Name:ACPL  |Meet No/Date:5/83- ~ status:Case
| |ALC1/2013 EXPORTS PVT.LTD, IALC1/2015 Deferred

| . 08.07.2015 |

- HQFle  RLAFie - " [Lic.No/Date 0510374406 Defer '

i :01/83/050/00859/AM14/  :05/23/040/00350/AM14/ 124.12.2013 \Date:19.08.2015

' |Decision :The Committee coﬁféidgredq-vtﬂézafsgé?be? _érgr;gﬁdg‘éfn'd ‘decided to defer consideration

\ of the case for want of hard copy of application from RA as per para 4.7.4 of HBP (2009-2014). |

The case is re-listed for 19.08.2015. B
" [Case No.:5/48/83- Party Name:ROHAN ~ Meet No/Date 5/83-  Status:Case
. |ALC1/2013 DYES AND ALC1/2015 Deferred

. INTERMEDIATES LTD. ~ 08.07.2015 |

71 [HQ File "~ RLAFile Lic.No/Date:0810127478 | Defer

L 01/83/050/00874/AM 14/ 08/24/040/00399/AM14/ [27.12.2013 Date:19.08.2015
|
|

" Decision :Comments awaited from Deptt. of C&PC(Chem Div).

| The case is re-listed for
[ ‘19.08.2015.

" [Case No.:85/5/83- "~ PartyName:SERVO  |Meet No/Date:5/83- '{é"té’t'us':'éa"s"é”*‘?
. ALC1/2015 PLASTICS PRIVATE /ALC1/2015 Deferred

L LIMITED 08.07.2015 5

72|HQFile RLAFile ;Lic.No/Date:021o19871o?Defer

| :01/83/050/00324/AM16/ :02/24/040/00172/AM14/ 10.01.2014 Date:19.08.2015 \

Decision :The Committee considered the case as per agenda and decided to defer consideration |
lof the case for want of hard copy of application from RA as per para 4.7.4 of HBP (200%'29‘1‘4)'j

|
|

|
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[ ;Thhe case is re-listed for 19.08.2015.

~ [Case No..41/2/83- Party NameJAY ~ Meet No/Date:5/83-  Status:Case |
ALC1/2014 CHEMICAL INDUSTRIES ALC1/2015 Deferred |
| LTD., 08.07.2015 3

73 HQ File " RLAFile  [Lic.No/Date:0810127966 Defer |
© :01/83/050/00966/AM14/  :08/24/040/00445/AM14/  13.01.2014 Date:19.08.2015 |

l irD‘ecision :Comments awaited from Deptt. of C&vﬁTCf(‘Cih’éF Div). The case is re-listed Vfa;%
| ]19.08.2015. i

- [caseNo.aia/g3-  Party NameAKZO  MeetNo/Date'583-  Status:Case |

. |ALC1/2014 NOBEL INDIA LIMITED ~ |ALC1/2015 Deferred

| | 08.07.2015 |

- | Lic.No/Date:0210198964 Defer
:01/83/050/00109/AM15/  :02/24/040/00166/AM14/ 17.01.2014 Date:19.08.2015

o, HQFile  RLAFile

" [Decision :The Committee considered | the case as per agenda and decided to defer consideration
. |of the case for want of hard copy of application from RA as per para 4.7.4 of HBP (2009-2014).
| The case is re-listed for 19.08.2015.

" [CaseNo.59/2/83-  Party NameR K

| Meet No/Date:5/83-  [Status:Case

*3 ALC1/2014 INDUSTRIES 'ALC1/2015 }Deferred

| 08.07.2015

SHaFle  RLAFile ~ Lic.No/Date:3410039049 Defer |

‘ 5201/83/050/00984/AM14/ :34/24/040/00253/AM14/ 20.01.2014 ‘Date:19.08.2015 i
Decision :Comments awaited from Deptt. of C&PC(Chem Div). Re-listed for 19.08.2015 1

i aaad

~Case No.6/2/83-  |Party Name:LAMTUF  |Meet No/Date'5/83- [Status:Case :
| t \

| ALC1/2014 PLASTICS LTD,, ALC1/2015 Deferred

. 08.07.2015

"RLAFle  ILicNo/Date:0910059006 Defer
:01/83/050/00006/AM15/  :09/24/040/00493/AM14/  [22.01.2014 Date:19.08.2015

‘ A e _— P SRS oo
|

|

|

|Decision :D/L dated 12.12.2014 issued by Deptt. of C&EC'(PvaIJ?iA\/i).'I’:{ierrrniinder to be issued. Re-
 llisted for 19.08.2015.

76 [HQFile

| [case No.56/2/83- Pty Name:PARIAT  |Meet No/Date:5/83-
| ALC1/2014 INDUSTRIES (INDIA) ~ ALC1/2015 Deferred
n PVT.LTD,, 08.07.2015 |

}77 — N "

T HQFile RLAFile Lic.No/Date:3310028959 Defer
| :01/83/050/00981/AM14/ :33/24/040/00015/AM14/ 11.02.2014 Date:19.08.2015
" |Decision :Comments awaited from Deptt. of C&PC(Chem Div). Re-listed for 19.08.2015.

i

{ |
| |

|
|

" [Case No.:36/2/83- Party Name:LA-DE MURE Meet No/Date'5/83- Status:Case |
 ALC1/2014 | ALC1/2015 Deferred |
| | 08.07.2015 | f

8liqFie  [RLAFie " |Lic.No/Date:0510379099 {E)'Ef&ww“u%

i :01/83/050/00961/AM14/ -05/23/040/00469/AM14/  [12.02.2014 \Date:19.08.2015 |

" [Decision :Comments awaited from DC(M SME). Re-listed for 19.082015. ]

'Case No.:47/8/83-
\ALC1/2014

~ Party Name:CAMPHOR & [Meet No/Date'5/83- Status:Case

ALLIED PRODUCTS  ALC1/2015 Deferred |

79
,J — i
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R ~ umiTtep,  [08.07.2015 |
 |HQFile RLA File ‘Lic.No/Dafé:dSﬁﬁf?ﬁééZ Defer
| :01/83/050/00183/AM15/ :03/94/040/01031/AM14/ 14.02.2014 \Date:19.08.2015
‘ iDecision The Committee considered the case as per agenda and decided to examine the case
'on the basis of production and consumption data certified by CA and comments furnished by TA .

| |The case is re-listed for 19.08.2015. |

[ i’Eééé"N’b;:GQ/Siss- Party Name:BANKIM  Meet No/Date:5/83- Status:Case
ALC1/2014 PLAST PVT.LTD. ALC1/2015 Deferred 1
| 08.07.2015 | i

80HQFle  [RLAFile "~ ILic.No/Date:0310770353 [Defer
:01/83/050/00205/AM15/  :03/94/040/01029/AM14/  [14.02.2014 Date:19.08.2015

| {ﬁé’i?i&if:'6/’L“daiéd 18.052015 issued by Deptt of C&PC(PC Div)(OPS). Re-listed for|
19.08.2015. |

ALC1/2014 CARE CHEMICALS ALC1/2015 Deferred
| | 08.07.2015 |

I I
81 lHa File RLA File Lic.No/Date: 1010056981 [Defer |
:01/83/050/00956/AM14/  :10/24/040/00080/AM14/ |18.02.2014 Date:19.08.2015

"—Fse No.31/2/83-  |Party Name:ATLANTIC  |Meet No/Date:5/83- Status:Case ,
L

|

|

" IDecision :D/L dated 17.10.2014 issu d by DBT. Reminder to be issued. Re-listed for 19.08.2015. |

" [case No.:32/2/83- Party Name:ASIATIC  |Meet No/Date:5/83- 'Status:Case
 |ALC1/2014 INDUSTRIES ALC1/2015 Deferred
| 08.07.2015 |

HQ File " RLAFle  [LicNo/Date:0810128983 Defer
:01/83/050/00957/AM14/  :08/24/040/00491/AM14/  [18.02.2014 Date:19.08.2015

 |Decision :The Committee considered the case as per agenda and decided to defer consideration
" of the case for wants of information from the firm. D/L dated 13.07.2015 issued by Deptt. of
C&PC(Chem. Div)(AKA) . Re-listed for 19.08.2015.

" Case No.30/2/83-  |Party Name:KHYATI  Meet No/Date'5/83- Status:Case
ALC1/2014 CHEMICALS PVT. LTD.  ALC1/2015 Deferred
08.07.2015 |

HQ File RLAFile Lic.No/Date:0810129078 [Defer
:01/83/050/00955/AM14/  :08/24/040/00525/AM14/  [21.02.2014 Date:19.08.2015

E&HZ’&%&&EQME&%’E Deptt. of C&PC(Chem Div). The case re-listed for 19.08.2015.

83

| [case No.:42/8/83-  Party NameVIBFAST  MeetNo/Date’5/83-  Status:Case |
| |ALC1/2014 PIGMENTS PVT.LTD.,  ALC1/2015 Deferred
‘ ; 08.07.2015 |

84 IT—EFHEM T RLAFle  LicNo/Date:0810129434 Defer

[ :01/83/050/00178/AM15/ -08/24/040/00543/AM14/ 106.03.2014 :\Date:19.08.2015‘

Decision :Comments awaited from Deptt. of C&P: >(Chem Div). The case re-listed for 19.08.2015. |

[Case No.:21/8/83-  Party Name:KHYAT | MeetNo/Date5/83- Status:C ase “
g5 ALC1/2014 CHEMICALS PVT.LTD.  ALC1/2015 Deferred |
85/ j 08.07.2015 i
. [aFie e |
.y 7_..__‘7--‘&‘.“___————4

-

|
|
|

RLA File

.




[01/83/050/00157/AM15/ -08/24/040/00549/AM14/ 10.03.2014  Date:19.08.2015
\Decision :Comments awaited from Dépffof'éé}gé(-éfhéﬁ" Div).'The case re-listed for 19.08.2015.

 [CaseNo.:85/8/83-  Party  [MeetNoDate:5/83-  Status:Case
ALC1/2014 Name:A G.MULTIPACK, ~ ALC1/2015 Deferred
| | 08.07.2015 |

® lHa File RLA File Lic.No/Date:5610003816 Defer
:01/83/050/00221/AM15/  :56/24/040/00045/AM14/  10.03.2014 Date:19.08.2015

Decision :Comments awaited from Deptt. of C&PC(PC Div). The case re-listed for 19.08.2015.

" [Case No.:82/8/83- |Party Name:RAJ BORAX  [Meet No/Date:5/83- 'Status:Case
ALC1/2014 PVT. LTD. ALC1/2015 Approved
; 08.07.2015
HQ File RLA File "~ |Lic.No/Date:0310773882 *[Defer Date:

:01/83/050/00218/AM15/  :03/95/040/00958/AM14/  [11.03.2014

Decision : The Committee éérﬁsi—c—ie?éaﬁ‘éﬁéa?er as Féfiégenda. Based on the written
87 Irecommendation of Deptt. of C&PC(Chem. Div) vide their UO.No0.14010/61/2012-CH-II dated
13.07.2015, the Committee decided to approve the case as under :-

Item of Export Qty. Item of Import Qty.
Borax Pentahydrate Granular 1 kg 1. Borax Pentahydrate Powder | 1.02 kg.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

'NORMS COMMITTEE. |
"~ Case No.15/6/83. [Party Name.CAMPHOR & Meet No/Date5/83- [StatusiCase
ALC1/2014 ALLIED PRODUCTS 'ALC1/2015 Deferred
LIMITED, 08.07.2015 1
- 'HQ File " RLAFile " Lic.No/Date:0310774648 Defer
:01/83/050/00151/AM15/  :03/94/040/01106/AM14/  |14.03.2014 \Date:19.08.2015
‘Decision :The Committee considered the case as per agenda ‘and decided to examine the case
on the basis of production and consumption data certified by CA and comments furnished by TA . \

| |The case is re-listed for 19.08.2015.

]

1

" lcaseNo.:68/8/83-  Party Name:SHOGUN  MeetNo/Date:5/83- Status:Case |

| ALC1/2014 ORGANICS LIMITED | ALC1/2015 Deferred

| 08.07.2015 |

89 HQ File ~ RLAFile Lic.No/Date:0310774612 |Defer
:01/83/050/00204/AM15/  :03/95/040/01011/AM14/  14.03.2014 Date:19.08.2015

Decision :Decision :Comments awaited from Deptt. of C&PC(Chem Div). The case is re-listed for
19.08.2015.

" [Case No.:14/8/83- |Party Name:DAIKAFFIL ‘Meet No/Date:5/83-  |Status:Case

| |ALC1/2014 CHEMICALS INDIA LTD., ALC1/2015 Deferred

1 08.07.2015 1

90 P—iQ File | ~ RLAFile Lic.No/Date:0310774815 | Defer
:01/83/050/00150/AM15/ :03/94/040/00946/AM14/  18.03.2014 Date:19.08.2015

Decision :Comments awaited from Deptt of C&PC(Chem Div). The case is re-listed for |
. 119.08.2015. |




'Case No.:1/10/83- Party Name:NEW (INDIA)  |Meet No/Date:5/83- [Status:Case |

- |ALC1/2014 IMAGING INDUSTRIES ~ |ALC1/2015 Rejected
o - PVT.LTD. 08.07.2015 j |
' HQ File RLA File Lic.No/Date:0310774741 Defer Date:

:01/83/050/00231/AM15/ :03/95/040/01005/AM14/ 118.03.2014
§T)ecision :The case has already'b'éénﬁé’bﬁfbv‘édiiiri Meetir'i'gﬁNo.14-AM15

~ |Case No.:40/8/83- Party - ;rMeet No/Date:5/83- !Status:Case

ALC1/2014 'Name:ASSOCIATED '/ALC1/2015 Deferred
DYESTUFF PVT. LTD 108.07.2015 j

92 [HQ File RLA File "~ LicNo/Date:0810129823 Defer
:01/83/050/00176/AM15/ :08/24/040/00563/AM14/ 20.03.2014 \Date:19.08.2015
Decision :Comments awaited from Deptt. of’@PC(Chem Div). The case is re-listed for
19.08.2015.

|

~ [Case No.:7/8/83- "~ PatyName:R. K.  MeetNo/Date:5/83-  Status:Case

'ALC1/2014 INDUSTRIES /ALC1/2015 Deferred
08.07.2015 {

93 HQ File RLA File Lic.No/Date:3410039637 Defer
1:01/83/050/00143/AM15/ :34/24/040/00312/AM14/  24.03.2014 \Date:19.08.2015

ecision :Comments awaited from Diéiptif of C&ﬁév(éhé;rir Bi'v/)n. The case is re-listed for

19.08.2015.

" [Case No.:51/8/83- ~ [Party Name:CAMPHOR & Meet No/Date:5/83-  Status:Case

| |ALC1/2014 ALLIED PRODUCTS \ALC1/2015 Deferred

LIMITED, 108.07.2015 §

o4 |HQ File ' "~ [RLAFile  |Lic.No/Date:0310775539 Defer
-01/83/050/00187/AM15/  :03/94/040/01064/AM14/ 124.03.2014 \Date:19.08.2015
Decision :The Committee considered the case as ber agenda and decided to examine the case
on the basis of production and consumption data certified by CA and comments furnished by TA .

| |The case is re-listed for 19.08.2015.

B Ease No.:6/8/83- Party Name:ROHAN Meet No/Date:5/83- iStatus:Case

] \ALC1/2014 DYES AND \ALC1/2015 Deferred

| 1 INTERMEDIATES LTD.  |08.07.2015

‘195 HQ File RLA File Lic.No/Date:0810130057 \Defer

" 1:01/83/050/00142/AM15/  :08/24/040/00575/AM14/ 126.03.2014 Date:19.08.2015

Decision :Comments awaited from DepttA of C&PC(Chém 'Div)'. The case is re-listed for
| ]19.08.2015.

" [case No.:62/8/83- ~ |Party Name:ROHAN Meet No/Date:5/83- Status:Case
ALC1/2014 'DYES AND )ALC1/2015 \Deferred

INTERMEDIATES LTD. ~ (08.07.2015

|

96 HQ File RLA File }Lic.No/Date10810130058 \Defer

l :01/83/050/00198/AM15/ -08/24/040/00573/AM14/ 126.03.2014 'Date:19.08.2015 |
. |Decision :Comments awaited from Deptt. of C&PC(Chem Div). The case is re-listed for
| 119.08.2015. - ]
" [Case No.:63/8/83-  |Party Name:PREM  Meet No/Date 5/83-  Status:Case |
597 ALC1/2014 INDUSTRIES \ALC1/2015 Deferred
| 08.07.2015 ]
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HQFile " RLAFile  Lic.No/Date:0510382789 Defer
01/83/050/00199/AM15/  05/24/040/00475/AM14/ 26.03.2014 Date:19.08. 2015

Demsmn D/L dated 14 07.2015 lssued by DIPP The case is re- Ilsted for 19 08 2015

| |
A —

Wijaééé No.:57/10/83- Party Name:CAMPHOR & Meet No/Date:5/83-  Status:Case
ALC1/2014 ALLIED PRODUCTS ALC1/2015 ‘Deferred
LIMITED, 08.07.2015

98 HQ File RLA File Lic.No/Date:0310776071 Defer : '
-01/83/050/00287/AM15/  :03/94/040/01161/AM14/  27.03.2014 Date:19.08. 2015

1EVDecisiorﬂ\ :Comments awaited from Deptt. of C&PC(Chém Div). The case is re-listed for
119.08.7.2015.

~ [Case No.:28/8/83- Party Name:SECURE |Meet No/Date:5/83-  Status:Case
ALC1/2014 PRINT SOLUTIONS ALC1/2015 Deferred
| PRIVATE LIMITED 08.07.2015 |
9 hQFile ~ RLAFile "~ Lic.No/Date:0210201738 Defer

01/83/050/00164/AM1 5/ 02/24/040/00228/AM14/ 128 03 2014 ‘Date 19 08 2015

B [6555’“»’1‘6’.’526’/%@3?' ~ Party Name:KHYATI ';’Mee‘t No/Date:5/83- |Status:Case
\ALC112014 CHEMICALS PVT. LTD. ‘;ALC1/2015 Deferred 1
108.07.2015 5
100 HQ File RLA File Lic.No/Date:0810130139 Defer |
:01/83/050/00165/AM15/  :08/24/040/00495/AM14/ 31.03.2014 Date:19.08. 2015
\Declsmn :Comments awaited from Deptt. of C&PC(Chem Div). The case is re- -listed for
19 08 2015
" [case No.:33/8/83- Party Name'SABERO  |Meet No/Date:5/83- |Status:Case "
1 ALC1/2014 ORGANICS GUJARAT  ALC1/2015 Deferred
j ‘1 LIMITED 08.07.2015 ‘
| — = : R — - F—
1101 HQ File RLA File ‘L|c No/Date: 0310776584 | Defer
| ‘ 01/83/050/00169/AM15/ 03/95/040/00123/AM14/ 01.04.2014 ‘Date 19 08.2015
i Decision :Comments awaited from Deptt of C&PC(Chem DIV) The case is re- listed for
j 19.08.2015.
| [Case No.:34/8/83-  Party Name'SABERO  Meet No/Date:5/83-  |Status: c;sr‘;
{ ALC1/2014 'ORGANICS GUJARAT  ALC1/2015 Deferred %
} LIMITED 108.07.2015 ‘ ‘
102/HQFile ~ RLAFile " ILic.No/Date:0310776563 Defer - R
f ‘ O1/83/050/OO170/AM15/ -03/95/040/00933/AM14/ 101.04.2014 \Date:19.08. 20151
1 \Demsmn :Comments awaited from Deptt. of C&PC(Chem Div). The case is re- -listed fori
; \19 08.2015. ‘
Case No.:46/8/83-  Party Name:PRIMA  Meet No/Date’5/83- |Status:Case
]‘ALC112014 \CHEMICALS, \ALC1/2015 ‘Deferred
\ ‘ ‘08 07.2015
‘103 HQFle  RLAFle [Lic.No/Date:0810130207 | Defer
‘1 01/83/050/00182/AM15/ 08/24/040/00585/AM14/ 01.04.2014 Date:19.08.2015
\ lﬁécnsnon :Comments awaited from Deptt. of C&PC(Chem DIV) The case is re-listed for

. 19.08.2015.
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~ [Case No.:52/8/83- Party Name:SABERO ~ Meet No/Date:5/83-  Status:Case
| iALC112014 'ORGANICS GUJARAT  |ALC1/2015 Deferred
i LIMITED \08 07.2015 |
104 [HQ File RLA File *[Lic.No/Date: 0310776574 Defer
1 :01/83/050/00188/AM15/ :03/95/040/00886/AM14/ 01.04.2014 ]Date 19.08.2015
3 Demsnon :Comments awaited from Deptt. of C&PC(Chem Div). " The case is re-listed for
119 08.2015. {
" Case No.:50/8/83-  Party Name:PRIMA  |Meet No/Date:5/83- [status:Case
1 'ALC1/2014 ICHEMICALS, ‘ALC1/2015 ‘Deferred
( | 108.07.2015 *
105 [HQ File RLA File " Lic.No/Date:0810130208 |Defer
{ ’ -01/83/050/00195/AM15/ :08/24/040/00587/AM14/ 101.04.2014 ‘Date:19.08.2015
Decision :Comments awaited from Deptt. of C&PC(Chem Div). The case is re-listed for
‘19 08 2015
[ ]Case No.:84/8/83-  Party Name PARIJAT Meet No/Date:5/83- 'Status:Case
'\ ALC112014 INDUSTRIES (INDIA) 'ALC1/2015 %Deferred
| 3 PVT.LTD,, 108.07.2015 1 1
106 HQ File RLA File Lic.No/Date:3310029392 Defer
} 1:01/83/050/00220/AM15/ 33/24/040/00018/AM14/ 01.04.2014 Date'19 08.2015
i ;Demsmh :Comments awaited from Deptt of C&PC(Chem D|v) THchase is re-listed for
1 119.08.2015.
[ fdaéé No.:32/8/83- Party Name:ROHAN “[Meet No/Date:5/83- Status:Case |
l IALC1/2014 'DYES AND \ALC1/2015 ;Deferred 5
i é INTERMEDIATES LTD. 08.07.2015
1107 | HQ File RLA File LIC No/Date: 0810130417 \Defer
i 01/83/050/00168/AM1 5/ 08/24/040/00004/AM15/ 07.04.2014 \Date 19.08.2015
l AILIPRIRTION, NS
i rDemsnon Comments awaited from Deptt of C&PC (Chem DIV) the case is re-listed for
‘19 08.2015
777777777 {Case No. :78/8/83- Party Name:WEST iMeef No/Daté:S/”83: ;Status':ééé;‘ |
‘ |ALC1/2014 BENGAL CHEMICAL ALC1/2015 Deferred
“ lNDUSTRlES L|MITED 108.07.2015 ‘
1108 HQFile RLA File " ILic.No/Date:0210202206 !Defer
\ :01/83/050/00214/AM15/ 02/24/040/00226/AM‘|4/ 107.04.2014 1Date 19.08.2015
1 Becnsmn Comments awaited from Deptt of C&PC(Chem DIV) The case is re-listed for
| [19.08.2015.
; i'baiée No.:50/10/83- ' Party Néme:ROHA DYE Meet No/Date:5/83; ?Statuszéégéé
} ALC1I2014 CHEM PVT LIMITED ALC1/2015 1Approved
1090 08.07.2015 |
~ HaFle RLAFle  |LicNo/Date:0310777359 Defer Date:
\ 01/83/050/00280/AM15/ ‘:03/95/040/00931/AM14/ 07 04 2014 . ; §
| I bttt oo e . B ——
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NORMS COMMITTEE.
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Ilje'cision: The Committee considered the case as per agendér. Based on the written
recommendation of Deptt. of C&PC(Chem. Div) vide their UO.No0.14010/134/2011-CH-II dated
15.06.2015, the Committee decided to approve the case as under :-

Item of Export Qty. Item of Import Qty.
Tartrazine (C.1.No. 19140) (Dye content 87%) 1kg 1. Dimethyl Acetal 0.560 kg
Succinate
2. Sulphanilic Acid 0.921k
3. Sodium Nitrite 0.400 k
4. Caustic Soda 0.360 k
5. Soda Ash 0.570 kg

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

Case No.:52/10/83- Party Name:ROHADYE  Meet No/Date:5/83- ‘Status:Case
ALC1/2014 CHEM PVT LIMITED ALC1/2015 Approved

! 08.07.2015 |

HQFile RLA File . { R

| Lic.No/Date:0310777364 Defer Date:
:01/83/050/00282/AM15/  :03/95/040/00932/AM14/  [07.04.2014 |

{B‘écision: The Comm'ivtteé cons"ivde'ré'd the cééemés' Mpe'rw agendé. ‘Based ‘ohwthéf\n/'ﬁt‘féﬁ?i

irecommendation of Deptt. of C&PC(Chem. Div) vide their UO.N0.14010/134/2011-CH-Il dated |
115.06.2015, the Committee decided to approve the case as under :-

Item of Export Qty. Item of Import Qty.
Sunset Yellow (Food Yellow 3) (C.1. 1kg 1. Sulphonic Acid 0.625 kg
No.15985) (Dye content 85%)
2. Beta Naphthol 0.527 kg
3. Sodium Nitrite 0.184 kg
4. Soda Ash 0.431 kg
5. Caustic Soda 0.250 kg

"RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
INORMS COMMITTEE. |

Case No.:61/10/83- Party Name:ROHADYE  Meet No/Date:5/83- - status:Case
ALC1/2014 CHEM PVT LIMITED ALC1/2015 Approved |
| 08.07.2015 1
HQ File ~ RLAFile  Lic.No/Date:0310777357 Defer Date: |
.01/83/050/00291/AM15/  :03/95/040/00874/AM14/  07.04.2014 | |

23



! Decision: The Committee considered the case asﬂper agenda. Based on the written
recommendation of Deptt. of C&PC(Chem. Div) vide their UO.N0.14010/134/2011-CH-Il dated
15.06.2015, the Committee decided to approve the case as under :-

Item of Export Qty. Item of Import Qty.

Dye Brown 5222 (A Colour Blend of 3 1 kg 1. Para Cresidine 0.260 kg

Different Dyes Namely Allura Red 45% ortho Sulphonic Acid

Tartrazine 30% & Indigo Carmine 25%)
2. Beta Naphthol 0211k
3. Dimethyl Acetal 0.120 kg
Succinate
4. Sodium Nitrite 0.188 kg
5. Indigo 0.172 kg
6. Caustic Soda 0.400 k

7. Sulphanilic Acid 0.253 kg

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

iNORMS COMMITTEE. |
" [Case No.:6310/83-  Party Name TASKAR Meet No/Date'5/83- Status:Case
}ALC112014 'CHEMICALS PVT. LTD. ALC1/2015 :Deferred |
108.07.2015 }
112 Ha File RLA File Lic.No/Date:0310777552 | Defer |
\ 01/83/050/00293/AM15/ 03/95/040/01056/AM14/ ‘08 04.2014 \Date:19.08.2015
1 iDeclsmn*Comments ‘awaited from Deptt of C&PC(Chem DIV) "The case is re-listed forl
l 19 08 201 5 |
 [Case No.:64/10/83- Party Name TASKAR  Meet No/Date:5/83- Status:Case
\ \ALC1/2014 CHEMICALS PVT. LTD. | ALC1/2015 ‘Deferred
. 08.07.2015
11 13[HQ File :RLA File ‘Llc No/Date:0310777548 ﬁ)efer
| :01/83/050/00294/AM15/ :03/95/040/01057/AM14/ \08 04.2014 \Date:19.08.2015
1 Decision :Comments awalted from Dé;;if of C&PC(Chem D|v) The case is re-listed for
} 119.08.2015.
~ [Case No.:65/2/83- Party Name:EXCEL  Meet No/Date:5/83- "“jStat'ﬁs:’éaéé \
'ALC1/2014 CROP CARE LIMITED  ALC1/2015 1Deferred !
} \08 07.2015 |
114 HQFile “RLAFile  [LicNo/Date:0310777657 | Defer |
:01/83/050/00022/AM1 5/ 03/94/040/01097/AM14/ 109.04. 2014 Date 19.08.2015
lDeclsmn -Comments awaited from Deptt of C&PC(Chem DIV) ‘The case is re-listed for‘}
119.08.2015. |
" [Case N0.:49/10/83-  Party Name:ROHA DYE " [Meet No/Date:5/83- - |status: c{sé"“"i
@ iALC112014 CHEM PVT LIMITED \ALC1/2015 Deferred .
L ‘ 08.07.2015 l !
115 [HQ File ~ RLAFile : Llc No/Date:0310778052 Defer l
‘ :01/83/050/00279/AM15/ 03/95/040/00013/AM15/ 11.04. 2014 Date 19.08.2015 |
% ;Dec{silc;nA :Comments awaited from Deptt of C&PC(Chem DIV) "The case is re-listed for1
‘ \19 08 2015 [

24




[ @ééé’ No.:55/10/83-  |Party Name:YASHO  |Meet No/Date:5/83- Status:Case
ALC1/2014 INDUSTRIES PVT.LTD. |ALC1/2015 Deferred
T ) 1 08.07.2015 i

116 HQ File RLA File Lic No/Date:0310778489 Defer

‘ :01/83/050/00285/AM15/ :03/95/040/00027/AM15/ 16.04.2014 ‘Date 19.08.2015
%Decision :Comments awaited from 7Debt'f.” 6?Di&if;Cr(DhEr'ﬁWDii}*).WThe case is re-listed for
19.08.2015. |

f"’f(‘:"éis’é"ﬁa;?‘/eiéiés- "~ Party NameROHAN  MeetNo/Date’5/83-  [Status:Case

j ALC1/2014 DYES AND 'ALC1/2015 Deferred

; INTERMEDIATES LTD 08.07.2015

117 HQ File RLA File LicNo/Date:0810130715 Defer

‘ :01/83/050/00215/AM15/ 08/24/040/00005/AM15/ 121. 04 2014 Date:19.08.2015

‘ remsmn :Comments awaited from Deptt of C&PC( hem D|v) " The case is re-listed for

ﬁ 19 08 2015

" lCase No.11/4/83-  Paty  |MeetNo/Date:5/83- Status: :Case |

1 ALC1/2014 Name:'JJ.PLASTALLOY | ALC1/2015 Deferred

} T PVT. LTD 108.07.2015

118 HQFile ~ RLAFie R No/Date1510021718TDefer

% } 01/83/050/001 16/AM15/ 15/24/040/00001/AM15/ 22 04 2014 ‘Date 19.08.2015

Decision :Comments awaited from Deptt of C&PC( PC Di\}S. The case is re-listed forw‘l

{ \19 08 2015 |

" [CaseNo.77/10/83-  Party ' Meet No/Date'5/83-  Status:Case

| ALC1/2014 Name:NAGARJUNA ALC1/2015 1Deferred

% T ‘AGRICHEM LTD ‘08 07.2015 ‘

119/HQFle ~  RLA File  lLic.No/Date: 0910059868 1Defer

é :01/83/050/00307/AM15/ -09/24/040/00565/AM14/ 25.04.2014 Date 19.08.2015
'Deagieh :Comments awaited from Deptt of C&PC(Chem DIV) ‘The case is re-listed for
‘19 08 2015 |

" lcaseNo..4/8/83- Party Name:PUNJAB  Meet No/Date:5/83- ~ |status:Case

} 'ALC1/2014 'CHEMICALS AND CROP “ALC1/2015 1Approved

;120 3 ‘PROTECT|ON LTD 08.07.2015 1

HQFle ~ RLAFile ~ [LicNo/Date: 0310779875’Defer Date:
| [01/83/050/00140/AM15/  :03/95/040/01001/AM14/  29.04. 2014 |
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‘ Decision : The Committee ‘considered the case as per agenda Based on the written

recommendation of Deptt. of C&PC(Chem. Div) vide their UO.No. 15022/10/2013-CH-Il dated |
08.07.2015, the Committee decided to approve the case as under :- '
Item of Export Qty. Item of Import Qty.
Metconazole Technical 1 kg 1. Di Methyl Adipate 1.20 kg
2. Sodium Methoxide Solution (30%) 2.40 kg
3. Di Methyl Formamide 0.110 kg
4. Toluene 2.75 kg
5. Methanol 1.140 kg
6. Para Chloro Benzyl Chloride 1.020 kg
7. Sodium Hydride (60%) 0.290 kg
8. N-Methy! Pyrrolidine 1.400 k
9.1,2,4 Triazole 0.420 k
10. Di Methyl Sulfoxide 1.100 kg
11 Trimethyl Orthoformate 0.360 kg
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

‘NORMS COMMITTEE

" [Ccase No.:47/10/83- Party Name:STERLING |Meet No/Date:5/83- Status:Case
| ALC1/2014 AUXILIARIES PVT LTD  |ALC1/2015 ‘iDeferred
5 \08 07.2015 |
121 HQ File RLAFile ILic.No/Date: 0310779853 ‘Defer |
1 -01/83/050/00277/AM15/ :03/95/040/00988/AM14/ ‘29 04.2014 Date 19.08.2015 |
‘ ;Demsnon :Comments awaited from Deptt. of C&PC(Chem DIV). The case is re-listed for
19 08 2015
RO e |
~case No..48/10/83- [Party Name:STERLING |Meet No/Date:5/83- Status:Case
| ALC1/2014 AUXILIARIES PVT LTD  |ALC1/2015 LDeferred
| ‘ 08.07.2015
122/HQFile  RLAFile o Lic.No/Date:0310779856 | Defer
:01/83/050/00278/AM15/ :03/95/040/00919/AM14/ ‘29 04.2014 Date:19.08.2015
Decision :Comments awaited 'f'r'enimf)ep'irtt‘: Wef”C&P”C(Chem Div). The case is re-listed for
19.08.2015.
lCase No.:51/10/83- Party Name:STERLING \Meei No/Date:5/83- ) \Status :Case
‘ALC112014 AUXILIARIES PVT LTD  ALC1/2015 Deferred
| 5 108.07.2015 :
123hafie  RLAFle  |Lic.No/Date: 0310779841 Defer
\ 01/83/050/00281/AM15/ :03/95/040/01052/AM14/ |29.04. 2014 Date:19.08.2015
ﬁcnsnon :Comments awaited from Deptt. of C&PC(Chem Div). The case is re-listed for
119.08.2015. ]
" ICase No.:53/10/83-  Party Name: STERLING |Meet No/Date:5/83- {’Sté{ué:é;s'émf
iALC1/2014 AUXILIARIES PVT LTD |ALC1/2015 iDeferred 1
\08 07.2015 \
‘124 HQ Fle  RLAFile |Lic.No/Date: 03107798371Defer ‘1
! O1/83/050/00283/AM15/ 03/95/040/00864/AM14/ 29 04.2014 \Date 19.08.2015 | |
% ]DecTsi;n “:Comments awaited from Deptt of C&PC(Chem Div). The case is re-listed for‘
i 119 08. 2015 \
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|Case No.:10/4/83- Party Name:ARIES DYE Meet No/Date:5/83- Status:Case

;ALc1/2014 CHEM INDUSTRIES, ALC1/2015 Deferred
_ o 08.07.2015 |
KHQ File RLA File ~ [Lic.No/Date:0810131004 1Defer

125 ‘ :01/83/050/00115/AM15/ :08/24/040/00016/AM15/ 101.05.2014 \Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009 2014) The case is re-listed for 19.08.2015.

LSS B e S — - : IS S PO L BSOS S

Case No.:3/8/83- "~ Party Name:PUNJAB  |Meet No/Date:5/83- 'Status:Case

ALC1/2014 'CHEMICALS AND CROP  |ALC1/2015 Approved
PROTECTION LTD 108.07.2015 5

ﬁ) File RLA File ‘LIC No/Date: 0310780405 !Defer Date:

| 01/83/050/00139/AM15/ 103/95/040/00081/AM15/  02.05.2014

Decision: The Committee considered the case as per agenda. Based on the written
recommendation of Deptt. of C&PC(Chem. Div) vide their UO. No.15022/10/2013-CH-Il dated
| 08.07.2015, the Committee decided to approve the case as under -
T Item of Export Qty. Item of Import Qty.
“ Metconazole Technical 1kg 1. Di Methyl Adipate 1.20 kg
‘ 2. Sodium Methoxide Solution (30%) 2.40 kg
126 3. Di Methyl Formamide 0.110 kg
| 4. Toluene 2.75 kg
1 5. Methanol 1.140 kg
T 6. Para Chloro Benzyl Chloride 1.020 kg
7. Sodium Hydride (60%) 0.290 kg
8. N-Methyl Pyrrolidine 1.400 kg
9.1,2,4 Triazole 0.420 kg
10. Di Methyl Sulfoxide 1.100 kg ‘g
11 Trimethyl Orthoformate 0.360 kg “
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE

" [CaseNo.14/10/83-  Party Name: BURDA  MeetNo/Date'5/83- Status:Case |
| lALc1/2014 DRUCK INDIA PVT LTD  ALC1/2015 Deferred
| 08.07.2015 i
4oy HQFle " RLAFile  |LicNo/Date:0510385795 !Defer

127 :01/83/050/00244/AM15/ -05/23/040/00039/AM15/ 05.05.2014 Date:19.08.2015

1 ﬁ)eclsmn The Committee considered the case as per agenda and decided to defer
' ‘consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009 2014) The case |s re-listed for 19 08 2015

" [CaseNo..8/10/83-  Party Name:G S P CROP Meet No/Date:5/83- [Status:Case

| 'ALC1/2014 'SCIENCE PVT. LTD. ALC1/2015 TDeferred

L | 08.07.2015

:128\HQ4FWeM7HmW T RLAFile  lic No/Date0810131286 ]Defer |

; :01/83/050/00238/AM15/  :08/24/040/00040/AM15/ 112.05.2014 Date:19.08.2015 |

1 \Declsmn :Comments awaited from Deptt of C&PC(Chem DIV) The case Ls r‘eﬂsted for

. 119.08.2015. \,w |
‘mm
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" [Case No..6/10/83-  PartyName:ATUL  MeetNo/Date'5/83-  Status:Case

 ALC1/2014 LIMITED, ALC1/2015 Approved
| . I 08.07.2015
HQ File RLA File Lic.No/Date:0810131406 |Defer Date:

:01/83/050/00236/AM15/ :08/24/040/00037/AM15/ 119.05.2014 i

Decision : The Committee considered the case as per a'géﬁrrid; Based on the writteﬁi
recommendation of Deptt. of C&PC(Chem. Div) vide their UO.No.14010/16/2015-CH-II dated |
10.07.2015, the Committee decided to approve the case as under :-

Item of Export Qty. Item of Import Qty.
g Indoxacarb 15% W/V SC 1 Litre | 1.5-Chloro-1- Indanone 0.232 kg
1129 || Indoxacarb 14.5% SC
2. Cinchonine Base 0.037 kg
3. Dimethyl Carbonate 0.676 kg
| 4. Dimethoxy Methane (Methylal) 0.308 kg
:‘ 5. 1,2-Dimethoxy Ethane (Monoglyme) | 0.110 kg
6. Methyl Acetate 1.890 kg
| 7. P-Trifluoromethoxy Aniline 0.132 kg
| 8. N-Hexane 1.575 kg

RA concerned may take necessary action under Para 4.7 of HBP as per above decision ofi
'NORMS COMMITTEE. |

‘r 1Case No.:29/10/83- Party Name:SECURE 'Meet No/Date:5/83- iStatus:Case
% '/ALC1/2014 PRINT SOLUTIONS \/ALC1/2015 \Approved

& ‘ PRIVATE LIMITED 08.07.2015

! WQ File RLA File ’1Lic.No/Date:0210203297 i_Defer Date:

; :01/83/050/00259/AM15/ -02/24/040/00030/AM15/ 19.05.2014

Decision : The Committee considered the case as per agenda. Based on the written
w recommendation of DIPP vide their Letter No. 7/283/2014-TSW  dated 21.07.2015, the
*[ Committee decided to approve the case as under :-

j lExport items:

; S. No. | Description of item Quantity

‘ 1. Prepaid Mobile Recharge Cards : consisting of 1 pin in each card 89,00,000

1 819900000.00 pins (Net Weight approx. 1639800.00 Kgs.) numbers

130 | 2. Prepaid Mobile Recharge Cards : consisting of 2 pins in each card : 74,00,000

1 14800000.00 pins (Net Weight approx.14800.00 Kgs.) numbers

‘ 3. Prepaid Mobile Recharge Cards : consisting of 3 pin in each card : 94,00,000

* 28200000.00 pins (Net Weight approx. 18800.00 Kgs.) numbers

1 4. Prepaid Mobile Recharge Cards : consisting of 4 pins in each card: 69,00,000

1_ 27600000.00 pins (Net Weight approx.13800.00 kgs. numbers i
! 5. Prepaid Mobile Recharge Cards: consisting of 5 pins in each card: 59,00,000 ‘
] 29500000.00 pins (Net Weight approx.1 1800.00 Kgs.) numbers

\ 6. Prepaid Mobile Recharge Cards : consisting of 10 pins in each 10,00,000

‘ sheet : 10000000.00 pins (Net Weight approx.2000.00 Kgs.) numbers

‘ 7. Prepaid Mobile Recharge Cards : consisting of 20 pins in each 5,00,000

{ Sheet : 10000000.00 pin (Net Weight approx.1000.00 Kgs.) numbers

! 8. Prepaid Mobile Recharge Cards : consisting of 50 pins in each 12,00,000

3 Sheet : 60000000.00 pin (Net Weight approx.2400.00 Kgs.) numbers
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; Import items:

| S. No. | Description of item Quantity
“ 1. Relvant GSM Paper (200-400 GSM) : colour white | 1.05 Kg/Kg content contain
* in export product

2. Scratch off labels Net + 2%

jRA concerned may take necessary action under Para 4.7 of HBP as per above decision of
‘NORMS COMMITTEE.

~ICase No.-65/13/83-  Party Name: ESTEEM  Meet No/Date:5/83-  Status:Case
ALC1/2014 INDUSTRIES PVT. LTD, |ALC1/2015 Deferred
; 08.07.2015 |
131 [HQ File RLA File " LicNo/Date:1710005814 [Defer
:01/83/050/00472/AM15/ :17/24/040/00009/AM15/  |20.05.2014 Date:19.08.2015
Decision :Comments awaited from Deptt. of C&PC(Chem Div). The case is re-listed for
| 19.08.2015.
" [Case No.:33/10/83- |Party Name:ARIES DYE |Meet No/Date:5/83- 'Status:Case
ALC1/2014 CHEM INDUSTRIES,  ALC1/2015 Deferred
| 08.07.2015
132 [HQ File RLA File "~ [Lic.No/Date:0810131488 Defer o
1:01/83/050/00263/AM15/ -08/24/040/00467/AM14/ |21.05.2014 Date:19.08.2015
‘ \DemSIon .Comments awaited from Deptt. of C&PC(Chem Div). The case re-listed for
| 19.08.2015. |
| 1Case . No..27/10/83-  PartyNamePRIMA  Meet No/Date:5/83- [Status:Case |
. |ALC1/2014 CHEMICALS, ALC1/2015 Approved
L 08.07.2015 ‘
hoFie  |RLAFle  [LicNo/Date:0810131574 \Defer Date:

‘ 01/83/050/00257/AM1 5/ :08/24/040/00079/AM15/ ‘22 05.2014 ,

Decision : The Committee considered the case as per agenda. Based on the written
recommendation of Deptt. of C&PC(Chem. Div) vide their UO.N0.14010/45/2014-CH-II dated
07.07.2015, the Committee decided to approve the case as under :-
‘133 ltem of Export Qty. ltem of Import Qty.
Solvent Yellow 93 (Cl No. 48160) 1 kg. 1. Aniline QOil 0.875 kg.
2. Sodium Nitrite 0.737 kg
3. Methyl Aceto Acetic Ester 0.960 kg
i 4. Tri Ethyl Ortho Formate 0.435 kg
‘ 5. Diethylene Glycol 0.200 kg
lRA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE. B
Case No. :45110/83- Party Name: AGROLIFE _ Meet No/Date:5/83- |Status:Case
'/ALC1/2014 SC|ENCE CORPORATION ALC1/2015 1Approved
[134‘ 08.07.2015
. |HQFile RLA File ' ~ |Lic.No/Date: 021020341fgpaefer Date:
| 1.01/83/050/00275/AM15/ 02/24/040/00023/AM15/ \220520147 _ ot 4\"

|
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| Decision : The Committee considered the case as per agenda. Based on the written
% recommendation of Deptt. of C&PC(Chem. Div) vide their UO.No.14010/4/2015-CH-II dated
< 17.06.2015, the Committee decided to approve the case as under :-

\

Item of Export Qty. Item of Import Qty.
Acetamiprid Tech 20% SP 1kg 1. Acetamiprid Tech 0.200 kg

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

“ICase No.:53/15/83-  Party Name'NARSIPUR Meet No/Date'5/83-  Status:Case
ALC1/2014 CHEMICALS PVT LTD  ALC1/2015 Deferred
| _ 08.07.2015 |
‘135 HQ File RLA File 1LiC,No/Dafe:O-3u17 0783284 Defer
:01/83/050/00549/AM15/ :03/95/040/00101/AM15/ |28.05.2014 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

" |case No.:6/12/83- Party Name'ARIES DYE  |Meet No/Date'5/83-  Status:Case
ALC1/2014 CHEM INDUSTRIES, ALC1/2015 Approved
| 08.07.2015 |
HQ File o RLAFile  |Lic.No/Date:0810132104 Defer Date:

I

Decision : The Committee considered the case as per agenda. Based on the written
recommendation of Deptt. of C&PC(Chem. Div) vide their UO.No.14010/8/2012-CH-II dated
07.07.2015, the Committee decided to approve the case as under :-

|
|
l :01/83/050/00405/AM15/ %108/24/040/00561/AM14/ 103.06.2014 i
|
|

‘136 Item of Export Qty. | Item of Import Qty.

; Acid Brown 58 (Dye content80%) | 1kg | 1. H Acid 0.270 k

‘ 2. 4-Amino 4-Nitro Di Phenyl 0.499 kg

| Amine

‘ 2 Sulphonic Acid (4 NADAPSA)

3 3. Resorcinol 0.091 k
4. Sodium Nitrite 0.185k
5. Soda Ash 0.492 k

NORMS COMMITTEE.

i
|
% RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

[ [case No.:74/10/83- Party Name:MEGHMANI Meet No/Date:5/83-  [status:Case
| lALC112014 ORGANICS LTD ALC1/2015 Deferred
L | 08.07.2015 !
]137 ‘IHQ File ~ RLAFle Lic.No/Date:0810132157 [Defer
| :01/83/050/00304/AM15/ :08/24/040/00057/AM15/ |04.06.2014 Date:19.08.2015
Decision :Comments awaited from 'Dep'tt. of C&PC(Chem Div). The case re-listed for
. 119.08.2015. -
' |case No.:75/10/83- Party Name:MAHAK Meet No/Date'5/83- |Status:Case |
 ALC1/2014 DYECHEM INDUSTRIES ALC1/2015 |Deferred
1138 | | 08.07.2015 |
HQ File RLA File ;Lic.No/Date:081o132_1@51‘0&23;;-‘
| :01/83/050/00305/AM15/ :08/24/040/00014/AM15/ [05.06.2014 .« oo 043:1%8.2015
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} Decnsnon :Comments awaited from Deptt. of C&PC(Chem Div). The case re- -listed for |

1 g19 08.2015.

" Case No.:42/10/83-  Party Name:OREN  MeetNo/Date:5/83-  Status:Case
\ALC1/2014 'HYDROCARBONS |IALC1/2015 Deferred
‘5 IPRIVATE LTD. |08.07.2015 }

139 EQ File 'RLA File FIC No/Date:0410158486 ‘Defer
:01/83/050/00272/AM15/ -04/24/040/00049/AM15/ 06.06.2014 \Date:19.08.2015
Ecision :Comments awaited from Deptt. of C&PC(Chem Div). The case re-listed for
119. 08 2015
Case No.:64/11/83-  |Party Name:PERFECT  |Meet No/Date:5/83- Status:Case
ALC1/2014 \COLOURANTS AND \ALC1/2015 Deferred
; :PLASTICS PVT LTD \08 07.2015 ‘

1140 HQ File RLA File tL'C ‘No/Date:3410040212 Eefer

' :01/83/050/00377/AM15/  :34/24/040/00048/AM15/ |06.06.2014 \Date 19.08.2015
Bmsmn :Comments awaited from VDe'prtt',md'f ’éébé’(’é’h’é’r’h le'ir\))“.wThe case re-listed for
&19 08 201 5

[ F:Zs’é’ﬁalisﬁbiiéi*' "~ Party Name:BANARAS Mééi”Nb/t’i‘é’t’é‘{'s/éEI lStatus .Case

1 |IALC1/2014 BEADS LIMITED '\ALC1/2015 Deferred

| \ | 08.07.2015

1 - HQ File "RLA File " [Lic.No/Date: 1510021990 [Defer

\ ‘ 01/83/050/00273/AM1 5/ |:15/24/040/00008/AM15/ 09. 06 2014 Date:19.08.2015

‘ Decision :The Committee considered the case as per agenda and decided to  defer

*i lcon5|deratlon of the case for want of hard copy of application from RA as per para 4.7.4 of HBP

|( 009 2014) The case I |s re- Ilsted for 19 08 2015

l Case No.:33/13/83-  Party Meet No/Date:5/83- ‘Status:Case \

| lALC112014 ‘Name:HYDERABAD ‘ALC1/2015 gDeferred \

L PIGMENTS PVTLTD (08072015 |

142/HQFle  RLA File  ILic No/Date:0910060410 | Defer \

| :01/83/050/00440/AM15/ 09/24/040/00112/AM15/10.06. 2014 Date:19.08.2015

‘, ﬁ)eclsmn :Comments awaited from Deptt. of C&PC(Chem DIV) The case re-listed for
19.08.2015.

| [case . No.71/10/83-  Patty Meet NoDate 5/83-  Status:Case

. /ALC1/2014 Name:SUDARSHAN ALC1/2015 Deferred

| CHEMICAL INDUSTRIES 08 07.2015

L LTD

|

143 [5q File RLA File ~ Lic.No/Date:3110064414 | Defer

| | :01/83/050/00301/AM15/ :31/83/040/00212/AM14/ [17.06.2014 ,Date 19.08.2015

( Decision :D/L dated 03.06.2015 issued by Deptt of C&PC(Chem D|V)(AKA) . Re-listed for

| 19.08.2015. ]

" [case No.: S:13116/83-  |Party Name:DORF-KETAL | Meet No/Date:5/83- |Status:( Case |

- |ALC1/2014 'CHEMICALS INDIA ALC1/2015 \Approved

1144 | PVT.LTD. ~108.07.2015 |

" harfle  RLAFile T e No/Date:0310785772 | ﬁer«Date \

l f01/83/050/00598/AM15/ 03/94/040/00207/AM15/ , "70 06. 2014 L 7«-\{“
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Decision :The Committee considered the case as per agenda. Based on the written
recommendation of Deptt. of C&PC(Chem. Div) vide their UO.No0.14010/176/2011-CH-Il dated
14.05.2015, the Committee decided to approve the case as under :-

Item of Export Qty. | ltem of Import Qty.
As approved by NC -do- | As approved by NC -do-

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

145

Case No.:14/16/83- ~ |Party Name:DORF-KETAL Meet No/Date:5/83- Status:Case
ALC1/2014 'CHEMICALS INDIA ALC1/2015 Approved
PVT.LTD. 08.07.2015
HQ File RLA File Lic.No/Date:0310785770 Defer Date:
01/83/050/00599/AM15/  :03/94/040/00206/AM15/  [20.06.2014

Decision : The Committee ‘considered the case as per égenda ‘Based on the written
recommendation of Deptt. of C&PC(Chem. Div) vide their UO.No. 14010/176/2011-CH-II dated

14.05.2015, the Committee decided to approve the case as under :-
Item of Export Qty. | ltem of Import Qty.
As approved by NC -do- | As approved by NC -do-

NORMS COMMITTEE.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

146

;01/83/050/00601/AM15/ :03/94/040/00216/AM15/ ;20 06.2014 1
Decision : The Committee considered the case as per agenda. Based on the written

Case No.:16/16/83- ;Party Name:DORF-KETAL [Meet No/Date:5/83- Status:Case

ALC1/2014 'CHEMICALS INDIA 'ALC1/2015 ‘Approved
PVT.LTD. \08 07.2015 \

HQ File ~ RLAFile " [Lic.No/Date:0310785716 Defer Date:

recommendation of Deptt. of C&PC(Chem. Div) vide their UO.No. 14010/176/2011-CH-Il dated

14.05.2015, the Committee decided to approve the case as under -
Item of Export Qty. | ltem of Import Qty.
As approved by NC -do- | As approved by NC -do-

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

\NORMS COMMITTEE
[ Case No.:11/16/83-  Party Name: DORF-KETAL 1Meet No/Date:5/83- iStatus:Case :
] ALC1/2014 \CHEMICALS INDIA 'ALC1/2015 1;‘Approved %
147 PVT.LTD. 108.07.2015 1 :
.~ [HQFile ~ RLAFile Lic.No/Date:0310785803 | Defer Date: E
1 ; :01/83/050/00596/AM15/  :03/94/040/01020/AM14/ 23062014 & ,»,,#_J
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Decision: The Committee considered the case as per agenda. Based on the written |
recommendation of Deptt. of C&PC(Chem. Div) vide their UO.N0.14010/176/2011-CH-II dated
14.05.2015, the Committee decided to approve the case as under :-

As approved by NC -do- | As approved by NC -do-

‘r

\

1

[

! Item of Export Qty. | Item of Import Qty.
r

|

|

\

1

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

r
| \
o |

oA —— - - . S i R - . I CR— N —— S

| [case No.12116/83- |Party Name:DORF-KETAL [Meet No/Date'5/83- |Status:Case |

| ]ALc1rzo14 CHEMICALS INDIA ALC1/2015 rApproved 1

o PVT.LTD. 08.07.2015 |
e e e r

‘1 HQ File "IRLA File Lic. ‘No/Date: 0310785808 Defer Date: |

|

l

\ 01/83/050/00597/AM1 5/ 03/94/040/00242/AM15/ 23 06 2014

Decision : The ‘Committee ‘considered the case as per agenda Based on the written
rrecommendatlon of Deptt. of C&PC(Chem. Div) vide their UO.No0.14010/176/2011-CH-II dated
148 114 05.2015, the Committee decided to approve the case as under :-

\ Item of Export Qty. | Item of Import [ Qty. |

, As approved by NC -do- | As approved by NC -do- i

| |

r | 11
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of |
NORMS COMMITTEE. 11

" ICase No..15/16/83- Party Name:DORF-KETAL Meet ! No/Date:5/83-  Status:Case |

‘r ALC1/2014 }CHEMlCALS INDIA rALC1/2015 Approved

1 PVT. LTD 108.07.2015

. HQFile “RLAFle |LicNoDate: 0310785813 Defer Date:

‘ 01/83/050/00600/AM1 5/ :03/94/040/00255/AM15/ \23 06.2014

r
r
—|
|
Decision : The “Committee considered the case as per agenda ‘Based on the written|

‘ 'recommendation of Deptt. of C&PC(Chem. Div) vide their UO.No. 14010/176/2011-CH-lI dated\
\149 14.05.2015, the Committee decided to approve the case as under :- |
‘ r
l

1

1

15 RA concerned may take necessary action under Para 4.7 of HBP as per above decision ofr

NORMS COMM|TTEE. J
[ ‘Case No.:117/16/83- " Party Name:DORF-KETAL 'Meet No/Date'5/83- Status:Case |
. ALC1/2014 CHEMICALS INDIA ALC1/2015 Approved
. PVTLTD. 08.07.2015 1

I 01/83/050/00602/AM1 5 :03/94/040/00235/AM15/ ~23 06.2014

‘r \HQ File " RLAFile rch No/Date: 0310785805 Defer Date:
r
:

l150 'rDeclsmn . The “Committee " considered { the case as’per agenda Based on the wrrtten\’
‘ vrecommendatron of Deptt. of C&PC(Chem. Div) vide their UO.No.14010/176/2011-CH- Il dated |
r 14 05.2015, the Committee decided to approve the case as under :- T }

| ] ‘_—s\" ﬁ llr
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Item of Export ] Qty. | ltem of Import Qty.

As approved by NC -do- | As approved by NC -do-

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

151

Case No.:18/16/83- Party Name:DORF-KETAL §Meet No/Date:5/83- Status:Case

ALC1/2014 CHEMICALS INDIA \ALC1/2015 Approved
PVT.LTD. 08.07.2015

HQ File 1{RLA File Lic.No/Date:0310785811 | Defer Date:

:01/83/050/00603/AM15/  :03/94/040/00243/AM15/  |23.06.2014

Decision : The Committee considered the case as per agendaf Based on the written
recommendation of Deptt. of C&PC(Chem. Div) vide their UO.No.14010/176/2011-CH-II dated
14.05.2015, the Committee decided to approve the case as under :-

Item of Export Qty. | ltem of Import Qty.

As approved by NC -do- | As approved by NC -do-

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

' |case No.:3/18/83- {Party Name:GEM ~ [Meet No/Date:5/83- Status:Case

ALC1/2014 AROMATICS PVT.LTD. | ALC1/2015 Deferred
08.07.2015

152 HQ File ~ RLAFile Lic.No/Date:0310786060 Defer
:01/83/050/00692/AM15/ :03/94/040/00237/AM15/ |26.06.2014 Date:19.08.2015
Decision :D/L dated 22.06.2015 issued by Deptt. of C&PC(Chem. Div)(AKA) . Re-listed for
119.08.2015.
‘Case No.:82/11/83- o ;Party Name:SAINT- 'Meet No/Date:5/83- 7{Status:Case'
ALC1/2014 \GOBAIN GLASS INDIA | ALC1/2015 Approved
} LTD 08.07.2015 }
HaFle  RLAFile  |Lic.No/Date:0410158940 Defer Date:

153

:01/83/050/00395/AM15/  :04/24/040/00063/AM15/  |07.07.2014 |

Decision : The Committee considered the case as per agenda. Based on the written
recommendation of DIPP vide their Letter No.7/36/2014-TSW  dated 21.07.2015, the
Committee decided to approve the case as under :-

Item of Export

Sl. No. | Description of Item Quantity
1 Magnetron Coated Float Glass 1 MT (66.6667 Sg. Mt.)

Item of Import

Sl. No. Description of Item Quantity Applied for or as Quantity
per SION A 3028 recommended
1. Silica Sand (99 % Silica) 908.67 kg. 908.67 kg.
2. Soda Ash (Sodium 275 kg. 275 kg.
Carbonate Dense) (99%
Naz COs)
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3. Sodium Sulphate 11 Kg. 11 Kg.
(99% Na2 SOa4)
4, Iron Oxide S200 2 kg 2 Kg.
5. Dolomite 224.9 kg. 224.9 kg.
6. Nickel Oxide (Ni-76% min) | 0.62 Kg. 0.62 Kg.
7. Cobalt Oxide (CO-71.5%) 0.17 Kg. 0.17 Kg.
8. Selenium (Se-99%) 0.007 kg. 0.007 Kg.
9. PMMA Base Interlevant 0.04609 kg. 0.04609 Kg.
powder Surface Protection
10. LSHS / Furnace Oil Fuel 266.73 kg. As allowed in
SION subject to
5% of FOB of
export as per
General Note for
Fuel in Hand Book
of Procedure
Vol.ll
11. Wood Pine Packing As per packing
Material policy
12, Unit Clay Tyvek (Bentonite) As per packing
Dessicant- Packing policy
Material
13. Cargo Dry Dessicant- As per packing
Packing Material policy
14. Aluminum Foil Packing As per packing
Material policy
15. Nickle Chromoum 0.02827 Kg. 0.02827 kg.
16. Titanium 0.001446 Kg. 0.001446 Kg.
17. Niobium 0.001989 Kg. 0.001989 Kg.
18. Silver 0.009163 Kg. 0.009163 Kg.
19. Silicon Aluminium 0.06292 MT. 0.06292 Kg.
20. Titanium Oxide 0.00288 MT. 0.00288 Kg.

iRA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

154

Case No.:312/83-  |Party Name:BIOSTADT |Meet No/Date:5/83- |Status:Case

ALC1/2014 INDIA LIMITED ALC1/2015 Deferred
08.07.2015 §

HQ File ~ [RLAFile “[Lic.No/Date:0310786546 Defer

:01/83/050/00402/AM15/ :03/94/040/00312/AM15/ 08.07.2014 Date:19.08.2015

Decision :Commeﬁférriaiii\'/'é'iriédmfr'om Deptt. of C&PC'('b”C“Div).wfhe case is re-listed for
19.08.2015.

155

“[Case No.:4/12/83-  |Party Name:BIOSTADT [M'éét"Nék’Bé'{é}5”/5’:%1'*“"iéiéiﬁé’:’éié”e”m
ALC1/2014 {INDIA LIMITED |ALC1/2015 Deferred
508.07.2015 |
HQ File ~ RLAFile Lic.No/Date:0310786543 |Defer
:01/83/050/00403/AM15/ :03/94/040/00311/AM15/ 108.07.2014 \Date:19.08.2015
Decision :Comments awaited from Dréb't't‘.f of C&PC(PC Div). The case Jé‘gwisted for
19.08.2015. e LI
e ; l“i:; \(”
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Case No.:55/18/83- Party Name:UPL Meet No/Date:5/83- Status:Case
ALC1/2014 LTD.(FORMERLY ALC1/2015 Deferred
l UNITED PHOSPHORUS |08.07.2015
LTD.)
156 [HQ File RLA File Lic.No/Date: 0310786689 |Defer
-01/83/050/00744/AM15/ -03/95/040/00311/AM15/ |10.07.2014 Date:19.08.2015

Decision :Comments awaitedmf‘r’ﬁwlrjépitrt.ﬂ "bfié&EC(C'herbiV)fmTHé case is re-listed for
119.08.2015.

Case No.:9/18/83- \Party Name:UPL g[Meet No/Date:5/83- 'Status:Case
ALC1/2014 LTD.(FORMERLY \ALC1/2015 Deferred
UNITED PHOSPHORUS 108.07.2015 ﬂ
LTD.) ;
157 |HQ File 'RLA File Lic.No/Date:0310786724 F)efer
:01/83/050/00698/AM15/ :03/95/040/00164/AM15/ |11.07.2014 \Date:19.08.2015

Decision :The Committee considered the case as per agenda and noted that hard copy from
RA, has been received and sent to Deptt. of C&PC(Chem.Div)(AKA) on 8.5.2015. The case is re-
listed for 19.08.2015.

Case No.:54/18/83- Party Name:RALLIS  |Meet No/Date:5/83-  [Status:Case
ALC1/2014 INDIA LIMITED ALC1/2015 Deferred
\ J 08.07.2015 g

158 HQ File ~ RLAFile Lic.No/Date:0310786726 |Defer
:01/83/050/00743/AM15/ :03/95/040/00119/AM15/ |11.07.2014 Date:19.08.2015

Decision :Commentsmférvvéi'tedwﬁ:om Deptt. of C&Pé(éﬁé?ﬁiﬁ ‘The case is re-listed for
|08.07.2015.

Case No.:56/18/83- Party Name:ACMECHEM |Meet No/Date:5/83- 'Status:Case
ALC1/2014 LTD. !ALC1/2015 Deferred
; | 08.07.2015

159 HQ File "IRLAFile Lic.No/Date:0210204470 |Defer
:01/83/050/00745/AM15/ :02/24/040/00048/AM15/ 14.07.2014 \Date:19.08.2015
Decision :The Committee considered ‘the case as per agenda. The application has been
referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on

27.07.2015. The case is re-listed for 19.08.2015.

Case No.:7/18/83- Party Name:RAJ BORAX |Meet No/Date:5/83-  Status:Case
ALC1/2014 PVT. LTD. ALC1/2015 Approved
| 08.07.2015 |

HQFile  RLAFile ILic No/Date:0310786858 |Defer Date:
-01/83/050/00696/AM15/  :03/95/040/00301/AM15/  |15.07.2014 |
B&;T{{&EW{V'TﬁémE’éhﬁmittee ‘considered the case as per agenda. Based on the written

160 [recommendation of Deptt. of C&PC(Chem. Div) vide their UO.N0.14010/61/2012-CH-Il dated

13.07.2015, the Committee decided to approve the case as under -

Item of Export Qty. | Item of Import Qty.
Borax Decahydrate Crystal 1kg | 1. Borax Pentahydrate 0.833 kg
RA concerned may take necessary action under Para 4.7 of HBP as per ab%;(quecision of
'NORMS COMMITTEE. [\ e et
KV e RS
R :,‘f:»
‘ W -l‘m
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Case No.:53/18/83- Party Name:SMI Meet No/Date:5/83- Status:Case

ALC1/2014 COATED PRODUCTS ~ |ALC1/2015 1Deferred
PVT. LTD. 08.07.2015 |
161 [HQ File RLAFile  |LicNo/Date:0310786822 Defer
:01/83/050/00742/AM15/ :03/95/040/00315/AM15/ 15.07.2014 Date:19.08.2015

ﬁDEEiﬁsﬂiaﬁﬁfwfﬁwé Committee considered the case as b& agehaéﬁaﬁd noted that hard copy from
RA, has been received and sent to DIPP on 20.3.2015. The case is re-listed for 19.08.2015.

Case No.:59/18/83- Party Name:SUPREME | Meet No/Date:5/83- 'Ftatus:Case
'ALC1/2014 PETROCHEM LTD., 'ALC1/2015 Deferred
08.07.2015 | i

162 HQ File RLA File Lic.No/Date:0310787008 |Defer
:01/83/050/00748/AM15/ :03/95/040/00272/AM15/ 17.07.2014 \Date:19.08.2015
1EDecision :Comments awaited from Deptt. of C&PE(PC Div). The case is re-listed for
119.08.2015.

" ICase No.:8/18/183-  Party Name:UPL [Meét’ No/Date:5/83- |Status:Case
1!ALc1/2014 LTD.(FORMERLY /ALC1/2015 Deferred
; UNITED PHOSPHORUS 08.07.2015
[ LTD.) ; |

163 fﬁé'#’ilé"”""""" ~ RLAFile ”"’”“";’L’ié[Nd)b’é’téi65’1’6?57’62? Defer
:01/83/050/00697/AM15/  :03/95/040/00341/AM15/  18.07.2014 Date:19.08.2015

Decision :The Committee considered the case as per agenda and noted that hard copy from
RA, has been received and sent to Deptt. of C&PC(Chem.Div)(AKA) on 8.5.2015. The case is re-

— — SS——

fCase No.:1/10/83- Party Name:SUDARSHAN i;‘Meet No/Date:5/83- 'Status:Case
ALC1/2014 CHEMICAL INDUSTRIES  ALC1/2015 Rejected
. LTD 108.07.2015
184 haFie RLAFle  LicNoDate:3110064584 D
‘ \Lic. : ‘

Defer Date:
E

:01/83/050/00229/AM15/ -31/83/040/00028/AM15/  123.07.2014

| [CaseNo.4/18/83-  Party Name:REX TONE |Meet No/Date:5/83-  [Status:Case
| ALC1/2014 INDUSTRIES LTD. ALC1/2015 Deferred

L | 08.07.2015 l

165 HQ File ~ RLAFle |Lic.No/Date:0310787225 Pefer

T -01/83/050/00693/AM15/ :03/95/040/00354/AM15/ [23.07.2014 Date:19.08.2015

Decision :The Committee considered the case é?béfrwééegna;éﬁdWnotedfthat hard copy from|

1 RA, has been received and sent to DIPP on 8.5.2015. The case is re-listed for 19.08.2015. J
" ICase No.10/18/83- |Party Name:STERLING MeetNo/Date:583-  [StatusiCase
| |ALC12014 AUXILIARIES PVT LTD  |ALC1/2015 Deferred

| | 08.07.2015

166 HQFle ~ RLAFle |Lic.No/Date:0310787634 Defer
1681:01/83/050/00699/AM15/ :03/95/040/00380/AM15/ [05.08.2014 Date:19.08.2015

' Decision :The Committee considered the ‘case as per agenda and noted that hard copy from
i RA, has been received and sent to Deptt. of C&PC(Chem.Div)(AKA) on 13.5.2015. The case is
| re-listed for 19.08.2015. Ua
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‘Case No.:21/16/83-  Party Name:DORF-KETAL Meet No/Date:5/83-  |Status:Case

ALC1/2014 'CHEMICALS INDIA /ALC1/2015 Deferred
PVT.LTD. 08.07.2015
'HQ File RLA File " ILic.No/Date:0310787764 rDefer Date:

:01/83/050/00606/AM15/ 03/94/040/00342/AM15/ 07.08.2014

Decision : The Committee considered the case as per agenda and decided to defer the case for
next Meeting No.6/83. The case is re-listed for 29.07.2015.

168

Case No.:22/16/83- Party Name:DORF- 1Meet No/Date:5/83- Status:Case
ALC1/2014 KETAL CHEMICALS \ALC1/2015 !Deferred

INDIA PVT.LTD. 108.07.2015 |
HQ File RLA File "~ [Lic.No/Date:0310787765 | Defer
:01/83/050/00607/AM15/  :03/94/040/00340/AM15/ |07.08.2014 ]Date 19.08.2015

Decision :Comments awaited from Deptt. of C&PC(Chern Div). The case is re-listed for
19.08.2015.

Case No.:5/18/83- ~ |Party Name:STERLING  Meet No/Date:5/83-  Status:Case
ALC1/2014 AUXILIARIES PVT LTD |ALC1/2015 Deferred
)08 07.2015 1
169 HQFile " RLAFile  |LicNo/Date:0310787818 Defer
:01/83/050/00694/AM 15/ 03/95/040/00396/AM15/ 108.08.2014 Date:19.08.2015
Decision :The Committee considered the case as per agenda and noted that hard copy from
RA, has been received and sent to Deptt. of C&PC(Chem. Div)(AKA) on 8.5.2015. The case is re-
listed for 19.08.2015.
Case No.:12/18/83- iF;arty Name:UPL B rMeet No/Date:5/83- 1Status:Case '
ALC1/2014 LTD.(FORMERLY UNITED ‘ALC1/2015 |Approved
§PHOSPHORUS LTD 108.07.2015 1
HQFle ~ [RLAFile ~[LicNo/Date:0310787827 | Defer Date:
‘ :01/83/050/00701/AM15/ 03/95/040/00279/AM15/ rO8 08. 2014 |
Decision : The Committee considered the case as per agenda "Based on the written
recommendation of Deptt. of C&PC(Chem. Div) vide their UO.No. 15022/3/2015-CH-II dated
22.06.2015, the Committee decided to approve the case as under :-
Item of Export Qty. | Item of Import Qty.
170 | chlorfluazuron 1kg. | 1.2,3 Dichloro-8- Trifluoro-Methyl 0.504 kg.
(Chlorfluazuron Technical) Pyridine (DCTF)

2. 2,6 Dichloro -4- Aminophenol (DCAP) | 0.443 kg.

3. Dimethyl Sulfoxide 0.248 kg.

4. 2,6 Difluoro Benzamide (DFBA) 0.320 kg

5. Isopar-G (B) Fluid 0.126 kg

(Isoparaffin Hydrocarbon)

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

NORMS COMMITTEE. |
" [case No.:4/10/83- Party Name:RUBAMIN  Meet No/Date:5/83- rStatu; Case |
j ALC1/2014 LTD. ALC1/2015 Deferred
r ? 08.07.2015 1.

HQ File " RLAFile ~ |Lic.No/Date: '3410040438 |Defer

:01/83/050/00234/AM15/ :34/24/040/00112/AM15/ 11 08.2014 rqatewg 08.2015

L

er agenda and decldg'd 5)8 defer

|Dec|snon The Commrttee consrdered the. cas
B — AT

N
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‘consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

172

Case No.:11/18/83-  Party Name:UNIJULES  Meet No/Date:5/83-  Status:Case
ALC1/2014 LIFE SCIENCES LTD.  ALC1/2015 Deferred

‘ los 07.2015 l
mQ File RLA File Lic.No/Date:0310787952 Defer
01/83/050/00700/AM15/ :03/95/040/00413/AM15/ |12.08.2014 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case |s re- hsted for 19 08 2015

,,,,,,, S S - - smcze]
Case No.:14/18/83- fParty Name:KRISHI Meet No/Date:5/83- Status:Case
ALC1/2014 'RASAYAN EXPORTS 'ALC1/2015 Deferred
PVT.LTD,, 08.07.2015
173 HQ File RLA File | ‘[rLic.No/Date:0210204816 Defer
-01/83/050/00703/AM15/ :02/24/040/00098/AM15/ 19.08.2014 Date:19.08.2015

Decision :D/L dated 29.06.2015 issued by Deptt. of C&PC(Chem. Div)(AKA) . Re-listed for
19.08.2015.

174

Case No.:15/18/83- Party Name:CENTURY  [Meet No/Date:5/83- Status:Case

ALC1/2014 TEXTILES AND ALC1/2015 Deferred
INDUSTRIES LTD. 08.07.2015 \

HQFile RLAFile "~ Lic.No/Date:0210204815 Defer

:01/83/050/00704/AM15/ :02/24/040/00095/AM15/ 19.08.2014 Date:19.08.2015

Decision :The Committee considered the case as per agenda and noted that hard copy from RA
has been received and sent to DIPP for providing the comments. U.O issued on 27.07.2015. The
case is re-listed for 19.08.2015.

Case No.:23/18/83-  |Party Name:SHOGUN }Meet No/Date:5/83- 'Status:Case
ALC1/2014 ORGANICS LIMITED | ALC1/2015 iDeferred
08.07.2015
175|HQFile ~ [RLAFile "~ |Lic.No/Date:0310788129 ) Defer
:01/83/050/00712/AM15/ :03/95/040/00427/AM15/ |19.08.2014 Date:19.08.2015

Decision :Comments awaited from Deptt. of C&PC(Chem Div). The case is re-listed for
19.08.2015.

1

" [Case No.:34/18/83- Party Name:CAMPHOR ~ Meet No/Date:5/83- ~ 'Status:Case
ALC1/2014 & ALLIED PRODUCTS ~ ALC1/2015 Deferred
LIMITED, 08.07.2015 i
176 HKQFile  |RLAFile  [Lic.No/Date:0310788288 |Defer

:01/83/050/00723/AM15/ :03/94/040/00403/AM15/ |22.08.2014 Date:19.08.2015

Decision :Comments awaited from Deptt. of C&PC(Chem Div). The case is re-listed for
19.08.2015.

" [Case No.:12/5/83-  |Party Name:.ESTEEM  Meet No/Date:5/83- 'Status:Case
ALC1/2015 iINDUSTRIES PVT.LTD, |ALC1/2015 ;Deferred
. 08.07.2015
o HQ File - RLA Fie  Lic.No/Date: 1710005897§Defer
:01/83/050/00251/AM16/ :17/24/040/00055/AM15/ 22.08.2014 Date:19.08.2015
\Declsmn The Commlttee consndered the case as p r agenda ‘The appllcatlgq.has been
L r(”""'“ ..-4""
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referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
03.08.2015. The case |s re- ||sted for 19 08. 2015

" [case No.:32/18/83- fPairtyN’é&i?CTMﬁﬁbﬁ " MeetNo/Date 583- [Status:Case

| \ALC112014 ‘& ALLIED PRODUCTS yALC1/2015 iDeferred
; LIMITED, 108.07.2015 ;

178 [HQ File RLAFile ~[Lic.No/Date:0310788320 |Defer
:01/83/050/00721/AM15/ 03/94/040/00220/AM1 5/ |25 08.2014 \Date:19.08.2015
[Decision :D/L dated 23.04.2015 issued by Deptt of C&PC(Chem DIV)(AKA) Re-listed for
19.08. 201 5

" [Case No.:33/18/83- _|Party Name:CAMPHOR Meet No/Date5/83- 'Status:Case
ALC1/2014 & ALLIED PRODUCTS  |ALC1/2015 ’Deferred
y LIMITED, 108.07.2015

179 |HQ File |RLA File iLuc No/Date:0310788322 {Defer
:01/83/050/00722/AM15/ 03/94/040/00276/AM1 5/ \25 08.2014 \Date:19.08.2015
Decision :D/L dated 28.04.2015 issued by Deptt of C&PC(Chem D|V)(AKA) Re-listed for

. 19.08.2015.

" [Case No.:35/118/83-  Party Name: CAMPHOR {Meet No/Date:5/83- Eatus:Case
ALC1/2014 \& ALLIED PRODUCTS ’ALC1/2015 ‘Deferred
‘ 1LIMITED 108.07.2015 .

180HQFile ~ RLA File [LIC No/Date 0310788319 Defer

I :01/83/050/00724/AM15/ 03/94/040/00191/AM15/ 125.08.2014 Date 19.08.2015

‘ Decision :D/L dated 28.04.2015 issued by Deptt of C&PC(Chem D|V)(AKA) Re-listed for

i 19.08.2015.

i Case No.:36/18/83- ‘Party ‘Name:CAMPHOR 1!\"/IuéaéTNfo'/'bféAté:'5/783— 'Status:Case

1 ALC1/2014 ‘& ALLIED PRODUCTS  |ALC1/2015 .Deferred

| LIMITED, 08.07.2015

181 HQFile RLA File |Lic.No/Date:0310788315 \Defer

| 01/83/050/00725/AM15/ 03/94/040/00101/AM15/ ‘25 08.2014 lDate 19.08.2015

|
‘1 F‘ecmon :D/L dated 28.04. 2015 issued by Deptt of C&PC(Chem _ Div)(AKA) .

9.08.2015.

" [Case No.:68/18/83-
* ALC1/2014

|
‘182 lHQ File
\ & 01/83/050/00757/AM15/

Decmon :DIL dated 22.05. 2015 issued by Deptt of C&PC(Chem Dlv)(AKA)

19 08 2015

Case No.:37/18/83-

Re-listed for

[Status:Case |
iDeferred

Party Name:AKZO  Meet No/Date:5/83-
NOBEL INDIA LIMITED ~ ALC1/2015
08.07.2015

yLIC . No/Date:0210204859 ]De”féf%"
\Date 19.08.2015

Re-listed for

B

RLAFile
:02/24/040/00087/AM15/ 26.08.2014

Party Name:CAMPHOR " IMeet No/Date: 5/83-  Status: Case

[
1 ALC1/2014 ‘& ALLIED PRODUCTS ;ALC1/2015 \Deferred
1 ‘ LIMITED, 108.07.2015 y
183 [HQ File B 1RL/§FW€“ T [Lic.No/Date:0310788476 iﬁafer
] 01/83/050/00726/AM15/ 03/94/040/00172/AM15/ 127 08.2014 Date:19.08.2015
| Decision :D/L dated 28. 04 2015 issued by Deptt of C&PC(Chem DIV)(AKA) Re-listed for
. _— L astRR
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" case No.:38/18/83- Party Name:CAMPHOR  Meet No/Date:5/83- Status:Case |

'ALC1/2014 & ALLIED PRODUCTS  ALC1/2015 Deferred
LIMITED, 108.07.2015

184 HQ File 'RLA File iLic.No/Date:0310788475 Defer
:01/83/050/00727/AM15/ :03/94/040/00404/AM15/ 27.08.2014 Date:19.08.2015
Decision :D/L dated 28.04.2015 issued by Deptt. of C&PC(Chem. Div)(AKA) . Re-listed for
19.08.2015.

T {Case No.:42/18/83- Party Name:CAMPHOR 'Tl\rlleé?No/ljate:S/83- - |Status:Case
'ALC1/2014 & ALLIED PRODUCTS  ALC1/2015 Deferred
} LIMITED, 108.07.2015

185 HQ File RLAFile Lic.No/Date:0310788477 |Defer
:01/83/050/00731/AM15/  :03/94/040/00078/AM15/ 127.08.2014 \Date:19.08.2015
\Becision :Comments awaited from Deptt. of C&PC(Chem Di\ﬁr The case is re-listed for
119.08.2015.

" [Case No.:57/18/83- Party Name:CHEMIZOL |Meet No/Date:5/83- Status:Case
ALC1/2014 ADDITIVES PVT.LTD, IALC1/2015 Deferred

= 08.07.2015

186 |HQ File " RLA Fi'I'éW“WW""'WW#ELic.No/Date:OﬂAm065é§1rbefer
:01/83/050/00746/AM15/ :07/24/040/00173/AM15/ |27.08.2014 \Date:19.08.2015
Decision :D/L dated 20.4.2015 issued by Deptt. of C&PC(Chem Div)(AKA). Re-listed for
119.08.2015.
Case No.:1/14/83- ’ "isarifyﬂ - Weet No/Date:5/83- Status:Case
ALC1/2014 ‘Name:INTEGRATED \ALC1/2015 ‘lDeferred

FIRE PROTECTION 108.07.2015

1 PVT. LTD. § |

187 HQ File RLAFile  |LicNo/Date:0210204885 Defer
:01/83/050/00487/AM15/ :02/24/040/00109/AM15/ 29.08.2014 Date:19.08.2015
Decision :The Committee “considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP

\ (2009-2014). The case is re-listed for 19.08.2015.

" Icase No.:65/18/83-  Party Name:AGRO LIFE Meet No/Date:5/83- %gtétus:Case
ALC1/2014 SCIENCE CORPORATION ALC1/2015 Approved
. 08.07.2015 |
HQ File ~ RLAFile Lic.No/Date:0210204889 Defer Date:

:01/83/050/00754/AM15/  :02/24/040/00105/AM15/ 101.09.2014 i

Decision : The Committee considered the case as per agenda. Based on the written
188 recommendation of Deptt. of C&PC(Chem. Div) vide their UO.N0.14010/4/2015-CH-II dated
17.06.2015, the Committee decided to approve the case as under :-

Item of Export Qty. Item of Import Qty.
Acetamiprid Tech 20% SP 1 kg 1. Acetamiprid Tech 0.200 kg

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.
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" [case No.:5/10/83- Party Name:ARIES DYE Meet No/Date:5/83-  Status:Case

ALC1/2014 CHEM INDUSTRIES, | ALC1/2015 Deferred
| 08.07.2015

189 HQ File RLA File Lic.No/Date:0810133189 Defer
:01/83/050/00235/AM15/ :08/24/040/00209/AM15/  (02.09.2014 Date: 19.08.2015

’iDecision :The Committee considered the case as per agen&é ‘and decided to defer
cconsideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
((2009-2014). The case is re-listed for 19.08.2015.

r,w, Lréase No.:25/18/83- ?Péhy Name:O C %{Meet No/Date:5/83- {Status:Case
ALC1/2014 SPECIALITIES PVT.LTD. |ALC1/2015 |Approved
08.07.2015 |
HQ File RLAFile  |Lic.No/Date:0310788630 [Defer Date:

-01/83/050/00714/AM15/  :03/95/040/00466/AM15/  102.09.2014

Decision : The Committee considered the case as per agenda. Based on the written
recommendation of Deptt. of C&PC(Chem. Div) vide their UO.No0.14010/108/2012-CH-II dated
190 07.07.2015, the Committee decided to approve the case as under :-

Item of Export Qty. | Item of Import Qty.
Sodium Bromide 1kg | 1.Zinc Bromide LC Brine 1.650 kg.
2. Sodium Hydroxide Flakes (Caustic Soda) 0.418 kg

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

NORMS COMMITTEE.

" [Case No..:24/18/83-  Party Name:STERLING |Meet No/Date:5/83- Status:Case
ALC1/2014 AUXILIARIES PVT LTD | ALC1/2015 Deferred
i 108.07.2015 a

194 HQFle RLAFile ~ Lic.No/Date:0310788661 Defer
:01/83/050/00713/AM15/ :03/95/040/00434/AM15/ 103.09.2014 Date:19.08.2015
{D‘écisionjﬁfé“'667h§fﬁitféé considered the case as péf agenda and noted that hard copy from
RA, has been received and sent to Deptt. of C&PC(Chem.Div)(AKA) on 20.4.2015. The case is
re-listed for 19.08.2015.
Case No.:43l18/83-~ 7777777 'F"art');"Name:CAMPW)R 'Meet No/Date:5/83- Zétéfus:Case N
‘ALC1/2014 & ALLIED PRODUCTS  ALC1/2015 Deferred
f LIMITED, 108.07.2015 f

192 HQFile ~ RLAFile Lic.No/Date:0310788690 Defer
:01/83/050/00732/AM15/ :03/94/040/00435/AM1 5/ 103.09.2014 Date:19.08.2015
Decision :D/L dated 28.04.2015 issued by Deptt. of C&PC(Chem. Div)(AKA) . Re-listed for
19.08.2015.

" [Case No.:48/18/83-  Party Name:STERLING Meet No/Date:5/83- |Status:Case
ALC1/2014 AUXILIARIES PVT LTD  |ALC1/2015 Deferred

08.07.2015

HQ File " |RLA File Lic.No/Date:0310788659 |Defer
Date:19.08.2015

152 :01/83/050/00737/AM15/ :03/95/040/00463/AM15/ ‘[03.09.2014
Decision :The Committee considered the case as per agenda> and noted that hard copy from
RA, has been received and sent to Deptt. of C&PC(Chem.Div)(AKA) on 19.3.2015. The case is

re-listed for 19.08.2015. m/\ _axndh B
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194

~[Case No.:85/18/83-  Party Name:ATLANTIC  |Meet No/Date:5/83- Status:Case

ALC1/2014 CARE CHEMICALS ALC1/2015 ]Deferred

| 08.07.2015
HQ File RLA File [Llc No/Date: 1010058769 \Defer
101/83/050/00774/AM15/ 110/24/040/00045/AM15/ 03.09.2014 Date:19.08.2015

!Declsmn Comments awaited from DBT The case re- Ilsted for 19. 08 201 5

. — it eoimmmiserinimed

195

Case No.:7/14/83- Party Name:POLYFILL ‘i‘?i\illieetirtla/'Derte?’é/éB— Status:Case
ALC1/2014 'TECHNOLOGIES PVT \ALC1/2015 ‘Deferred

; LTD 108.07.2015

HQ File RLA File {LIC No/Date:3410040511 Defer
:01/83/050/00493/AM15/  :34/24/040/00107/AM15/ |04.09.2014 \Date:19.08.2015

Decision :The Committee considered the case as per aﬂgen#d*aﬁgnd decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

(Case No.:6/18/83- Party Name:AMPACET  [Meet No/Date:5/83- |Status:Case
ALC1/2014 SPECIALITY ALC1/2015 Deferred
| PRODUCTS PVT.LTD.  [08.07.2015

196 |HQFile - RLAFile " LicNo/Date:3110064855 Defer
-01/83/050/00695/AM15/  :31/83/040/00054/AM15/ |05.09.2014 Date:19.08.2015

listed for 19.08.2015.

Decision :The Committee considered the case as per agenda and noted that hard copy from
RA, has been received and sent to Deptt. of C&PC(PC.Div)(OPS) on 11.5.2015. The case is re-

197

Case No.:49/18/83-  Party Name'REX TONE Meet No/Date:5/83-  Status:Case
ALC1/2014 INDUSTRIES LTD. ALC1/2015 Deferred

@ | 08.07.2015 1

'HQ File " RLAFile  [Lic.No/Date:0310788811 |Defer
01/83/050/00738/AM15/ :03/95/040/00479/AM15/ - |05.09.2014 Date:19.08.2015

Decision :The Committee considered the case as per agenda and noted that hard copy from
RA has been recelved and sent to DIPP on 9 4. 2015 The case |s re- Ilsted for 19 08 2015

Case No.:51/18/83-  Party Name:STERLING  Meet No/Date:5/83- Status:Case
ALC1/2014 AUXILIARIES PVT LTD /ALC1/2015 Deferred
08.07.2015 ;

1908 HQFile RLAFile " ILic.No/Date:0310788807 |Defer
:01/83/050/00740/AM15/ :03/95/040/00478/AM15/ |05.09.2014 Date:19.08.2015
Decision :Comments awaited from Deptt of C&PC(Chem Dnv) ‘The case is re-listed for
19.08.2015.
‘Case No.:81/10/83- Party Name:KRISHNA  Meet No/Date:5/83- Status:Case
ALC1/2014 ANTIOXIDANTS PVT.  |ALC1/2015 Deferred
i ~LTD. 08.07.2015 1

199 HQ File ~ RLAFle  Lic.No/Date:0310788930 |Defer
01/83/050/00311/AM15/ :03/94/040/00468/AM 15/ 09.09. 2014 Date:19.08.2015
Decision :Comments awaited from Deptt of C&PC(Chem DIV) The case is re.Lsted for

1 |
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Case No.:41/18/83-  |Party Name:HINDUSTAN Meet No/Date:5/83- |Status:Case
ALC1/2014 PLATINUMPVT.LTD  ALC1/2015 Deferred
| 08.07.2015 5
200 |HQ File RLA File Lic.No/Date:0310788940 Defer -
:01/83/050/00730/AM15/ :03/94/040/00498/AM15/ 09.09.2014 Date:19.08.2015
Decision :D/L dated 17.4.2015 issued by Deptt. of C&PC(Chem Div)(AKA). Re-listed for
19.08.2015
Case No.:82/10/83-  Party Name:MADRAS  [Meet No/Date:5/83- 'Status:Case
ALC1/2014 FLUORINE PRIVATE  ALC1/2015 Deferred
L LIMITED, 08.07.2015 |
201 HQ File RLA File Lic.No/Date:0410159374 Defer
:01/83/050/00312/AM15/ :04/24/040/00148/AM15/ 11.09.2014 Date:19.08.2015
Decision :Comments awaited from Deptt. of C&PC(Chem Div). The case is re-listed for
19.08.2015.
Case No.:28/18/83- Party Name:STERLING |Meet No/Date:5/83- Status:Case
ALC1/2014 AUXILIARIES PVT LTD  |ALC1/2015 Deferred
08.07.2015
202 |HQ File RLAFile “{[i’c.?xjo/Dat'e:om07890115’(6&5("' -
:01/83/050/00717/AM15/ :03/95/040/00495/AM15/ |11.09.2014 Date:19.08.2015
Decision :Comments awaited from Deptt. of C&PC(Chem Div). The case is re-listed for
19.08.2015.
Case No.:39/18/83-  Party Name:PHILLIPS  Meet No/Date:5/83- """’";"Status:Case
ALC1/2014 CARBON BLACK LTD ALC1/2015 Approved
| 08.07.2015 i
HQ File RLAFile " [Lic.No/Date:0210204967 Defer Date:

:01/83/050/00728/AM15/  :02/24/040/00107/AM15/  |11.09.2014 ‘

Decision: The Committee considered the case as per agenda. Based on the written
203 [recommendation of Deptt. of C&PC(Chem. Div) vide their UO.No.14010/43/2012-CH-Il dated
09.07.2015, the Committee decided to approve the case as under :-

Item of Export Qty. | ltem of Import Qty.
Carbon Black of all grades 1kg | 1. Coal Tar 1.85 kg.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

NORMS COMMITTEE. |
" ICase No83/10/83-  Party Name:SIDDHI  MeetNo/Date:5/83- Status:Case
ALC1/2014 VINAYAKA SPECHEM  ALC1/2015 Deferred
PVT.LTD,, 108.07.2015
004 HQFile RLA File ’§L‘iéﬁ’Nc’>’/’Dé’t’é:67Td1O‘éész'EDefér
:01/83/050/00313/AM15/ :07/24/040/00213/AM15/ {12.09.2014 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

; ‘Case N0.:29/18/83-  |Party Name:STERLING {Mé'et No/Date:5/83- Status:Case
» !ALC1I2014 AUXILIARIES PVTLTD  ALC1/2015 Deferred
205, | !08.07.2015
. [HQFile ~ [RLAFile ~ pLic.No/Date:0310789090 %Dejgr.swm
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| [[01/83/050/00718/AM15/ :03/95/040/00498/AM15/ |12.09.2014 ~ |Date:19.08.2015

l Decision :Comments awaited from Deptt. of C&PC(Chem Div). The case is re-listed for

| 19.08.2015.

" Case No.-62/18/83-  |Party Name:ESTEEM  Meet No/Date:5/83- Status:Case
ALC1/2014 iINDUSTRIES PVT.LTD, |ALC1/2015 Deferred

| ]08 07.2015 ‘

206 HQ File ‘RLA File Lic.No/Date: 1710005900 | Defer
-01/83/050/00751/AM15/  :17/24/040/00057/AM15/ |12 09.2014 1Date 19.08.2015
grDecision ‘D/L dated 11.05.2015 issued by Deptt. of C&PC(Chem.Div)(AKA) . Re-listed for
119.08.2015.
| S - B *J

" Case No.:3018/83-  Party Name:STERLING |Meet No/Date:5/83- [Status:Case
&ALC1IZO14 AUXILIARIES PVT LTD \ALC1/2015 iDeferred

i .08 07.2015 t

207 EQ File RLA File Lic.No/Date:0310789164 Defer
01/83/050/00719/AM15/ 03/95/040/00502/AM15/ 115.09.2014 Date:29.08.2015
ﬁ)eclsmn :Comments awatted from Deptt of C&PC(Chem D|v) The case is re-listed for
119.08.2015.

‘ Case No.:63/18/83- ' 5P'é>rv{yuﬁéme:E§fEEM = I‘K/Ive;é‘tﬂN'b/Dafe:S/SS- Status:Case
1 ‘

IALC1/2014 INDUSTRIES PVT. LTD, \ALC1/2015 lDeferred
108.07.2015 ‘

208 lHQ ) File RLA File ©LicNo/Date 1710005603 Defer
-01/83/050/00752/AM15/ :17/24/040/00060/AM15/ |15.09. 2014 \Date:19.08.2015
Decision :D/L dated 11.05.2015 issued by Deptt of C&PC(Chem Div)(AKA) . Re-listed for
19.08.2015.

" [case No.:31/18/83- Party Name:SABERO |Meet No/Date:5/83- Status:Case
gALC1/2014 ORGANICS GUJARAT  |ALC1/2015 ?Deferred
1 LIMITED 08.07.2015

209 HQ File RLAFile ' Lic.No/Date:0310789250 ‘Defer

‘ :01/83/050/00720/AM15/ -03/95/040/00185/AM15/ |16.09.2014 ‘Date 19.08.2015
Decision :D/L dated 31.3.2015 issued by Deptt of C&PC(Chem Div)(AKA). Re-listed for
19.08.2015.

" [Case No.:26/18/83- Party Name: VIDHI  MeetNo/Date:5/83- [Status: Case
ALC1/2014 DYESTUFFS \ALC1/2015 Deferred

:MANUFACTURING ‘08.07.2015 ‘
LIMITED., x \

210 Hq File “RLAFile " ILic.No/Date:0310789308 [Defer
:01/83/050/00715/AM15/  :03/95/040/00506/AM15/ 117 09.2014 ‘Date 19.08.2015
[Decision -D/L dated 28.4.2015 issued by Deptt. of C&PC(Chem Div)(AKA). Re-listed for
19.08 2015 |

g’"’"'6535‘#&6]:’35/78}85?"' "~ PartyNameUPL  |MeetNo/Date:5/83- Status:Case

| ALC1/2014 LTD.(FORMERLY \ALC1/2015 Deferred

\ \UNITED PHOSPHORUS ]08 07.2015 i ‘

ry o) - |

‘ HQ File RLA File LIC No/Date: 0310789412 Defer

]_ ‘ 01/83/050/00747/AM15/ 1:03/95/040/00297/AM15/ \j ! .09. 20714 - \Dateﬂggag{ZOﬁJ
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1 'Decision :Comments awaited from Deptt. of C&PC(Chem Div).wfﬁé case is re-listed for.

119.08.2015. |
\ i’éése No.:13/18/83- Party ' ;Mé‘éiNo/D*éte}s/é’é-” " [Status:Case |
‘ gALC112014 ‘Name:JJ.PLASTALLOY *‘ALC1/2015 tDeferred
L PVT.LTD,, 08.07.2015 ‘
3212[HQ File RLA File " ILic.No/Date: 1510022023 Defer
2121.01/83/050/00702/AM15/  :15/24/040/00011/AM15/ 19.09.2014 Date:19.08.2015

|

\ : : A ,,

] ]Eecision :-The Committee considered the case as per agenda and decided to defer
\consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP

((2009-2014). The case is re-listed for 19.08.2015. |
" [Case No..43/5/83-  |Party Name.ESTEEM  Meet No/Date:5/83- lréfatus:éase
ALC1/2015 INDUSTRIES PVT. LTD, [ALC1/2015 &Deferred
1 2 108.07.2015 |
513 HQ File RLA File : Lic.No/Date: 1710005914 Defer
:01/83/050/00282/AM16/ -17/24/040/00066/AM15/ {19.09.2014 Date:19.08.2015
Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.
| [caseNo.4M/g3- Party Name:SABERO | Meet No/Date:5/83- ~ status:Case |
] ALC1/2015 ORGANICS GUJARAT  ALC1/2015 Deferred E
§ 1 LIMITED 108.07.2015 § E
214 [HQ File * RLAFile ~|Lic.No/Date:0310789579 Defer
\ :01/83/050/00004/AM16/ :03/95/040/00515/AM15/  {23.09.2014 Date:19.08.2015

Decision :D/L dated 28 05.2015 issued by Deptt. of C&PC(Chem Div)(AKA) . Re-listed for

1
| 19.08.2015.

[ ‘Case No.:3/1/83-
ALC1/2015

\215 HQ File
:01/83/050/00003/AM 16/

l
, Decision :The Committee considered
. |RA, has been received and sent to DIPP on 14.5.2015. The case is re-listed

“[Case No.:44/5/83-
\ALC1/2015

D

016 [HQ File
\ 01/83/050/00283/AM16/

| Decision :The Committ
|
w

lconsideration of the case

[éas?r;ié’.'-;§’/‘17i§3?“"" R
ALC1/2014
71
'HQ File
. :01/83/050/00495/AM15/

~ RLAFile

(2009-2014). The case is re-listed for 19.

 RLAFile

Party Name:SMI

COATED PRODUCTS  |ALC1/2015 Deferred
PVT. LTD. 08.07.2015 ;

" RLAFile " [Lic.No/Date:0310789648 Defer
-03/95/040/00481/AM15/ |25.09.2014 Date:19.08.2015

Party Name:ESTEEM ‘
iINDUSTRIES PVT.LTD, ALC1/2015

08.07.2015

17/24/040/00078/AM15/ [26.09.2014

Lic.No/Date: 1710005918

|
|

{Bgfer
1Date:19.08.201 5

the case as per agénda and noted that hard copy from
for 19.08.2015.

Meet Nb/Date:5/83- o !‘St'aﬁls:CéseA~
‘iDeferred

08.2015.

[Party Name:PARIJAT
INDUSTRIES (INDIA)
PVT.LTD,

ALC1/2015
08.07.2015

Meet No/Date'5/83-

ee considered the case as 7rm>er agenda and decided to defer
for want of hard copy of application from RA as per para 4.7 .4 of HBP

" |status:Case
‘Deferred

"~ [Lic No/Date:3310030097 [Defer

~1

-
|
|

:33/24/040/00012/AM15/ 30.09.2014 ‘Datg}ﬁ%ﬂs.2015.‘;
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Decision :D/L dated 03.06.2015 |ssued by Deptt. of C&PC(Chem.Div)(AKA) . Re-listed for
19.08.2015.
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Case No.:2/5/83- fF’arty Name:ESTEEM lMeet No/Date:5/83- Status:Case

ALC1/2015 INDUSTRIES PVT. LTD, IALC1/2015 Deferred
08.07.2015 1

HQ File RLA File ~[Lic.No/Date: 1710005925 |Defer

:01/83/050/00241/AM16/ - 17/24/040/00079/AM15/ 130.09.2014 'Date:19.08.2015

Decision :The Committee considered the case as per agend‘é and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

219

Case No.:17/18/83- Party Name:RECKITT Meet No/Date:5/83- Status:Case
ALC1/2014 BENCKISER ALC1/2015 Approved
HEALTHCARE INDIA 08.07.2015
LIMITED ‘
HQ File RLA File Lic.No/Date:0510391464 [Defer Date:
:01/83/050/00706/AM15/ :05/24/040/00303/AM15/  107.10.2014

Decision : The Committee considered the case as per agenda. Based on the written
recommendation of DIPP vide their Letter No. 7/58/2014-TSW dated 21.07.2015, the
Committee decided to approve the case as under :-

Export product : Rough Skin Remover (Dry Skin Exfoliator)

Quantity : 25,000 Kgs

Import Items :

Sl. No. | Item Description Quantity
Recommended
in kg.

1 Tromethamine (Tris (hydroxymethyl)-aminomethane) 175.8750

2 Fragrance LN46861 35.0000

3 Stearic Acid BP Powder 394.4625

4 White Beeswax (Cera Alba) 394.4625

5 Lactic Acid 25.1250

6 Multifruit BSC (Water & Vaccinium Mytillus (Bilberry ) Extract | 226.1250

& Saccharum Officinarum (Sugar Cane)
i Pumice Grains No.3 (Natural Alumino-Silicate of Volcanic 5025.0000
Origin)

8 Cetyl Esters Wax : 394.4625

9 Paraffin Wax 52-54 4967.2125

10 Tegin M Glyceryl Stearate Veg 394.4625

11 Euxyl K340 150.7500

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

Case No.-18/18/83-  Party Name:J K PARAS |Meet No/Date:5/83- Status:Case
ALC1/2014 POLYCOATS LIMITED | ALC1/2015 Deferred
220 S \08 07.2015 ‘p‘*"‘i---m- N
HQ File RLA File ﬁc No/Date: 0510391463 Defér
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.01/83/050/00707/AM15/ 05/23/040/00292/AM15/ (07.10.2014 Date:19.08.2015

Decision :D/L dated 01.06.2015 issued by Deptt. of C&PC(PC.Div)(OPS) . Re-listed for
. 19.08.2015.

/Case No.:20/18/83- Party Name:FORACE 'Meet No/Date:5/83- [§atus:Case
D

ALC1/2014 'POLYMERS (P) LTD. ‘ALC1/201 5 ’ eferred
| |08.07.2015 1
‘ — i i _— _ i ————
221 HQ File 'RLA File ‘;Lic.No/Date:0510391448 \Defer
‘01/83/050/00709/AM15/ ;:05/23/040/00279/AM15/ 107.10.2014 ]Date:19.08.2015

Decision :The Committee considered the case 'éAé“bﬂé'rméQewﬁagménd noted that hard copy from
RA, has been received and sent to Deptt. of C&PC(Chem.Div) on 20.3.2015. The case is re-
‘ listed for 19.08.2015.

e N —

Party Name:BRAKEWEL Meet No/Date:5/83- Status:Case |

Case No.:13/5/83-

ALC1/2015 AUTOMOTIVE ALC1/2015 Deferred
| (COMPONENTS(/)P.LTD. |08.07.2015 ;
HQ File RLA File Lic.No/Date:0510391449 [Defer

Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

L 1:01/83/050/00252/AM16/ :05/23/040/00271/AM15/ |07.10.2014

Case No.27/1/83-  |PartyNameSHIV  |Meet No/Date:5/83- [Status:Case

—

. ALC1/2015 'SHAKTI TIMBER ALC1/2015 Deferred

INDUSTRIES 08.07.2015 1

1223 HQ File ; RLA File “[Lic.No/Date:0910061062 Defer
:01/83/050/00027/AM16/ :09/24/040/00342/AM15/ |08.10.2014 Date:19.08.2015

B Solieoinmimnciiosfi ok el i pibitldasnl et nliB) bl PO atwoviiiniatiisbal
: ittee considered the case as per agenda. The application has been|
1 referred to Deptt. of IPP (Nand Lal) for providing the comments. U.O issued on 04.06.2015. The
| case is re-listed for 19.08.2015.

S e U —— I — ]
" [Case No..45/18/83-  Paty " |MeetNo/Date:5/83- [Status:Case
ALC1/2014 Name:CHROMACRAFTS ALC1/2015 Deferred
INTERNATIONAL, 08.07.2015
22 HaFile RLAFle  |LicNo/Date:0710106809 Defer
| [01/83/050/00734/AM15/ :07/24/040/00239/AM15/ 09.10.2014 Date:19.08.2015
| [Decision :D/L dated 08.06.2015 issued by DIPP. The case is re-listed for 19.08.2015.

Gase No.70/18/83-  [Party Name ASSOCIATED |Meet No/Date:5/83- (Status:Case

ALC1/2014 (COLOURS INDUSTRIES | ALC1/2015 Approved
225 | PVT.LTD. 08.07.2015 |
. HQFle RLAFile "~ [Lic.No/Date:0810133539 Defer Date: |
| [:01/83/050/00759/AM15/  :08/24/040/00238/AM15/  [09.10.2014 | |
REVE
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| IDecision : The Committee considered the case as per agenda. Based on the written
recommendation of Deptt. of C&PC(Chem. Div) vide their UO.N0.14010/22/2015-CH-II dated
19.07.2015, the Committee decided to approve the case as under :-

Item of Export Qty. | Item of Import Qty.

Reactive Black ANG/RO 1kg | 1.Vinyl Sulphone Ester 0.900 kg.
2. H. Acid 0.260 kg
3.J Acid 0.070 kg
4. Sodium Bicarbonate 0.390 kg
5. Sodium Nitrite 0.500 kg

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

Case No.71/18/83- |Party Name:ASSOCIATED Meet No/Date'5/83- Status:Case

ALC1/2014 COLOURS INDUSTRIES ALC1/2015 Approved
PVT. LTD. 08.07.2015 |

HQ File RLA File Lic.No/Date:0810133538 |Defer Date:

:01/83/050/00760/AM15/  :08/24/040/00235/AM15/ 109. 10.2014 \

Decision : The Committee considered the case ré;pﬂé'rmégéhda. Based on the written
recommendation of Deptt. of C&PC(Chem. Div) vide their UO.N0.14010/22/2015-CH-II dated
19.07.2015, the Committee decided to approve the case as under :-

206 || Item of Export Qty. | Item of Import Qty.
Rective Red 3B 1kg | 1.Cyanuric Chloride 0.128 kg.
2. H Acid 0.220 kg
3. Sulfo Tobias Acid 0.213 kg
4. Sodium Bicarbonate 0.300 kg
5. Sodium Nitrite 0.0486 kg
6. Vinyl Sulphone Ester 0.194 kg
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE. B
" [Case No.:2112/83- Party Name:SYNGENTA |Meet No/Date:5/83- Status:Case
ALC1/2014 INDIA LIMITED \ALC1/2015 Deferred
i 108.07.2015
227 [HQ File RLAFile ~|Lic.No/Date:3110064968 Defer
-01/83/050/00401/AM15/ |:31/83/040/00010/AM15/ 110.10.2014 Date:19.08.2015
rI5ecisior\'w':*Commer‘ﬁé,'iarW’aibijtré':cii'Wfflrrz)fr;hmWlSéﬁgvjft#t'.v6'f'ﬂCT‘.?MVDVC(Ehem Div). The case is re-listed for
19.08.2015.
"~ [Case No.:86/5/83- Party o i’Meét’ No/Date:5/83- ;lfsmg;‘caga“‘“‘"
ALC1/2015 ‘Name:NAGARJUNA 1ALC1/2015 lDeferred
/AGRICHEM LTD 108.07.2015 |
298 HQFile " |RLAFile o E[i?NB/Dafe1091OO61O77 (Defer
-01/83/050/00325/AM16/ :09/24/040/00355/AM15/ 110.10.2014 \Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
\consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP |
((2009-2014). The case is re-listed for 19.08.2015. ‘
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'Case N0.:29/1/83-  Party Name:OREM Meet No/Date:5/83- Status:Case

lALc1/2015 /ACCESS BIO. INC ALC1/2015 Deferred
i ,os 07.2015 ‘
HQ File RLA File 1L|c No/Date:0910061088 {Defer
:01/83/050/00029/AM16/ |:09/24/040/00251/AM15/ [13.10.2014 Date:19.08.2015

lDemsmn :D/L dated 23.07.2015 issued by Deptt. of C&PC(Chem. Div)(AKA) . Re-listed for
19.08.2015.

Case No.:78/18/83- Party Name:DORF-KETAL lMeet No/Date:5/83- 'Status:Case

ALC1/2014 CCHEMICALS INDIA \ALC1/2015 Approved
PVT.LTD. 08.07.2015

HQ File RLAFile Lic. Né’/’bé't'é”bé1o790243 Defer Date:

:01/83/050/00767/AM15/  :03/94/040/00341/AM15/ \14102014 |
Decision: The Committee considered the case as per agenda. Based on the written

230 recommendation of Deptt. of C&PC(Chem. Div) vide their UO.No.14010/176/2012-CH-Il dated

07.07.2015, the Committee decided to approve the case as under :-

As approved by NC -do- | As approved by NC -do-

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
INORMS COMMITTEE.

231

“|Case No.:79/18/83- 3Party Name:DORF-KETAL rMeet No/Date:5/83- lStatus:Case
ALC1/2014 'CHEMICALS INDIA ALC1/2015 EApproved
PVT.LTD. 08.07.2015
HaFile  RLAFile  [Lic.No/Date:0310790244 Defer Date:

:01/83/050/00768/AM15/  :03/94/040/00492/AM15/ 114102014 |

Decision: The Committee considered the case as per agenda. Based on the written
recommendation of Deptt. of C&PC(Chem. Div) vide their UO.N0.14010/176/2012-CH-II dated

07.07.2015, the Committee decided to approve the case as under :-
Item of Export Qty. | Item of Import Qty.
As approved by NC -do- | As approved by NC -do-

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

Case No.-80/18/83- _ |Party Name:DORF-KETAL Meet No/Date:5/83-  Status: Case
ALC1/2014 'CHEMICALS INDIA ALC1/2015 ‘Deferred
1 PVT.LTD. 08.07.2015 |

232 [HQ File ~ RLAFile "~ LicNo/Date:0310790246 Defer Date:

:01/83/050/00769/AM15/  :03/94/040/00518/AM15/ 114 10.2014

Decision : The Committee considered the case as per agenda and decided to defer the case for
next Meeting No.6/83. The case is re-listed for 29.07.2015.

" [Case No:6M/83-  Party Name'STIC-ON  Meet No/Date:5/83- Status:Case
ALC1/2015 PAPERS PVT LTD |IALC1/2015 'Deferred

233 ; 108.07.2015 1
M—TQ File RLA File 1Llc No/Date:0910061108 ‘Defer
@:01/83/050/00006/AM1QL (39/24/040/00249/AM15/ @‘? 1 \9 2014 . ‘Qaﬁe 19.08.2015
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Decision :The Committee considered the case as per agenda and noted that hard copy from
RA. has been received and sent to DIPP on 13.5.2015. The case is re-listed for 19.08.2015.

Case No.:7/1/83- “IParty Name:STIC-ON  |Meet No/Date:5/83- Status:Case
ALC1/2015 PAPERS PVT LTD ALC1/2015 Deferred
08.07.2015 !
234 |HQ File RLA File Lic.No/Date:0910061109 |Defer ’
:01/83/050/00007/AM16/ :09/24/040/00244/AM15/ |16.10.2014 Date:19.08.2015

Decision :The Committee considered the case as per agenda and noted that hard copy from
RA, has been received and sent to DIPP on 13.5.2015. The case is re-listed for 19.08.2015.

235

Case No.:21/1/83- » iParty Name:STIC-ON iMyéewtr No/Date:5/83- 'Status:Case

ALC1/2015 \PAPERS PVT LTD \ALC1/2015 Deferred
108.07.2015 i

HQ File igRLA File Lic.No/Date:0910061110 |Defer

:01/83/050/00021/AM16/ :09/24/040/00245/AM15/ |16.10.2014 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re- listed for 19.08.2015.

236

Case No.:53/5/83- |Party Name:ESTEEM  Meet No/Date:5/83- 'Status:Case
ALC1/2015 INDUSTRIES PVT. LTD, |ALC1/2015 1Deferred

3 08.07.2015 |
HQ File RLA File \LIC No/Date: 1710005941 1Defer
101/83/050/00292/AM16/ :17/24/040/00093/AM15/ 16.10.2014 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

237

Case N0.:2/16/83- Party Name:SHIVTEK  Meet No/Date:5/83- Status:Case

ALC1/2014 INDUSTRIES PVT.LTD., ALC1/2015 Deferred
08.07.2015 ;

HQ File ~ RLAFile ' ;uc No/Date:0510391629 |Defer

:01/83/050/00587/AM15/ :05/24/040/00315/AM15/ |17.10.2014 Date:19.08.2015

Decision :D/L dated 19.06.2015 issued by Deptt. of C&PC(Chem. Div)(AKA) . Re-listed for
19.08.2015.

238

Case No.:60/18/83-  |Party Name:BRILLIANT |Meet No/Date:5/83- [Status:Case
ALC1/2014 PRINTERS PVT.LTD.,  ALC1/2015 Deferred

f 08.07.2015 1
HQ File ~ RLAFile  [LicNo/Date: 0710106858 Defer
:01/83/050/00749/AM15/ :07/24/040/00249/AM15/  |17.10.2014 Date:19.08.2015

Eecision :D/L dated 8.5.2015 issued by DIPP. The case is re-listed for 19.08.2015.

Case No..67/18/83- |Party Name:FLOW TECH |Meet No/Date:5/83- Status:Case
ALC1/2014 CHEMICALS PVT. LTD., IALC1/2015 ‘Deferred
i | 108.07.2015 |

239 HQ File [RLA File Lic.No/Date:0510391617 \Defer
-01/83/050/00756/AM15/ :05/23/040/00281/AM15/ |17.10.2014 Date:19.08.2015
Decision :The Committee considered the case as per agenda and noted that hard copy from

RA, has been received and sent to Deptt. of C&PC( p\hem Div)(AKA) on 19 5 201,\5\ ;khe case |s

I
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1

| [re-listed for 19.08.2015. B

| [case No.:1/1/83- " |Party Name:NANDAN  [Meet No/Date:5/83- - status:Case

‘g ALC1/2015 PETROCHEM LIMITED | ALC1/2015 Deferred

i | 08.07.2015 |

240 [HQ File RLA File Lic.No/Date:0310790331 Defer
:01/83/050/00001/AM16/ :03/95/040/00486/AM15/ 117.10.2014 \Date:19.08.2015
Decision :D/L dated 21.05.2015 issued by Deptt. of C&PC(Chem.Div)(AKA) . Re-listed for

| [19.08.2015.

" [CaseNo.:52/5/83-  Party Name:ESTEEM  MeetNo/Date:5/83- Status:Case
ALC1/2015 INDUSTRIES PVT. LTD, |ALC1/2015 Deferred

108.07.2015 i

241 'HQ File RLA File Lic.No/Date: 1710005944 {Defer
:01/83/050/00291/AM16/  :17/24/040/00095/AM15/ 120.10.2014 \Date:19.08.2015
'Decision :The Committee considered the case vé‘éiagf agenéa and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP

((2009-2014). The case is re-listed for 19.08.2015.

" [Case No.:66/18/83- Party Name:EXPORTS  [Meet No/Date'5/83- [Status:Case
ALC1/2014 INTERNATIONAL CORP |ALC1/2015 Deferred
| | 08.07.2015

540 |HQ File RLA File jﬁc.No/Date:zgmozswo Defer
:01/83/050/00755/AM15/ :29/21/040/00013/AM15/ 121.10.2014 Date:19.08.2015

Pecision :The Committee considered the case “as per ag>éﬁd;lgnd decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP

i(2009-2014). The case is re-listed for 19.08.2015. |
| [case No..4/5/83- (ﬁfa’nyﬂ?rﬁEE'STEEl\T# 'Meet No/Date:5/83- 'Status:Case
. |ALC1/2015 INDUSTRIES PVT. LTD, ALC1/2015 Deferred
] | 08.07.2015 | |
43 HQ File RLA File N Lic.No/Date: 1710005946 |Defer 1
1 :01/83/050/00243/AM16/ :17/24/040/00097/AM15/ |21.10.2014 Date:19.08.2015

1 Decision :The Committee considered the case asﬂﬁ;er agenda and decided to defer
: consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
! (2009-2014). The case is re-listed for 19.08.2015. J

" |case No.:3/5/83- " IParty Name:ESTEEM Meet No/Date:5/83- [Status:Case
ALC1/2015 INDUSTRIES PVT. LTD, lALC1/2015 Deferred
| 08.07.2015 1

044 HQ File ~ RLAFile |LicNo/Date:1710005952 Defer
:01/83/050/00242/AM16/ :17/24/040/00102/AM15/ l28.10.2014 \Date:19.08.2015
Pecision :The Committee considered the case as per agenda and decided to defer

|

‘ cconsideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP |
. |(2009-2014). The case is re-listed for 19.08.2015. }

rﬁ {Case No.:27/5/83- Party Name:ESTEEM lMeet No/Date:5/83- Status:Case
. |ALC1/2015 INDUSTRIES PVT. LTD, |ALC1/2015 Deferred
245 08.07.2015 \
. HQFile RLA File ic.No/Date:171ooq5,954n{sg;Q'r‘ 5
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01/83/050/00266/AM16/ :17/24/040/00104/AM15/ (28.10.2014 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

Case No.:29/5/83-  Party Name:ESTEEM  [Meet No/Date:5/83- Status:Case
ALC1/2015 INDUSTRIES PVT. LTD, |ALC1/2015 Deferred
; 108.07.2015 i
o4 HQ File RLA File Lic.No/Date: 1710005950 [Defer
:01/83/050/00268/AM16/ :17/24/040/00100/AM15/ |28.10.2014 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

Case No.:23/16/83- ff’g?ty Name:VISWAAT  [Meet No/Date:5/83- Status:Case
ALC1/2014 CHEMICALS LIMITED ~ |ALC1/2015 Deferred
| 08.07.2015
247 [HQ File RLA File ILic.No/Date:0310790581 |Defer
:01/83/050/00608/AM15/ :03/95/040/00584/AM15/ |29.10.2014 Date:19.08.2015

Decision :Comments awaited from Deptt. of C&PC(Chem Div). The case re-listed for
19.08.2015.

[Case No.:34/1/83- " IParty Name:EXCEL  Meet No/Date:5/83- ~ [status:Case
ALC1/2015 CROP CARE LIMITED ~ ALC1/2015 Deferred
| 08.07.2015 |
545 HQ File RLA File Lic.No/Date:0310790683 |Defer
:01/83/050/00034/AM16/ :03/94/040/00593/AM15/ |31.10.2014 Date:19.08.2015

Decision :The Committee considered the case as per agenda. The application has been
referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
03.06.2015. The case is re-listed for 19.08.2015.

|

'Case No.:11/1/83- Party 'Meet No/Date:5/83- Status:Case
ALC1/2015 Name:SUDARSHAN  ALC1/2015 Deferred
CHEMICAL INDUSTRIES (08.07.2015
LTD |
249 [HQ File RLA File Lic.No/Date 3110065026 Defer
01/83/050/00011/AM16/ -31/83/040/00018/AM15/ 03.11.2014 Date:19.08.2015

| [case No.:12/1/83- \Party Meet No/Date:5/83- Status:Case
ALC1/2015 'Name:SUDARSHAN ALC1/2015 Deferred
'CHEMICAL INDUSTRIES |08.07.2015 ‘
LTD
250 lhQ File RLA File Lic.No/Date:3110065029 |Defer
:01/83/050/00012/AM16/ :31/83/040/00066/AM15/ [03.11.2014 Date:19.08.2015

Decision :DIL dated 29.06.2015 issued by Deptt of C&PC(Chem. Div)(AKA) . Re-listed for
19.08.2015.

Decision :D/L dated 29.06.2015 issued by Deptt. of C&PC(Chem. Div)(AKA) . Re-listed for
19.08.2015.
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Case No.:13/1/83- Party Meet No/Date:5/83-  Status:Case
ALC1/2015 ‘Name:SUDARSHAN |/ALC1/2015 Deferred
\CHEMICAL INDUSTRIES \!08.07.2015 j
| LTD a
251 [HQ File RLAFile ~|LicNo/Date:3110065028 Defer
-01/83/050/00013/AM16/ :31/83/040/00075/AM15/ |03.11.2014 Date:19.08.2015
Decision :D/L dated 29.06.2015 issued by Deptt. of C&PC(Chem. Div)(AKA) . Re-listed for
19.08.2015.
" [case No.:14/1/83- Paty Meet No/Date:5/83- |Status:Case
ALC1/2015 Name:SUDARSHAN ALC1/2015 Deferred
CHEMICAL INDUSTRIES (08.07.2015
LTD
252 [4Q File RLA File "~ [Lic.No/Date:3110065030 | Defer
:01/83/050/00014/AM16/ :31/83/040/00024/AM15/ |03.11.2014 Date:19.08.2015
Decision :D/L dated 29.06.2015 issued by Deptt. of C&PC(Chem. Div)(AKA) . Re-listed for
19.08.2015.
Case No.:74/18/83- ' i"Party Name:AADHUNIK |Meet No/Date:5/83- ~ |status:Case
ALC1/2014 INDUSTRIES 'ALC1/2015 Deferred
| 1 108.07.2015
553 HQ File RLA File Lic.No/Date:0310790775 Defer
'01/83/050/00763/AM15/ :03/94/040/00657/AM15/ |05.11.2014 Date:19.08.2015
Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.
Case No.:70/1/83-  |Party Name:RATAN 'iMeet No/Date:5/83- 'Status:Case
ALC1/2015 DIELECTRICS, ALC1/2015 ‘Deferred
| 08.07.2015 g
254 HQ File RLA File Lic.No/Date:2110001122 |Defer
-01/83/050/00070/AM16/ :21/24/040/00003/AM15/ |05.11.2014 \Date:19.08.2015
Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP

((2009-2014). The case is re-listed for 19.08.2015.

‘Case No.:28/5/83- Party Name:ESTEEM ~ Meet No/Date:5/83- Status:Case
ALC1/2015 INDUSTRIES PVT. LTD, |ALC1/2015 Deferred
\ f 108.07.2015 1

- HQFle  [RLAFile " [Lic.No/Date: 1710005965 |Defer
:01/83/050/00267/AM16/ :17/24/040/00112/AM15/ |05.11.2014 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP

Case No.-3116/83- _|Party Name:SHIVA EXIM [Meet No/Date:5/83-  [Status:Case
ALC1/2014 ENTERPRISES ALC1/2015 Deferred
08.07.2015
256 |HQ File ~ RLAFile Lic No/Date:0510391880 | Defer
101/83/050/00588/AM15/ :05/24/040/00343/AM15/ 07.11.2014 Date:19.08.2015
Decision :D/L dated 16.06.2015 issued by Deptt. of C&PC(Chem. Div)(AKA) . Re-listed for
19.08.2015. D aas
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'Case No.:5/1/83- Tﬁarty Name:NEW !Meet No/Date:5/83- Status:Case

ALC1/2015 (INDIA) IMAGING ALC1/2015 Deferred
INDUSTRIES PVT. LTD. |08.07.2015 |
257 [HQ File RLAFile  |LicNo/Date:0310790833 [Defer
01/83/050/00005/AM16/ :03/95/040/00633/AM15/ |07.11.2014 Date:19.08.2015

'Case No.:17/1/83- Party ‘Meet No/Date:5/83- Status:Case
ALC1/2015 ‘Name:INTEGRATED \ALC1/2015 Deferred
FIRE PROTECTION 08.07.2015
PVT. LTD. ;
258 |HQ File RLA File Lic.No/Date:0210205135 |Defer
:01/83/050/00017/AM16/ :02/24/040/00159/AM15/ {10.11.2014 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

Case No.:33/1/83- Party Name:CHEMOCID | Meet No/Date:5/83-  Status:Case

ALC1/2015 IMPEX PVT. LTD,, ALC1/2015 Approved
08.07.2015 1

HQ File RLA File Lic.No/Date:0310790995 [Defer Date:

:01/83/050/00033/AM16/  :03/94/040/00749/AM15/  12.11.2014 [

Decision: The Committee considered the case as per ”agendg.wéased on the written
recommendation of Deptt. of C&PC(Chem. Div) vide their UO.N0.14010/23/2013-CH-II dated
07.07.2015, the Committee decided to approve the case as under :-

259 [Mtem of Export Qty. | Item of Import Qty.
Solvent Red 24 HS Presscake Namely Chemocid | 1kg. | 1. Ortho Toluidine | 0.5580 kg
Red HS

2. Meta Toluidine | 0.3480 kg
3. Beta Naphthol 0.4380 kg
4. Sodium Nitrite 0.4300 kg

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

NORMS COMMITTEE. |
Case No.:18/1/83- gPéﬁyAI\mknivéi_Cﬁﬁéa_ﬁEI\T Meet No/Date:5/83- |Status:Case o
ALC1/2015 LTD. /ALC1/2015 Deferred
08.07.2015
260 |HQ File ~ RLAFle " [Lic.No/Date:0210205160 [Defer
:01/83/050/00018/AM16/ :02/24/040/00154/AM15/ 14.11.2014 Date:19.08.2015

Decision :D/L dated 22.06.2015 issued by Deptt. of C&PC(Chem. Div)(AKA) . Re-listed for
19.08.2015.

Case No.:2/14/83-  |Party Name:MADRAS Meet No/Date:5/83- [Status:Case
ALC1/2014 FLUORINE PRIVATE  |ALC1/2015 Deferred
LIMITED, 08.07.2015 |
261 Ha File “[RLA File Lic.No/Date 0410159758 | Defer
01/83/050/00488/AM15/ :04/24/040/00214/AM15/ |17.11.2014 Date:19.08 2015

ﬁ)ecision :Comments awaited from Deptt. of C&PC(Chem Div). The fqa_goﬂ\_“g’-'ﬁsted for
s S— - S . S — i —— 7,4..' ~ ‘.,.,4,,’_‘ ) 5\
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19.08..2015. J
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Case No.:4/16/83- Party Name:SNAM 'Meet No/Date:5/83- 'Status:Case
ALC1/2014 ABRASIVES PVT. LTD., |ALC1/2015 Deferred

| 08.07.2015 |

HQ File RLA File Lic.No/Date:0710107007 Defer
:01/83/050/00589/AM15/ :07/24/040/00256/AM15/ |17.11.2014 Date:19.08.2015

Decision :D/L dated 12.06.2015 and reminder dated 21.07.2015 issued by Deptt. of IPP(Nand
Lal) . Re-listed for 19.08.2015.

Case No.:15/1/83- Paty  |MeetNoDate’5/83- [Status:Case
ALC1/2015 Name:SUDARSHAN  ALC1/2015 Deferred
CHEMICAL INDUSTRIES 08.07.2015 |
LTD i \
263 [1Q File RLA File Lic.No/Date- 3110065067 [Defer

:01/83/050/00015/AM16/ :31/83/040/00167/AM15/ |17.11.2014 Date:19.08.2015

Decision :D/L dated 29.06.2015 issued by Deptt. of C&PC(Chem. Div)(AKA) . Re-listed for
19.08.2015.
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Case No.:16/1/83-  Party ~ [Meet No/Date:5/83- 'Status:Case
ALC1/2015 ‘Name:SUDARSHAN 1ALC1/2015 Deferred
'CHEMICAL INDUSTRIES 08.07.2015 ;
LTD
HQ File RLAFile  [Lic.No/Date:3110065068 [Defer

:01/83/050/00016/AM16/ :31/83/040/00164/AM15/ |17.11.2014 Date:19.08.2015

Decision :D/L dated 29.06.2015 issued by Deptt. of C&PC(Chem. Div)(AKA) . Re-listed for
19.08.2015.
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Case No.:59/1/83- " [Party Name:ALPS Meet No/Date:5/83- Status:Case
ALC1/2015 CHEMICALS PVT.LTD., | ALC1/2015 Approved
| 08.07.2015 !

HQFile ~ RLAFile " [LicNo/Date:0810133845 |Defer Date:
-01/83/050/00059/AM16/  :08/24/040/00311/AM15/ 17.11.2014 1
Decision : The Committee considered the case as per agenda. Based on the written

recommendation of Deptt. of C&PC(Chem. Div) vide their UO.N0.14010/12/2015-CH-Il dated
07.07.2015, the Committee decided to approve the case as under :-

Item of Export Qty. | Item of Import Qty.
Acid Black 210 (Acid Black NBH) 1kg | 1. H-Acid 0.293 kg
2. Para Nitro Aniline 0.128 kg
3. Sodium Nitrite 0.230 kg
4. 4,4 Diamino Benzene Sulphanilide | 0.250 kg
(DASA)
5. Meta Phenylamine Diamine 0.104 kg

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

" [Case No.:61/1/83- “IParty Name:ALPS  |Meet No/Date:5/83- Status:Case
ALC1/2015 CHEMICALS PVT.LTD.,  ALC1/2015 Approved
66 08.07.2015 B
HQ File a ~ |RLAFile i .ic.Nc/J/Date:0810133846'!rlj:e'fér‘;@ﬁte: |
"""""""""" E TTRCY ’.fq;?"‘ 7.':,.5\“%
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[01/83/050/00061/AM16/  |:08/24/040/00312/AM15/  [17.11.2014 |

Decision: The Committee considered the case as per agenda. Based on the written
recommendation of Deptt. of C&PC(Chem. Div) vide their UO.No.14010/12/2015-CH-II dated
07.07.2015, the Committee decided to approve the case as under :-

Item of Export Qty. | Item of Import Qty.

Direct Yellow 11- Liquid (dye content 29%) 1kg | 1. Para Nitro Toluene | 0.246 kg
2. Diethanolamine 0.215 kg
3. Tributylamine 0.053 kg

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

Case No.:32/1/83- rPaTty Name:CLARIANT |Meet No/Date:5/83- 'Status:Case
ALC1/2015 CHEMICALS [INDIA] ALC1/2015 Deferred
LTD 08.07.2015 1
»g7 HQFile RLA File Lic.No/Date:0310791181 [Defer
:01/83/050/00032/AM16/ |:03/94/040/00764/AM15/ 18.11.2014 \Date:19.08.2015

Decision :The Committee considered the case asmbfér*éggehdia: Wﬁi’ﬁéwépplication has been
referred to Deptt. of C&PC(PC Div) (OPS) for providing the comments. U.O issued on

09.06.2015. The case is re-listed for 19.08.2015. |
[ [Case No.:67/1/83-  |Party Name:SHITAL _ |Meet No/Date:5/83- Status:Case
ALC1/2015 INDUSTRIES PVT.LTD,, |ALC1/2015 Deferred
08.07.2015 |
268 [HQ File RLA File Lic.No/Date:0810133861 Defer
:01/83/050/00067/AM16/ :08/24/040/00302/AM15/ [18.11.2014 Date:19.08.2015
Decision :D/L dated 23.07.2015 issued by Ijéptt. of‘C&PC(CAherh. Div)(AKA) . Re-listed for
19.08.2015.
" [case No.:5/14/83- Party Name:KHYATI Meet No/Date:5/83- Status:Case
ALC1/2014 (CHEMICALS PVT. LTD. |ALC1/2015 Deferred
| 08.07.2015
o6 HQFile " RLAFile Lic.No/Date:0810133871 |Defer
01/83/050/00491/AM15/ :08/24/040/00319/AM15/ |19.11.2014 Date:19.08.2015

'Decision :The Committee ‘considered the case as per age*n'd?‘gdi decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

R ——————— E__..__.____v___.,

Case No.:8/1/83- lﬁghf Name:JAI SHREE ;T/Ieet No/Date:5/83- Status:Case
ALC1/2015 RASAYAN UDYOG LTD |ALC1/2015 Deferred
i 108.07.2015
570 HQ File [RLAFile lLic.No/Date:0510392073 |Defer
101/83/050/00008/AM16/ :05/23/040/00317/AM15/ 19.11.2014 Date:19.08.2015

Deciéﬁh?h?”(%'rﬁrﬁirttéfeﬂ considered the case as per é@éﬁa; ‘and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP

Case No.:8/14/83- E’aﬁ?ﬁéﬁéTAkE[Aﬂb*fMeet No/Date:5/83- Status:Case
ALC1/2014 CHEMICALS (INDIA) ALC1/2015 Deferred
271 LTD. 08.07.2015 |
HQ File o "~ |RLAFile ) ate:0310791251 LDg;amw |
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[01/83/050/00494/AM15/ |:03/95/040/0097 1/AM12/ 20.11.2014 Date:19.08.2015

|
1 Decision :D/L dated 3.32015 issued by Deptt. of C&PC(Chem Div)(AKA). Re-listed for
| ]19.08.2015.
Case No.:25/16/83- |Party Name:.CHEMCON Meet No/Date:5/83- 'Status:Case
ALC1/2014 SPECIALITY \ALC1/2015 Deferred
'CHEMICALS P LTD 08.07.2015 1
272 [HQ File RLA File ‘[Lic.No/Date:3410040704 Defer
:01/83/050/00610/AM15/ |:34/24/040/00211/AM15/ [21.11.2014 Date:19.08.2015
Decision :D/L dated 25.06.2015 issued by Deptt. of C&PC(Chem. Div)(AKA) . Re-listed for
19.08.2015.
" [Case No.:10/14/183-  Party Name:SHIV " IMeet No/Date:5/83- 'Status:Case
ALC1/2014 'SHAKTI TIMBER ALC1/2015 Deferred
INDUSTRIES 08.07.2015 1
273 HQ File iRLA File Lic.No/Date:0910061296 |Defer
:01/83/050/00496/AM15/ |:09/24/040/00478/AM15/ 24.11.2014 Date:19.08.2015

consideration of the case for want of hard copy of application from RA as per para 4.7 .4 of HBP
(2009-2014). The case is re-listed for 19.08.2015. .

Fecisi&?ﬁﬁg Commitiee considered the case as per agenda and decided to defer

| NEelm E U ———

" [case No.:19/1/83- " [Party Name'ACMECHEM [Meet No/Date:5/83- Status:Case

. |ALC1/2015 LTD. ALC1/2015 Deferred
08.07.2015

I |

% N !4”"".—"/—'——‘47“’— . —_‘—”_—”*_r—_-_'_-_-__’
\274 HQ File %RLA File %Llc.No/Date:O210205219 [Defer
\ -01/83/050/00019/AM16/ }:02/24/040/00165/AM15/ 24.11.2014 iDate:19.08.2015

% Decision :The Commitiee considered the case as per agenda a nd decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
t (2009-2014). The case is re-listed for 19.08.2015.

[“(625&562@“/1/837‘”"fbaﬁ?h‘a?ﬁéﬁm‘w"ﬂé?:‘t'ﬁ?:‘iﬁgiéﬁéé‘-—""'"‘étatuEEEsZ

. ALC1/2015 CHEMICALS, ALC1/2015 Approved

1_ 08.07.2015

. [HQFile "RLAFile Lic.No/Date:0810133916 [Defer Date:
01/83/050/00058/AM16/ :08/24/040/00316/AM15/ 24.11.2014 |

Decision : The Committee considered the case as per agenda. Based on the written
recommendation of Deptt. of C&PC(Chem. Div) vide their UO.No0.14010/45/2014-CH-II
dated 07.07.2015, the Committee decided to approve the case as under :-

\ HQ File
|
|
\

\ Item of Export Qty. | Item of Import Qty.
Solvent Yellow 93 (CI No. 48160) | 1kg. | 1. Aniline Oil 0.875 kg
2. Sodium Nitrite 0.737 kg
l 3. Methyl Aceto Acetic Ester 0.960 kg
1 4. Tri Ethyl Ortho Formate 0.435 kg
\ 5. Diethylene Glycol 0.200 kg

k \RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS |
| |COMMITTEE. et

- . S
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'Case No.:60/1/83-
ALC1/2015

|

HQ File
:01/83/050/00060/AM16/

\Party Name:PRIMA Meet No/Date:5/83-

Status:Case

§CHEMICALS, iALC1/2015 Approved
7 '; 108.07.2015
'RLA File [Lic.No/Date:0810133915 Defer Date:

:08/24/040/00323/AM15/ }24.1 1.2014

Decision : The Committee considered the case as Eérrwaééﬁda. Based on the written
recommendation of Deptt. of C&PC(Chem. Div) vide their UO.N0.14010/45/2014-CH-II
dated 07.07.2015, the Committee decided to approve the case as under :-

276

Item of Export Qty. | ltem of Import Qty.

Solvent Yellow 93 (CI No. 48160) | 1kg. | 1. Aniline Oil 0.875 kg
2. Sodium Nitrite 0.737 kg
3. Methyl Aceto Acetic Ester | 0.960 kg
4. Tri Ethyl Ortho Formate 0.435 kg
5. Diethylene Glycol 0.200 kg

NORMS COMMITTEE.

R:ase No.:57/1/83-
ALC1/2015

HQ File
:01/83/050/00057/AM16/

Decision

~ |RLAFile

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

Party Name:ARIES DYE  Meet No/Date:5/83-

|IALC1/2015

'CHEM INDUSTRIES,
5 08.07.2015

_

Status:Case
|Approved

| ~ |Lic.No/Date:0810133935
:08/24/040/00322/AM15/  [25.11.2014

}Defer Date:

. The Committee considered the case as ﬁber agen&a. Based on the written
recommendation of Deptt. of C&PC(Chem. Div) vide their UO.No.14010/8/2012-CH-II dated
07.07.2015, the Committee decided to approve the case as under :-
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Item of Export Qty. | Item of Import Qty.
Acid Brown 58 (Dye content80%) | 1kg | 1. H Acid 0.270 k
2. 4-Amino 4-Nitro Di Phenyl 0.499 kg
Amine
2 Sulphonic Acid (4 NADAPSA)
3. Resorcinol 0.091 k
4. Sodium Nitrite 0.185Kk
5. Soda Ash 0.492 k

Case No.:26/1/83-

" |Party NamelINTECH  |Meet No/Date: 5/83-

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

o ]'Status:Case
Deferred

278 |.01/83/050/00026/AM16/ :05/23/040/00361/AM15/ |26.11.2014

ALC1/2015 PHARMAPVT.LTD,  ALC1/2015
| 08.07.2015 |
HQ File " [RLAFile "~ [Lic.No/Date:0510392160

Defer .
Date:19.08.2015

Decision :The Committee considered the case as
RA, has been received and sent to Deptt. of C&PC(Chem.Div)(AKA)

per agenda and noted that hard copy from

on 19.5.2015. The case is

re-listed for 19.08.2015.

Case No.:68/1/83-

ALC1/2015
279

Hafle

" IParty Name:SALEEM |Meet No/Date:5/83-

§aiﬁ§:—0ase

/AHMAD & SONS \ALC1/2015 Deferred
; 08.07.2015 1
RLAFile e No/Date:3310030144 [Refer
/ . § < e ¥ }’-“
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i W/83/050/00068/AM16/ :33/24/040/00011/AM15/ {27.1 1.2014 {Date:19.08.2015
| Decision :The Committee considered the case as per agenda and noted that hard copy from RA
!

has been received and sent to DIPP for providing the comments. U.O issued on 27.07.2015. The
case is re-listed for 19.08.2015.

| Case No.:69/1/83- *iParty Name:SALEEM (Meet No/Date:5/83- Status:Case
ALC1/2015 AHMAD & SONS ’ALC1/2015 1Deferred
i 108.07.2015
280 HQ File RLA File : Lic.No/Date:3310030142 Defer
:01/83/050/00069/AM16/ :33/24/040/00010/AM15/ 27.11.2014 Date:19.08.2015

Decision :The Committee considered the case as per agenda and noted that hard copy from RA
has been received and sent to DIPP for providing the comments. U.O issued on 27.07.2015. The
case is re-listed for 19.08.2015.

Case No.:20/1/83-  Party Name:KRISHI  Meet No/Date:5/83- ~ |status:Case
ALC1/2015 'RASAYAN 'ALC1/2015 Deferred
? 108.07.2015
281 \HQ File %RLA File Lic.No/Date:0210205247 |Defer
:01/83/050/00020/AM16/  :02/24/040/00171/AM15/ 128.11.2014 \Date:19.08.2015
Decision :D/L dated 29.06.2015 issued by Deptt. of C&PC(Chem. Div)(AKA) . Re-listed for
, 19.08.2015.
" [Case No..:24/116/83- |Party Name:CAMPHOR & Meet No/Date:5/83-  |Status:Case
1 l
] ALC1/2014 ALLIED PRODUCTS iALC1/2015 Deferred
1 LIMITED, 108.07.2015
282 |HQ File RLA File Lic.No/Date:0310791622 |Defer Date:
1 :01/83/050/00609/AM15/  :03/94/040/00847/AM15/ 102.12.2014 |
1 Decision : D/L dated?g.idéfaﬁ issued by Deptt. of C&PC(Chem. Div)(AKA) . Re-listed for
| 19.08.2015. (
l“- Case No.7411/83-  Party Name:RASINO  |Meet No/Date:5/83- Status:Case
1 ALC1/2015 'HERBS PVT. LTD. ALC1/2015 \Deferred
| | 08.07.2015 |
\‘283 HQ File RLA File lLic.No/Date:0310791617 | Defer
1 :01/83/050/00853/AM15/ :03/95/040/00716/AM15/ 102.12.2014 \Date:19.08.2015
! Eecision The Committee considered the case as per agenda and decided to defer
i consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
i (2009-2014). The case is re-listed for 19.08.2015.
Case No..25/1/83-  |Party Name:ACPL  |Meet No/Date:5/83- Status:Case
ALC1/2015 EXPORTS PVT.LTD, ALC1/2015 Deferred
| 108.07.2015 |
] - HQFile ~ RLAFile |Lic.No/Date:0510392242 Defer 1,
; :01/83/050/00025/AM16/ -05/23/040/00334/AM15/ 102.12.2014 jDate:19.08.20151

Decision :The Committee considered the case as per agenda and decided to defer|
consideration of the case for want of hard copy of application from RA as per para 4.7.4.of HBP
(2009-2014). The case is re-listed for 19.08.2015.
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Case No.:9/1/83- " Party Name:BIC AUTO  |Meet No/Date:5/83-

' ;Statué:Case

ALC1/2015 PVT.LTD. ALC1/2015 Deferred
] 08.07.2015
,g5 HQ File RLA File Lic.No/Date:0510392276 |Defer
:01/83/050/00009/AM16/ :05/23/040/00396/AM15/ 03.12.2014 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

| [ — . o - o o o 7774-{7*‘“1
" [Case No.:110/1/83- |Party Name:NL-7 INDIA |Meet No/Date:5/83- 'Status:Case
ALC1/2015 ALC1/2015 Deferred
| 08.07.2015 |
286 [1Q File RLA File Lic.No/Date:0510382274 Defer
.01/83/050/00010/AM16/ :05/24/040/00396/AM15/ 03.12.2014 Date:19.08.2015
Decision :D/L dated 12.06.2015 issued by DIPP. The case is re-listed for 19.08.2015.
Case No.:44/1/83- " [Party Name:FORACE  |Meet No/Date:5/83- |Status:Case
ALC1/2015 POLYMERS (P)LTD.  ALC1/2015 Deferred
| 08.07.2015 !
287 |HQ File RLAFle  Lic.No/Date:0510392288 Defer
.01/83/050/00044/AM16/ :05/23/040/00399/AM15/ 04.12.2014 Date:19.08.2015

Decision :D/L dated 24.06.201 5 issued 7by Bepttfzf C&FC(ﬁéfDif\ﬁiaﬁ’ST’ The case is re-listed
for 19.08.2015.

(Case No.:46/1/83- Party Name:FORACE ~ |Meet No/Date:5/83- Status:Case
ALC1/2015 POLYMERS (P)LTD.  ALC1/2015 Deferred
08.07.2015 1
-gg HQ File "~ RLAFle Lic.No/Date:0510392289 |Defer
01/83/050/00046/AM16/ :05/23/040/00400/AM15/ |04.12.2014 Date:19.08.2015

Decision :The “Committee considered the ‘case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

LIS N s i S e e

" [Case No..47/1/83-  |Party Name:AVERY  Meet No/Date: 5/83-  |Status:Case |
ALC1/2015 DENNISON (INDIA) ALC1/2015 Deferred
| PVT.LTD. 08.07.2015

,gg HQ File ~ RLAFile ""“"'“ﬁ’L’iE’.’NB/Dét’e:Od0392302 Defer
01/83/050/00047/AM16/ :05/23/040/00357/AM15/ |05.12.2014 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

\Case No.:31/1/83- mr?Pérﬁt?w 'iMeeftmr\]B/Date:5/783- Status:Case
ALC1/2015 z‘Name:CHEMINOVA |IALC1/2015 Deferred
INDIA LIMITED 108.07.2015
000 HQ File iRLAAF“ﬂé'*"“—“’* N @.N’o/date;o31o791772 Defer
:01/83/050/00031/AM16/ :03/94/040/00855/AM15/ 108.12.2014 \Date:19.08.2015

Decision :The Committee considered the case as per agenda. The application has been
referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
09.06.2015. The case is re-listed for 19.08.2015.
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rase No.30/1/83-  |Party Name:KALPATARU |Meet No/Date:5/83- Status:Case

ALC1/2015 'ORGANICS PVT. LTD,, ALC1/2015 Deferred
| g 08.07.2015

291 iHQ File RLA File Lic.No/Date:0310791868 Defer
:01/83/050/00030/AM16/ :03/94/040/00844/AM15/ |10.12.2014 Date:19.08.2015

Decision The Committee considered the case as per agenda. The application has been
referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
109.06.2015. The case is re-listed for 19.08.2015.

Case No.:24/1/83- Party Name:PRABHU _|Meet No/Date:5/83- Status:Case

ALC1/2015 POLY COLOR LIMITED, |ALC1/2015 Deferred
08.07.2015

HQ File RLA File Lic.No/Date:0410159882 [ Defer

208 :01/83/050/00024/AM16/  :04/24/040/00215/AM15/ !12.12.2014 {Date:19.08.2015
Decision :The Committee considered theﬁcnéﬁsewésvﬁéwrﬁéfgiebnaéﬁéhidghafe?that hard copy from
RA, has been received and sent to Deptt. of C&PC(PC.Div)(OPS) on 19.5.2015. The case is re-
listed for 19.08.2015.

~[Gase No..50//83-  |Party Name’INTECH  |MeetNo/Date:5/83- (Status:Case

ALC1/2015 'PHARMA PVT. LTD., ;ALC1/2015 Deferred
1 108.07.2015 g

5g3 HQ File RLAFie  [LicNo/Date:0510392409 Defer i
-01/83/050/00050/AM16/ :05/23/040/00411/AM15/ 115.12.2014 \Date:19.08.2015
Decision :The Committee considered the case as per agenda and noted that hard copy from
RA., has been received and sent to Deptt. of C&PC(Chem.Div)(AKA) on 13.5.2015. The case is
re-listed for 19.08.2015.

" [case No.:52/1/83- Party Name:INDOTAN | Meet No/Date:5/83- [status:Case
\/ALC1/2015 'CHEMICALS LTD., /ALC1/2015 Deferred
l | 08.07.2015 |

294 HQ File ' ~ |RLAFile B Lic.No/Date:0210205337 Defer
:01/83/050/00052/AM16/ :02/24/040/00182/AM15/ [15.12.2014 Date:19.08.2015
Decision :D/L dated 23.06.2015 issued by Deptt. of C&PC(Chem. Div)(AKA) . Re-listed for
19.08.2015.

" [case No..71/11/83- %\'F"i'a&’tﬂé‘h@éﬁ]ﬁ\‘ﬁiﬁ”’“ Meet No/Date:5/83-  |Status:Case
ALC1/2015 PARAFFINS PVT.LTD., iALC1/2015 ‘Deferred

| 108.07.2015 1

295 HQ File T |RLAFile T She !ch.No/vDate:0810134062 \rDefer

:01/83/050/00071/AM16/ :08/24/040/00387/AM13/ [16.12.2014 \Date:19.08.2015

Decision :The Committee considered the case as per agenda. The application has been
referred to Deptt. of IPP (Nand Lal) for providing the comments. U.O issued on 26.05.2015. The
case is re-listed for 19.08.2015.

" |case No.:72/1/83- i fﬁgﬁy—hﬁ—ﬁ;ﬁG 'Meet No/Date:5/83- [Status:Case
ALC1/2015 'MINCHEM PRIVATE /ALC1/2015 Deferred
\ LIMITED 08.07.2015
HQFie " RLAFile Lic.No/Date:0810134058 |Defer

2961:0‘1/83/050/00072/AM16/ -08/24/040/00344/AM15/ 116.12.2014 \Date:19.08.2015

Decision :The Committee considered the case as per agenda and noted that hard copy from
RA, has been received and sent to Deptt. of C&PC(PC.Div)(OPS) on 8.5.2015. The E?ﬁ@pjs re-

\\lﬁs
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Case No.:40/1/83-  Party Name:NEELIKON 'Meet No/Date:5/83- 'Status:Case
ALC1/2015 [FOOD DYES & ALC1/2015 Deferred
CHEMICALS LIMITED  08.07.2015

297 (Q File \RLA File lLu: No/Date:0310792134 |Defer
01/83/050/00040/AM16/ :03/95/040/00751/AM15/ 18.12.2014 ‘Date 19.08.2015
Decision :D/L dated 03. 06 2015 issued by Deptt “of C&PC(Chem. DIV)(AKA) . Re-listed for
19.08.2015.

Case No.:45/1/83- Party Name:INDIA Meet No/Date:5/83- 1Status :Case
ALC1/2015 GLYCOLS LTD., ALC1/2015 Deferred
108 07.2015

297 [HQ File RLA File "~ ILic.No/Date:0510392479 DefeF'”'"“""_m'
:01/83/050/00045/AM16/ :05/23/040/00427/AM15/ 18.12.2014 Date:19.08.2015
Decision :D/L dated 22.06.2015 issued by Depit'tﬂaré&PC(Chem DIV)(AKA) Re-listed for

19.08.2015.
Case No..49/1/83-  |Party Name:SOUTH  [Meet No/Date:5/83-  Status:Case
ALC1/2015 INDIA BROMINE AND ‘ALC1/201 5 Deferred
ALLIED CHEMICALS ~ 08.07.2015 |
1 PVT. LTD.

299 [HQ File RLAFle ~ ILic No/Date:3510044620 [Defer
:01/83/050/00049/AM16/ :35/24/040/00023/AM15/ [18. 12.2014 Date:19.08.2015
Decision :D/L dated 28. 05.2015 issued by Deptt. of ‘C&PC(Chem.Div)(AKA) . Re-listed for
19.08.2015.

rf Case No..41/1/83-  |Party Name:SBL " |Meet No/Date:5/83- lSt;tﬁg Case
\ALC1/2015 COLORTECH PRIVATE | ALC1/2015 Deferred
L LIMITED., 08.07.2015 |

300 HQFile  RLAFile ) " ILic.No/Date:0310792265 [Defer

| :01/83/050/00041/AM16/ -03/95/040/00774/AM15/ \22 12.2014 1Date 19.08.2015
Demsnon ".DIL dated 03.06. 2015 issued by Deptt . of C&PC(Chem DIV)(AKA) Re-listed for
19.08.2015. i
Case No.-42/1/83-  |Party Name:HPL T |MeetNo/Date:5/83- Status:Case
ALC1/2015 ADDITIVES ALC1/2015 Approved

LIMITED(FORMERLY 08.07.2015

301 'KNOWN HIGH POLYMER' ‘ ﬁ
HQFile 'w‘""""""'”wRLA File {[E No/Date:0510392544 Eéfer Date:
01/83/050/00042/AM16/  |:05/23/040/00426/AM15/ 22122014
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Decision: The ‘Committee considered the case as per agenda Based on the written
recommendation of Deptt. of C&PC(Chem. Div) vide their UO.N0.14010/7/2011-CH-II dated
19.06.2015, the Committee decided to approve the case as under :-

Item of Export Qty. | Item of Import Qty.
Kinox-B -15 (1Part Pentaerythrityl - 1kg | 1,2,6-DiTert, Butyl phenol | 0.3420 kg
Tetrakis-[3-(3,5-Di Tert Butyl-4-Hydroxy
PHENYL) -propionate] (Kinox-10) +2
Parts Tris (2,4-Di-Tert-Butyl-PHENYL)
PHOSPHITE (Kinox -68)

2. Methyl Acrylate 0.1480 kg
3. Pentaerythritol 0.0478 kg
4. Methanol 0.3000 kg

5. 2,4 Di tert. Butyl phenol | 0.8010 kg
6. Phosophorus Trichloride | 0.1780 kg

7. Iso Propy! Alochol 0.0247 kg
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE
" [Case No.:73/11/83- "”1P'é&yﬂa?n‘é?§6ﬁ2\ﬁ "~ IMeetNo/Date:5/83-  Status:Case

ALC1/2015 DYES AND \ALC1/2015 Deferred
INTERMEDIATES LTD. ‘08.07.2015 1

r———‘—'—_—"—_————l‘f
302 HQ File ‘iRLA File Lic.No/Date:0810134111 |Defer
:01/83/050/00073/AM16/ :08/24/040/00339/AM1 5/ [22.12.2014 Date:19.08.2015

Decision :D/L dated 02.06.2015 issued by Deptt. of C&PC(Chem.Div)(AKA) . Re-listed for

19.08.2015.

[—» Case No.:36/1/83- 47”?5517Name:8ﬁIAC~OATED “[Meet No/Date:5/83- |Status:Case
ALC1/2015 iiPRODUCTS PVT. LTD. ALC1/2015 Approved

’ 1 ‘ 108.07.2015
r———-_——~_——._“’_“————*' - ‘—'————-__[_'_———__—-‘
HQ File 'RLA File \L|c No/Date:0310792320 ‘Defer Date:

01/83/050/00036/AM16/ I 03/95/040/00785/AM15/ 123 12.2014

remsmn : The Committee considered “the case as pér vagenda Based on the written
\ recommendation of DIPP vide their Letter No. 7/37/2015-TSW  dated 22.07.2015, the
Committee decided to approve the case as under :-

Export Item: Self Adhesive Paper (165 GSM +/- 10%) with Adhesive coating weight of 20
GM/sQM
303
‘Quantity: 1 Sq. Meter
|

\Import Items:

Sl. No. | Item Description Qty recommended

1. Vallum Paper (70 GSM + /- 10%) 1.04 Sq. Meter

2. Adhesive (100% Solid) (Rubber Bases Hot Melt) 0.024 kg.
11 3. Silicon Coated Paper (60 GSM +/- 10%) 1.04 Sqg. Meter J
1

\ 'RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

| INORMS COMMITTEE.
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Case No..5/16/83- _|Party Name:J.D. JONES |Meet No/Date:5/83- ~ |Status:Case
ALC1/2014 & CO. PVT. LTD. ALC1/2015 Deferred
08.07.2015 |
304 |HQ File RLA File Lic No/Date:0210205393 | Defer
:01/83/050/00590/AM15/ :02/24/040/00176/AM15/ 29.12.2014 Date:19.08.2015
Decision :The Committee considered the cégéwa"s%pvéfr agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.
Case No.:43/1/83-  |Party Name:SUPERLITE |Meet No/Date:5/83- Status:Case
ALC1/2015 JOINTINGS PVT.LTD.  ALC1/2015 Deferred
08.07.2015 |
305 HQ File RLA File §Lic.No/Date:0510392'601 Defer - o
:01/83/050/00043/AM16/ :05/24/040/00294/AM15/ [29.12.2014 Date:19.08.2015

consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP

Decision :The Committee considered the case as per agenda and decided to defer
(2009-2014). The case is re-listed for 19.08.2015.

" [Case No.:6/16/83-  |Party ! Name:SHIV [i\‘hé’éfNEdetél@gé‘f#w ‘éiaﬁdé:’éase
ALC1/2014 'SHAKTI TIMBER ALC1/2015 Deferred
\ INDUSTRIES 08.07.2015 g

- FQ File RLA File Lic.No/Date:0910061467 |Defer -
:01/83/050/00591/AM15/ :09/24/040/00541/AM15/ 31.12.2014 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

Case No.:2/18/83- Party Name:TINA

Meet No/Date:5/83- ‘Status:Case

ALC1/2014 ORGANICS PRIVATE ~ |ALC1/2015 Deferred
LIMITED 08.07.2015
307 HQ File ~ |RLAFile " [Lic.No/Date:0510392726 |Defer
01/83/050/00691/AM15/ :05/24/040/00475/AM15/ |07.01.2015 Date:19.08.2015

Decision :The Committee “considered the case as "per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

/Case No.:5/5/83- Party P\’/Iget No/Date:5/83- 'Status:Case
ALC1/2015 gName:lNTEGRATED ALC1/2015 \Deferred
[FIRE PROTECTION [08.07.201 3
PVT. LTD. |
308 HQ File RLA File Lic.No/Date:0210205447 | Defer
t:O1/83/050/00244/AM16/ 3102/24/040/00200/AM15/ 114.01.2015 \Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

Case No.:74/5/83- " [Party Name:HINDUSTAN [Meet No/Date:5/83- |Status:Case
ALC1/2015 PLATINUM PVT. LTD |ALC1/2015 1Deferred
‘; l08.07.2015 1
309 HQ File ~ [RLAFile Lic No/Date:0310793157 Defer

:01/83/050/00313/AM16/ :03/94/040/00950/AM15/ |21.01.2015 |Date:19.08.2015
\Eecision The Committee considered the case as per agenda and noted that hard copu&o‘m RA
- I —‘r*/‘*"IH‘—_vﬂ*“'_jﬁ‘*——‘
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has been received and sent to Deptt. of C&PC(Chem.Div)(AKA) on 27.07.2015. The case is re-
listed for 19.08.2015.

Case No.:55/1/83-  |Party Name:P! Meet No/Date5/83-  [Status:Case
ALC1/2015 INDUSTRIES LTD., ALC1/2015 Deferred
? 08.07.2015
310 HQ File RLA File Lic.No/Date: 1310047769 Defer
:01/83/050/00055/AM16/ :13/24/040/00046/AM15/ 22.01.2015 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

Case No..81/2/83-  |Party Name:ASHA PENN Meet No/Date:5/83- Status:Case
ALC1/2015 (COLOR PVT.LTD. \ALC1/2015 ’Deferred

; 08.07.2015 [

HQ File RLA File Lic.No/Date:0310793232 |Defer

311

:01/83/050/00154/AM16/ :03/94/040/00989/AM15/ 23.01.2015 Date:19.08.2015

'Decision :The Committee considered the case as per agenda. the application has been refferred
to Deptt. of C&PC (PCDiv) (OPS) for providing the comments. U.O. issued on 11.05.2015. The
case is re-listed for 19.08.2015.

[—' Case No.:72/5/83- “[Party Name:CAMPHOR |Meet No/Date:5/83-  [Status:Case
ALC1/2015 & ALLIED PRODUCTS  |ALC1/2015 Deferred
LIMITED, 08.07.2015 1
31 HQ File RLA File ~ |Lic.No/Date:0310793280 | Defer
:01/83/050/00311/AM16/ :03/94/040/00993/AM15/ 23.01.2015 Date:19.08.2015

Decision :The Committee considered the case as per agenda. The application has been
referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
27.07.2015. The case is re-listed for 19.08.2015.

Case No..75/5/83- |Party Name:BAYER VAPI Meet No/Date:5/83- Status:Case
ALC1/2015 PVT.LTD. /ALC1/2015 Deferred

| 08.07.2015 \
'HQ File RLA File - Lic.No/Date:0310793277 |Defer

2 ‘_:01/83/050/00314/AM1 6/ :03/94/040/00967/AM15/ {23.01.2015 Date:19.08.2015

Pecision The Committee considered the case as per agenda. The application has been
referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
527.07.2015. The case is re-listed for 19.08.2015.

Case No.:91/5/83- N 1;ﬁF"’arty Name:SWATI Weet No/Date:5/83- Status:Case
ALC1/2015 MENTHOL & ALLIED ~ |ALC1/2015 Deferred
CHEMICALS LTD.,, 08.07.2015 |
314 HQ File ~ RLAFile Lic.No/Date:2910025194 Defer
01/83/050/00330/AM16/ :29/24/040/00012/AM15/ 23.01.2015 Date:19.08.2015

Decision :The Committee considered the case as per agehda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP

'Case No.:73/5/83- 1rParty Name:CAMPHOR  |Meet No/Date:5/83- }Status:Case
315 |ALC1/2015 & ALLIED PRODUCTS |ALC1/2015 \Deferred
LIMITED, 108.07.201
—— T '*"“""'—“‘I*“'>‘ \%\ é\\/[’ T o ﬁ“,*.gT?vﬂp“
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HQ File ELA File 'Lic.No/Date:0310793300 ‘Defer
-01/83/050/00312/AM16/ :03/94/040/01000/AM15/ |27.01.2015 \Date:19.08.2015

Decision :The Committee considered the case as per agenda. The application has been
referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
27.07.2015. The case is re-listed for 19.08.2015.

Case No.:81/18/83- Party Name:MODERN iMeet No/Date:5/83- |Status:Case
ALC1/2014 INSECTICIDES LIMITED |ALC1/2015 Deferred
| 08.07.2015 |
316 HQ File RLA File Lic.No/Date:3010103352 Defer
:01/83/050/00770/AM15/ :30/24/040/00050/AM15/ 28.01.2015 Date:19.08.2015

}Decision :The Committee considered the case as 3er agenda and decided to defer
1consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

Case No.:86/18/83- Party Name:OREN Meet No/Date:5/83- |Status:Case
ALC1/2014 HYDROCARBONS ALC1/2015 Deferred

| PRIVATE LTD. 08.07.2015 |

HQ File RLA File “[Lic.No/Date:0410160087 Defer

S 1:01/83/050/00775/AM1 5/ :04/24/040/00267/AM15/ {30.01.2015 Date:19.08.2015

recision :The Committee considered the case as per agenda and noted that hard copy from

RA, has been received and sent to Deptt. of C&PC(Chem.Div)(AKA) on 8.5.2015. The case is re-
listed for 19.08.2015.

Case No.:82/2/83- |Party Name:ASHA PENN Meet No/Date:5/83- 'Status:Case
ALC1/2015 COLOR PVT.LTD. /ALC1/2015 Deferred
08.07.2015 |
318 [HQ File ~ RLAFile Lic.No/Date:0310793543 |Defer
01/83/050/00155/AM16/ |:03/94/040/00875/AM15/ |03.02.2015 Date:19.08.2015

Decision ﬁ'ﬁggﬁbﬁcatibn has been referred?o—Beptt. of C&PC (PC. Di\/) for providing the
comments U.O. issued on 11.05.2015. The case is re-listed on 19.08.2015

| case No.:70/5/83- Party Name:CHAMPION iMeet No/Date:5/83- Status:Case
/ALC1/2015 DAI-ICHI ALC1/2015 Deferred
1 "TECHNOLOGIES INDIA Los.o7.2o15 ~
| LTD. | |
319 [HQ File RLA File Lic.No/Date:0310793545 |Defer

Date:19.08.2015

:01/83/050/00309/AM16/ :03/94/040/00886/AM15/ 103.02.2015

Decision :The Committee considered the case as per agenda. The application has been
2

referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on

7.07.2015. The case is re-listed for 19.08.2015. -
e ———— T 1'”‘4'1"’—"—‘"’_‘-_“”—“’*‘—' : "——”"f/'—_"_"'(-——i"_-—_—_
Case No.:71/5/83- |Party Name:CHAMPION Weet No/Date:5/83- 1Status.Case
ALC1/2015 DAI-ICHI {ALC1/2015 Deferred
l 'TECHNOLOGIES INDIA 108.07.2015 ‘
1 LTD. |
HQFle S {Lic.No/Date:0310793544 iDefer

5320 HQ File ~ RLAFile
1 ‘:01/83/050/00310/AM16/ 1103/94/040/00885/AM15/ |03.02.2015 LDate:19.08.2015
' fﬁ;é‘i?i;hm:tl?ﬁéwéﬂomm'irtntéé' considered the case as per agenda. The application has been
\ referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on

27.07.2015. The case is re-listed for 19.08.2015. TR
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Case No.:67/5/83- \Party Name:GALAXY Meet No/Date:5/83- 'Status:Case

ALC1/2015 'SURFACTANTS LTD.,  ALC1/2015 Deferred
- | 08.07.2015 |
5 FQ File RLA File LicNo/Date:0310793621 Defer
:01/83/050/00306/AM16/ :03/94/040/00913/AM15/ 05.02.2015 Date:19.08.2015

referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
28.07.2015. The case is re-listed for 19.08.2015.

r)ecision :The Committee considered the case as p?a'rﬁégenda. The application has been

Case No.:68/5/83- Party Name:GALAXY  |Meet No/Date:5/83- Status:Case
ALC1/2015 SURFACTANTSLTD.,  ALC1/2015 Deferred

| 08.07.2015 l
HQ File IRLA File Lic.No/Date:0310793623 |Defer

322

-01/83/050/00307/AM16/ :03/94/040/01029/AM15/ |05.02.2015 Date:19.08.2015

Decision :The Committee considered the case as per agenda. The application has been
referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
28.07.2015. The case is re-listed for 19.08.2015.

'Case No.:69/5/83- . ?arty Name:GALAXY 'Meet No/Date:5/83- 'Status:Case
ALC1/2015 'SURFACTANTS LTD., \ALC1/2015 lLDeferred
i 108.07.2015 1
323 HQ File %RLA File Lic.No/Date:0310793622 Defer
-01/83/050/00308/AM16/ :03/94/040/01028/AM15/ |05.02.2015 \Date:19.08.2015

Decision :The Committee considered the case as per agenda. The application has been
referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
28.07.2015. The case is re-listed for 19.08.2015.

17- Case No.:76/5/83- Party Meet No/Date:5/83- Status:Case
ALC1/2015 'Name:COLOURTEX ALC1/2015 Approved
INDUSTRIES PRIVATE 08.07.2015
LIMITED
HQ File ERLA File Lic.No/Date:0310793737 |Defer Date:
:01/83/050/00315/AM16/ :03/94/040/00957/AM15/ {10.02.2015

Decision : The Committee considered the case as per agenda. Based on the written
recommendation of Deptt. of C&PC(Chem. Div) vide their UO.N0.14010/7/2011-CH-II dated
19.06.2015, the Committee decided to approve the case as under :-

ltem of Export Qty. | Item of Import Qty.
Automate Red PB MIX 500 (Dye content | 1 kg 1. Beta Naphthol 0.186 kg
'324 57% Solvent Red Dye)

2. Heptene 0.084 kg
3. Mix Toluidine 0.214 kg
4. Amine Oil 0.060 kg
5. Sodium Nitrite 0.190 kg
6. 2-Ethyl Hexylamine 0.099 kg
7. Sodium Formate 0.179 kg
8. Aromatic Solvent 0.380 kg

150/200 (Heavy Duty
Aromatic Solvent Naphtha)

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.




325.91/83/050/00305/AM16/

I |case No.:66/5/83- - érfr;érTy‘Name:GALAXY Weet No/Date:5/83- 7#‘iStatusr:Case
ALC1/2015 'SURFACTANTS LTD.,  |ALC1/2015 Deferred
0 08.07.2015 |
HQ File 'RLA File Lic.No/Date:0310793765 |Defer

:03/94/040/01051/AM15/ 111.02.2015

Date:19.08.2015

Decision :The Committee considered the cas
referred to Deptt. of C&PC(Chem Div) (AKA)
28.07.2015. The case is re-listed for 19.08.2015.

r

Case No.:77/5/83-

|
|

Party Name:UNIJULES | Meet No/Date:5/83-

e as per agenda. The application has been
for providing the comments. U.O issued on

~ [status:Case

HQ
52 B /83/050/00316/AM16/

ALC1/2015 LIFE SCIENCES LTD.  |ALC1/2015 Deferred
08.07.2015 |
File RLA File Lic.No/Date:0310793895 | Defer

:03/95/040/00959/AM15/ [16.02.201 5

\Date:19.08.2015

Decision :The Committee considered the cas
referred to Deptt. of C&PC(Chem Div) (AKA)
27.07.2015. The case is re-listed for 19.08.2015.

| [case No.:59/5/83- " |Party Name:ROSSARI
1 \ALC112015 BIOTECH LTD
— RLAFile

- ﬁ)—ﬁl? o
:01/83/050/00298/AM16/

:03/95/040/00906/AM15/

e as per agenda. The application has been
for providing the comments. U.O issued on

We‘ét—No/Date:S/%- ~ [status:Case

iALC1 /2015 Deferred
108.07.2015 §

"~ ILic.No/Date:0310793927 Defer
118.02.2015 \Date:19.08.2015

,,,,,,,,,,,

|
|

|

Decision :The Committe

(2009-2014). The case is re-listed for 19.08.2015.

[ |case No.:82/5/83- Party

| [pLc1i2018 Name:SMOOTHLINE
| WRITING
‘ INSTRUMENTS PVT.
| LTD.

RLA File

e considered the case as ?nér
consideration of the case for want of hard copy of application

2:03/95/040/00949/AM1 5/ 119.02.2015

agenda and decided to defer
from RA as per para 4.7.4 of HBP

]Status:Case
1Deferred

\T\/Eet No/Date:5/83-
'ALC1/2015
08.07.2015

\

|
|

Defer
Date:19.08.2015

ered the C

consideration of the case for want of hard copy of ap
(2009-2014). The case is re-listed for 19.08.2015.

328 [HQ File

\ 01/83/050/00321/AM16/
|

l

Case No.:83/5/83-

y
ALC1/2015 'Name:SMOOTHLINE
'WRITING
INSTRUMENTS PVT.
ILTD.
329 [4Q File RLA File
:01/83/050/00322/AM16/ :03/95/040/00950/AM

e
‘consideration of the case for want o
k(2009—2014). The case is re-listed for 19.08.2015

et (7
|Case No.:1/5/83- 'Party Name:PRAVIN

ase as per agenda and decided to defer
plication from RA as per para 4.7.4 of HBP

l
— i

" [Meet No/Date:5/83-

|ALC1/2015
‘08.07 2015
I EPTE S—
Lic.No/Date:0310793999 Defer
15/ 119.02.2015 \Date:19.08.2015

Status:Case
\Deferred
1

|

330 |aLC112015 |CHHAPERIA

av

r————r—/——_'__{————————_—-

Meet No/Date:5/83- lStatus:Case

A \Deferred
i — RSt A
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[
|
|

ﬁ " IMR(PROP.M/S.CHHAPERIA (08.07.2015

INTL CO) i ;
HQ File RLA File " [Lic.No/Date 0710107676 |Defer
:01/83/050/00240/AM16/ :07/24/040/00410/AM15/  |20.02.2015 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for want of hard copy of application from RA as per para 4.7.4 of HBP (2009-2014).
The case is re-listed for 19.08.2015.

Case No.:20/5/83- |Party Name:SATYAM "‘Meet No/Date:5/83- 'Status:Case
ALC1/2015 POLY PLAST IALC1/2015 Deferred
| 108.07.2015 |
331 HQ File RLA File Lic. No/Date:1310047794 Defer
-01/83/050/00259/AM16/ :13/24/040/00051/AM15/ 120.02.2015 !Date:19.08.2015
Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP

(2009-2014). The case is re-listed for 19.08.2015.

| [case No.:21/5/83- Party Name:SATYAM |Meet No/Date:5/83- Status:Case
ALC1/2015 PPOLY PLAST ALC1/2015 Deferred
08.07.2015 |
43 HQFile RLA File lLic.No/Date: 1310047795 [Defer
:01/83/050/00260/AM16/ :13/24/040/00050/AM15/ 20.02.2015 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

Case No.:89/5/83- Party Name:UNITOP  [Meet No/Date:5/83- |Status:Case
ALC1/2015 CHEMICALS PVT. ALC1/2015 Deferred
LIMITED 08.07.2015 ;
333 HQFile T RLAFile  |LicNo/Date:0310794024 Defer |
01/83/050/00328/AM16/ :03/95/040/00954/AM15/ [20.02.2015 Date:19.08.2015

'Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

Case No.:41/5/83- Party Name:SONGWON  [Meet No/Date:5/83- Status:Case
ALC1/2015 'SPECIALTY \ALC1/2015 \Deferred
'CHEMICALS INDIA PVT. 108.07.2015 |
LTD. 1 |
334 [HQ File 5}'\’LA File Lic.No/Date:3410040977 |Defer
:01/83/050/00280/AM16/ :34/24/040/00307/AM15/ 123.02.2015 \Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
‘consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
\(2009-2014). The case is re-listed for 19.08.2015.

Case No.:64/5/83- S ;bé&?@é?&(ﬁﬁﬁ” ial_\ﬁgétﬁﬁaﬁé‘tej%é- |status:Case

. |ALC1/2015 & ALLIED PRODUCTS  |ALC1/2015 Deferred
' ILIMITED, 08.07.2015 1

|

1:01/83/050/00303/AM1 6/ :03/94/040/01096/AM15/ 23.02.2015 \Dat(i1 9.08.2015

l
1\335 HQ File ~ RLAFle K[ié.”r\ib‘/bété{ds_ﬁ?@%%é— Defer
!
|
|

e S e .
Decision :The Committee considered the case as per agenda. The application ha's. ggai
\ e comments‘.U-..G)<'Is‘éu§,Fqn
- - W "-‘ : TNa< 8 N = =

5 . - e .
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referred to Deptt. of C&PC(Chem Div) (AKA) for providing
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| [05.08.2015. The case is re-listed for 19.08.2015. i }

S N S ———— - R )

Case No.:87/5/83- ) Em Name:AIMCO Ai;ﬁzMeet No/Date:5/83- 'Status:Case
ALC1/2015 PESTICIDES LIMITED  |ALC1/2015 ]Deferred
1 108.07.2015 1
336 HQ File RLA File ILic.No/Date:0310794059 [Defer
:01/83/050/00326/AM16/ :03/94/040/01099/AM15/ 23.02.2015 Date:19.08.2015
Deci;ion -The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.
| [case No.:1/18/83- Party Name:ITC LIMITED [Meet No/Date:5/83- Status:Case
ALC1/2014 i ALC1/2015 Deferred
- al 08.07.2015 |
437 |HQ File RLA File Lic.No/Date 0910061644 Defer
-01/83/050/00690/AM15/ :09/24/040/00658/AM15/ 24.02.2015 \Date:19.08.2015
Decision :The Committee considered the case as perragenda and noted that hard copy from
RA, has been received and sent to Deptt. of C&PC(Chem.Div)(AKA) on 8.5.2015. The case is re-
listed for 19.08.2015.
Case No.:65/5/83- iiEarty Name:GRAUER & ngt No/Date:5/83- [Sﬁatus:Case
ALC1/2015 \WEIL (INDIA) LIMITED,  |ALC1/2015 Deferred
‘ 5 108.07.2015 1
338 HQ File RLA File Lic.No/Date:0310794116 [Defer =
:01/83/050/00304/AM16/ 1:03/94/040/00890/AM15/ 124.02.2015 Date:19.08.2015
Decision :The Committee considered the case as per agenda. The application has been
referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
05.08.2015. The case is re-listed for 19.08.2015.
" [Case No.:88/5/83- Party Name:UPL ‘[Meet No/Date:5/83- |Status:Case
1 ALC1/2015 LTD.(FORMERLY \ALC1/2015 Deferred
\ 'UNITED PHOSPHORUS 108.07.2015 ;
‘ | LTD)) \ |
339 HQFile " RLAFile Lic.No/Date:0310794095 |Defer

:01/83/050/00327/AM1 6/ :03/95/040/00870/AM15/ 1324.02.201 5 iDate: 19.08.2015 |

' [Decision :The Committee “considered the case as per agenda. The application has been
’\ referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
1 05.08.2015. The case is re-listed for 19.08.2015.

. e e

Party " [Meet No/Date:5/83- Status:Case
%Name:M.G.POLYBLENDS ALC1/2015 Deferred

-

| 08.07.2015 |
-— HQ File "[RLAFile " Lic.No/Date 0510393354 Defer
01/83/050/00261/AM16/ |:05/24/040/00521/AM15/  25.02.2015 Date:19.08.2015

Decision :The Commﬁtéé ‘considered the case é"'shﬁgf"aijgﬂag.wﬁ"e application has been
!

referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
03.08.2015. The case is re-listed for 19.08.2015.

B -—

F&&Wﬁ@l_ﬁ-ﬁ” ~ IParty Name CAMPHOR Wé@fﬁ&d ate5/83-  |Status:Case
341 |\ALC1/2015 & ALLIED PRODUCTS IALC1/2015 1i‘Deferred
h LIMITED, | R
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HQ File RLA File Lic.No/Date:0310794148 |Defer
:01/83/050/00302/AM16/ :03/94/040/01113/AM15/ 25.02.2015 Date:19.08.2015

Decision :The Committee considered the case as per agenda. The application has been
referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
05.08.2015. The case is re-listed for 19.08.2015.

342

Case No..87/18/83- _ |Party Name ADITYA  |Meet No/Date:5/83- Status:Case
ALC1/2014 SYNTHETIC ALC1/2015 Deferred

| 08.07.2015 1
HQ File RLA File Lic.No/Date:0810134678 [Defer i
:01/83/050/00776/AM15/ :08/24/040/00444/AM15/ |26.02.2015 Date:19.08.2015

Decision :The Committee considered the case as per agenda and noted that hard copy from
RA, has been received and sent to Deptt. of C&PC(Chem.Div)(AKA) on 8.5.2015. The case is re-
listed for 19.08.2015.

\Case No.:23/5/83- ;Party Name:RECKITT 'Meet No/Date:5/83- 'Status:Case
ALC1/2015 'BENCKISER \ALC1/2015 Deferred
HEALTHCARE INDIA  08.07.2015 |
LIMITED | |
343 |HQ File RLA File Lic.No/Date:0510393389 [Defer
:01/83/050/00262/AM16/ :05/24/040/00570/AM15/ |26.02.2015 Date:19.08.2015

'Decision :The CommitTéé?o?sideréd the case as per agenda. Th'a?plicatidrhas been
referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
03.08.2015. The case is re-listed for 19.08.2015.

=

Case No.:26/5/83- W{ﬁé@ﬁéme:U.V.RESlNS ﬁVIeet No/Date:5/83- Status:Case
ALC1/2015 [PRIVATE LIMITED IALC1/2015 Deferred
i 108.07.2015 |
344 HQ File ~ [RLAFile " [Lic.No/Date:5610004554 |Defer
:01/83/050/00265/AM16/  :56/24/040/00020/AM15/ 127.02.2015 Date:19.08.2015

Decision :The Committee considered the case as per agenda. The application has been
referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
105.08.2015. The case is re-listed for 19.08.2015.

" ICase No.30/5/83-  |PartyNameA Meet No/Date:5/83-  |Status:Case
ALC1/2015 'SCHULMAN PLASTICS  ALC1/2015 Deferred
INDIA PVT. LTD, 08.07.2015 |

345 HQ File - RLAFile " [Lic.No/Date:3410040993 Defer
1:01/83/050/00278/AM16/ :34/24/040/00308/AM15/ bl27.02.2015 \Date:19.08.2015
Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

Case No.:60/5/83- Vﬁiﬁéﬁﬁlame:KI*Mngm_ﬂ Meet No/Date:5/83- Status:Case
ALC1/2015 'CHEMICALS LTD. ALC1/2015 Deferred
% 08.07.2015
1 HQ File RLA File Lic.No/Date:0310794251 |Defer
1346 |.11/83/050/00299/AM16/ :03/94/040/01072/AM15/ [27.02.2015 Date:19.08.2015

Decision :The Committee considered the case aé’g)gr gg'enda and decided to defer
\consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP

‘(2009-2014). The case is re-listed for 19.08.2015. e
e ';:ﬂ‘\""c.
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T Case No..61/5/83-  [Party Name:SWATI  |Meet No/Date:5/83- Status:Case

ALC1/2015 MENTHOL & ALLIED ~ ALC1/2015 Deferred
'CHEMICALS LTD,, 08.07.2015 |
S EQ File RLA File P_ic.No/Date:2910025200 Defer
:01/83/050/00300/AM16/ :29/24/040/00014/AM15/ |27.02.2015 Date:19.08.2015

Decifsion _:The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP

(2009-2014). The case is re-listed for 19.08.2015. |
" [Case No.:15/5/83-  |Party Name:FORACE {Meet No/Date:5/83- Status:Case
ALC1/2015 POLYMERS (P)LTD.  ALC1/2015 Deferred
ram 08.07.2015
- F} File RLA File Lic No/Date:0510393441 [Defer
01/83/050/00254/AM16/ :05/23/040/00540/AM15/ 103.03.2015 Date:19.08.2015

Decision :The Committee considered the case as per agenda. The application has been
referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
03.08.2015. The case is re-listed for 19.08.2015.

" |case No.:25/5/83- Mirlbwérty Name:MODERﬁNA—“ 'Meet No/Date:5/83- iStatus:Case
ALC1/2015 INSECTICIDES LIMITED |ALC1/2015 Deferred
; 08.07.2015 ;
349 HQ File RLA File Lic. No/Date:3010103393 | Defer
:01/83/050/00264/AM16/ :30/24/040/00059/AM15/ 03.03.2015 Date:19.08.2015

referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
3.08.2015. The case is re-listed for 19.08.2015.

Decision :The Committee considered the case as per agenda. The application has been
Do

I Case No.6/5/83- |Party Name:COOKSON Meet No/Date:5/83- !"sﬂiéﬁjéi Case |
. |ALC1/2015 INDIA PVT. LTD. ALC1/2015 Deferred
1 08.07.2015 |

250 [HQ File " RLAFile Lic.No/Date:0410160223 Defer

-01/83/050/00245/AM16/ 3:04/24/040/00018/AM15/ 04.03.2015 Date:19.08.2015
Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP

(2009-2014). The case is re-listed for 19.08.2015.

Case No.:18/5/83- . %Ea'@ Name:KHYATI e Wéé”t’ﬁ&bé‘t’é’%/’éif’” Status:Case
ALC1/2015 \CHEMICALS PVT.LTD. |ALC1/2015 Deferred
i \08.07.2015 ,

251 HQ File ~ RLAFille ~[Lic.No/Date:0810134728 Defer
101/83/050/00257/AM16/ :08/24/040/00407/AM15/ |04.03.2015 Date:19.08.2015

Decision :The Committee considered the case "as per agenda. The application has been
referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
03.08.2015. The case is re-listed for 19.08.2015.

“ICase No.:42/5/83-  |Party Name ATLANTIC iMeetﬁNo/DaYé:Sls?: FE{IE:Case
ALC1/2015 (CARE CHEMICALS 'ALC1/2015 Deferred
08.07.2015 ;
" RLAFile _____|LicNo/Date:1010059047 Defer

352 [HQ File |
01/83/050/00281/AM16/ :10/24/040/00125/AM15/ 04.03.2015 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of applicatign fro RA as per para 474‘o’f‘HBl?4
— i A ———— = LEE) 3._
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| [(2009-2014). The case is re-listed for 19.08.2015. j

[ [case No.:19/5/83- '%Party Name:J K PARAS |Meet No/Date:5/83- 'Status:Case
ALC1/2015 PPOLYCOATS LIMITED  |ALC1/2015 Deferred
1 08.07.2015 |
- EQ File RLA File lLic No/Date:0510393491 Defer
01/83/050/00258/AM16/ :05/23/040/00535/AM15/ |05.03.2015 Date:19.08.2015

Decision :The Committee considered the case as per agenda. The application has been
referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
03.08.2015. The case is re-listed for 19.08.2015.

Case No.79/5/83- _ |Party Name:CLASSIC Meet No/Date:5/83- [Status:Case
ALC1/2015 MARBLE COMPANY ~ ALC1/2015 Deferred
i 08.07.2015
- PE File RLA File Lic.No/Date:0310794441 |Defer
:01/83/050/00318/AM16/ :03/94/040/01125/AM15/ 09.03.2015 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7 .4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

" [Case No.:57/5/83- {F%RQNEFHE?FWE’E’M' Wé& No/Date'5/83- |Status:Case
/ALC1/2015 GASKET COMPANY  |ALC1/2015 Deferred
| (INDIA) PVT. LTD. 08.07.2015

255 HQ File ~ IRLAFile Fc.No/Date:3110065314 Defer
01/83/050/00296/AM16/ :31/83/040/00251/AM15/ |10.03.2015 Date:19.08.2015

B e e e e
Decision :The Committee considered the case as per agenda. The application has been
1referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
127.07.2015. The case is re-listed for 19.08.2015.

s — s

Status:Case

CaWJEEéTty Name:HOSLEY Meet No/Dateﬁzé/'83-—‘_
\ALC1/2015 Deferred

| |ALC1/2015 INDIA PRIVATE LIMITED
| 08.07.2015

356 HQ File ~ [RLAFie - E@UDEY&EE%?@%BE Defer
01/83/050/00246/AM16/ :05/23/040/00545/AM15/ 111.03.2015 Date:19.08.2015

\ @E’i;i‘éﬁ”?T‘r}é’”é&ﬁ“mi&"éé""'Ebﬁsi’&é‘féd""’ the case as per agenda and decided to “defer
'\ '\consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP

(2009-2014). The case is re-listed for 19.08.2015.
e
{l—Darty Name:MATANGI Meet No/Date:5/83- Status:Case
%INDUSTRIES LLP ALC1/2015 Deferred

Case No.:40/5/83-
ALC1/2015

| 08.07.2015 |
e coFie RLAFile  [LicNo/Date:0810134771 Defer
01/83/050/00279/AM16/ :08/24/040/00361/AM15/ [11.03.2015 Date:19.08.2015

e —

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

——

N (Case No.:51/5/83- Party Name 'ESTEEM _ |Meet No/Date 5/83- ‘”éiii&’s’:Case \‘
. |ALC1/2015 INDUSTRIES PVT. LTD, ALC1/2015 Deferred
\1358 11 | 08.07.2015 \
\ HQ File =N {Fi’f’F‘iTé"“'””"”m“\Li No/Date: 1710006065 |Defer .
LA
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:01/83/050/00290/AM16/ 1 Z/24/040/00202AM15/ [11.032015  |Date:19.08.2015

Decision :The Committee considered the case as per agenda. ‘The application has been
referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
29.07.2015. The case is re-listed for 19.08.2015.

| [case No.:11/5/83- Party Name:KRISHI Meet No/Date'5/83- Status:Case
ALC1/2015 RASAYAN EXPORTS ~ |ALC1/2015 Deferred
PVT. LTD,, 08.07.2015 1
_— PQ File RLA File Lic. No/Date:0210205632 | Defer
01/83/050/00250/AM16/ :02/24/040/00232/AM15/ |12.03.2015 Date:19.08.2015

Decision :The Committee considered the case as per agenda. The application has been
referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
03.08.2015. The case is re-listed for 19.08.2015.

" [Case No..54/5/83- Party Name:CYTECH  |Meet No/Date:5/83-  Status:Case
ALC1/2015 COATING PVT.LTD.  ALC1/2015 Deferred
l | 08.07.2015 §

260 HQ File RLA File LicNo/Date:5210041461 Defer
01/83/050/00293/AM16/ :52/24/040/00070/AM15/ |12.03.2015 Date:19.08.2015

consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
009-2014). The case is re-listed for 19.08.2015.

Decision :The Commitﬁtéwe—yéaﬁgidered F@A—cgs}—;s-;pér ag-endaV and decided to defer
(2

Case No.:58/5/83- %TPMavrAt“y Name:Pl Meet No/Date:5/83- Status:Case
ALC1/2015 INDUSTRIES LTD., ALC1/2015 Deferred
1 |08.07.2015 \
361 HQ File grliLA File Lic.No/Date: 1310047811 Eefer
:01/83/050/00297/AM16/ 113/24/040/00053/AM15/ {12.03.2015 \Date:19.08.2015

consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
2009-2014). The case is re-listed for 19.08.2015.

Fgﬁgg; “The Committee considered the case as per “agenda and decided to defer
(

~Case No..8/5/83- |Party Name:FORACE  Meet No/Date:5/83- Status:Case ‘
ALC1/2015 PPOLYMERS (P) LTD. ALC1/2015 Deferred |
08.07.2015 1 |

“362 HaQFile “RLAFle  |LicNo/Date:0510393568 Defer |
%02 :01/83/050/00247/AM16/ -05/23/040/00564/AM15/ |13.03.2015 Date:19.08.2015

consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
2009-2014). The case is re-listed for 19.08.2015.

FE@F*:TFJ *CB'rﬁEﬁTt‘t'éé”é'c?rié'iéé‘r“é‘d“’tﬁéﬁc’é'ée‘}E’“Eé?}@éﬁdﬂaﬁmecided to defer
(

Case No.:9/5/83- o ‘3]5;,1? NamE:*AT/'ET?‘YM Weet No/Date:5/83- . [gafﬁs:Case
ALC1/2015 'DENNISON (INDIA) \ALC1/201 5 iDeferred
PVT.LTD. 108.07.2015 |

HQFile ~RLAFle Lic.No/Date:0510393559 \Eafer '

263 -01/83/050/00248/AM 16/ :05/23/040/00539/AM15/ 13.03.2015 7 ####Ete:19.0g2_91—5_
Devcﬁi;ﬂ;ﬁgTT—he‘A&rn;r}Tit_téémEgrisidered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP |
(2009-2014). The case is re-listed for 19.08.2015.
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" |case No.:10/5/83- ﬁgParty NQHJB—&EHEIIV@]>I\7|Eé7trNo/Date:5/83- Etatus:Case

ALC1/2015 ? |ALC1/2015 \Deferred
7# 08.07.2015 |

364 HQ File \RLA File Lic.No/Date:0610038091 |Defer
-01/83/050/00249/AM16/ |:06/24/040/00037/AM15/ 13.03.2015 Date:19.08.2015
Decision :The Committee considered the case as per agenda. The application has been
referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
03.08.2015. The case is re-listed for 19.08.2015. |
Case No.:17/5/83- 75§Party Name:FORACE IMeet No/Date:5/83- Status:Case
ALC1/2015 POLYMERS (P) LTD. \ALC1/2015 \Deferred

| |08.07.2015 [

265 HQ File RLA File LicNo/Date 0510393569 Defer
-01/83/050/00256/AM16/ :05/23/040/00565/AM15/ 113.03.2015 \Date:19.08.2015
[Decision :The Committee considered the case as per agenda. The application has been
referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
03.08.2015. The case is re-listed for 19.08.2015.

ICase No.:84/5/83- Party Name:PHILLIPS ~ [Meet No/Date:5/83-  Status:Case
ALC1/2015 \CARBON BLACKLTD ALC1/2015 Deferred
108.07.2015 1

366 ST e e e e
HQ File RLA File Lic.No/Date:0210205640 \Defer
:01/83/050/00323/AM16/  :02/24/040/00210/AM15/ 116.03,2015 Date:19.08.2015
Decision :D/L dated 22.07.2015 issued by DIPP. The case is re-listed for 19.08.2015.

r— Case No.:24/5/83- _Ef’“aTty NaméngMlCO_—‘ Meet No/Date:5/83- Status:Case ]

1 \ALC1/2015 'CHEMICALS PVT LTD \ALC1/2015 \Deferred 1

L 08.07.2015 5

367 HQFile WwiﬁL‘KFilne o W'[rl:ic.No/Date:0510393617 Defer
:01/83/050/00263/AM16/ ‘;:05/23/040/00567/AM15/ 118.03.2015 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

" [case No.:62/5/83-rﬁw iFTaﬁrt'leame:—S*FlﬁlwﬂM fMeethwo/f[ﬁé:ﬁé'/S& " [Status:Case
ALC1/2015 'SWITCHGEARS PVT. ALC1/2015 Deferred
| LTD., 08.07.2015

| e
268 HQ File RLA File Lic.No/Date: 1110028131 Defer
Date:19.08.2015

1:01/83/050/00301/AM16/ ]:11/24/040/00015/AM15/ 118.03.2015

Decision :The Committee considered the case as per agenda and decided to defer
l\‘consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
((2009-2014). The case is re-listed for 19.08.2015.

Status:Case

/Case No.:45/5/83- “[Party Name:ESTEEM  [Meet No/Date:5/83-
'ALC1/2015 INDUSTRIES PVT. LTD, |ALC1/2015 Deferred
‘g i 08.07.2015
\369 nafle  |RLAFile T |Lic.No/Date:1710006069 Defer
01/83/050/00284/AM16/ |:17/24/040/00207/AM15/ 119.03.2015 ,Date:19.08.2o15‘

Decision :The Committee considered the case as per agenda and “decided to defer
\consideration of the case for want of hard copy of application from RA as per para 4.'/'}4‘QL318P

\(2009—2014). The case is re-listed for 19.08.2015. T L =t
e -— B . CAgPRRTET R §
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case is re-listed for 19.08.2015.

(—-(Case No.:46/5/83- %Party Name:ESTEEM Weet No/Date:5/83- Status:Case
ALC1/2015 INDUSTRIES PVT. LTD, '/ALC1/2015 Deferred
|08.07.2015
370 HQ File 'QRLA File Lic.No/Date: 1710006070 Defer
-01/83/050/00285/AM16/  :17/24/040/00208/AM15/ {19.03.2015 Date:19.08.2015
Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.
[ Fse No.:49/5/83- Party Name:ESTEEM _ [Meet No/Date:5/83-  |Status:Case
ALC1/2015 INDUSTRIES PVT. LTD, iALC1/2015 Deferred
108.07.2015 1
- HQ File RLA File Lic No/Date: 1710006071 Defer
:01/83/050/00288/AM16/ +17/24/040/00209/AM15/ [19.03.2015 \Date:19.08.2015
Decision :The Committee considered the case as per agenda. ‘The application has been
referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
29.07.2015. The case is re-listed for 19.08.2015.
Case No.:50/5/83- }Party Name:ESTEEM  |Meet No/Date:5/83- Status:Case
ALC1/2015 INDUSTRIES PVT.LTD, |ALC1/2015 Deferred
08.07.2015 5
377 HQ File RLA File ilrLic.No/Date:171000606§ Defer
:01/83/050/00289/AM16/ :17/24/040/00206/AM15/ 119.03.2015 Date:19.08.2015
Decision :The Committee considered the case as per agenda. The application has been
referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
29.07.2015. The case is re-listed for 19.08.2015.
" [Case No..55/5/83- Party Name: RUSHABH |Meet No/Date:5/83- Status:Case |
’ ALC1/2015 INVESTMENT PVT. LTD. \ALC1/2015 Deferred
ﬁ 08.07.2015 |
- Hafie  RLAFle  [Lic.No/Date:3110065342 |Defer
:01/83/050/00294/AM16/ :31/83/040/00261/AM15/ 19.03.2015 Date:19.08.2015
Decision :The Committee considered the case as per agenda and noted that hard copy from RA
has been received and sent to DIPP for providing the comments. U.O issued on 28.07.2015. The

P |

[ ICase No.:56/5/83-
ALC1/2015

o %Féﬁ; Name RUSHABH _[Meet No/Date:5/83- Status:Case
INVESTMENT PVT. LTD. ALC1/2015 Deferred
‘s 08.07.2015 g

e " [Lic.No/Date:3110065343 Defer

374 HQFile \ \ .
-01/83/050/00295/AM16/ 1131/83/040/00260/AM15/ 119.03.2015 ‘,Dat(?i19.083015

ﬁcision :The Com?’hit"tg'emgéﬁéidnéAi;é_dmtﬁé case as per gé“éﬁag_éwr\_a_hf&vea?ﬁ;t—ﬁr#cﬁopy from RA
has been received and sent to DIPP for providing the comments. U.O issued on 28.07.2015. The
case is re-listed for 19.08.2015.

~[Case No.:16/5/83- {ﬁé?i}ﬁé’rﬁ?éﬁ.VERLiﬁE 'Meet No/Date:5/83- Status:Case
ALC1/2015 ‘TAPES MFG. PVT. LTD,, \ALC1/2015 Deferred
1 z 108.07.2015 |

s7sHQFle  |[RLAFle " [Lic.No/Date:0210205663 [Defer
\:01/83/050/00255/AM16/ 02/24/040/00234/AM15/ 20.03.2015 Date:19.08.2015

Decision :The Committee considered the case as per a@éﬁda and noted that hard c&&y from RA
has been received and sent to DIPP for providing the cgmments. U.O issued on 03.08.2015 . The

gt e i
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) case is re-listed for 19.08.2015.

gt

Case No.:30/5/83- Pa?tgl Name:GIRDHARS :‘lMeet No/Date:5/83- gStatus:Case
ALC1/2015 INTERNATIONAL |IALC1/2015 ]Deferred
| 08.07.2015 ,
376 PQ File [RLA File Lic.No/Date:0510393672 |Defer
-01/83/050/00269/AM16/ :05/23/040/00576/AM15/ {20.03.2015 Date:19.08.2015

Becis.ion .:The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP

| #(2009-2014). The case is re-listed for 19.08.2015. _J
Case No.:47/5/83- “[Party Name:ESTEEM | Meet No/Date:5/83- Status:Case
ALC1/2015 INDUSTRIES PVT. LTD, |ALC1/2015 Deferred

| 08.07.2015 ,

477 HQ File RLA File Lic.No/Date: 1710006076 (Defer

01/83/050/00286/AM16/ :17/24/040/00213/AM15/ |23.03.2015 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

Case No.:48/5/83- 'Party Name:ESTEEM Meet No/Date:5/83- Status:Case
ALC1/2015 !INDUSTRIES PVT.LTD, |ALC1/2015 Deferred
08.07.2015 ﬁ
37g HQ File RLA File 'Lic.No/Date: 1710006075 | Defer
:01/83/050/00287/AM16/ |:17/24/040/00212/AM15/ \23.03.2015 lDate:19.08.2015

referred to Deptt. of C&PC(Chem Div) (AKA) for providing the comments. U.O issued on
29.07.2015. The case is re-listed for 19.08.2015.2015.

Fecision -The Committee considered the case as >per agenda. The application has been

[ [CaseNo.78/5/83- |Party Name CHEMOCID [Meet No/Date:5/83-  [Status:Case
ALC1/2015 IMPEX PVT. LTD.,, /ALC1/2015 Deferred
| | 08.07.2015 |
379 HQ File ~ [RLAFile Lic.No/Date:0310794814 |Defer
01/83/050/00317/AM16/ :03/94/040/01154/AM15/ |23.03.2015 Date:19.08.2015

consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
2009-2014). The case is re-listed for 19.08.2015.

Fcision :The Committee considered the case as per agenda and decided to defer
L

I i e
Case No.:31/5/83- Party Name:FORACE 'ﬁ\/leet No/Date:5/83- Status:Case
ALC1/2015 'POLYMERS (P) LTD. ;ALC1/2015 Deferred
\ i 108.07.2015 1 o
380 HQ Fie Ig'l'i‘l:A”ifiﬁlréw " Lic.No/Date:0510393709 Defer
:01/83/050/00270/AM16/ :05/23/040/00586/AM15/ 24.03.2015 \Date:19.08.2015

Decision The Committee considered the case “as per agenda and decided to defer|
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

rcﬁaisgﬁo.:szféﬁii- QrﬁéFtVNAaﬁe:FORACE ; ‘MeetNo/Date:5/83-A#~ Status:Case
ALC1/2015 iPOLYMERS (P) LTD. ALC1/2015 Deferred
1 ; 08.07.2015 |
| [afle  RAFle Lic NolDate:0510393708.PRfere.”
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78 % .i ot - ,..n .t ‘ ) “m“’,gﬂ
gt g BV W



:01/83/050/00271/AM16/  :05/23/040/00584/AM15/ 24.03.2015 Date:19.08.2015

Deci;ion ':The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

[Case No.:36/5/83- " |Party Name:FORACE ~ Meet No/Date:5/83- Status:Case
ALC1/2015 POLYMERS (P)LTD.  |ALC1/2015 Deferred
| 08.07.2015 |
380 HQ File RLA File Lic.No/Date:0510393734 Defer
:01/83/050/00275/AM16/ :05/23/040/00589/AM15/ 25.03.2015 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

Case No.:37/5/83- Party Name:FORACE  |Meet No/Date:5/83- [Status:Case
ALC1/2015 PPOLYMERS (P)LTD.  ALC1/2015 Deferred
| 08.07.2015 |
483 HQ File RLA File Lic.No/Date:0510393732 Defer
-01/83/050/00276/AM16/ 05/23/040/00583/AM15/ |25.03.2015 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

[ Case No.:38/5/83- gﬁa"r’t&}"Néﬁ%é‘i FORACE  |Meet No/Date'5/83- \"éiéf&YCase
ALC1/2015 POLYMERS (P) LTD. IALC1/2015 Deferred
108.07.2015 }
384 HQ File ERLA File Lic.No/Date:0510393733 ﬁ:)efer
-01/83/050/00277/AM16/ :05/23/040/00585/AM1 5/ 125.03.2015 \Date:19.08.2015

Eecision ‘The Committee considered the case as per agenda and decided to defer
‘consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
L(2009-2014). The case is re-listed for 19.08.2015.

" [case No.:33/5/83- o irﬁéwriy Name:FORACE 'Mé’é’(ﬁéiﬁ'é’t’é?é?és- Status:Case
ALC1/2015 {POLYMERS (P) LTD. ALC1/2015 Deferred
] |08.07.2015
- HaFle  |[RLAFile iLic.No/Date:0510393747 Defer
-01/83/050/00272/AM16/ :05/23/040/00595/AM15/ 26.03.2015 \Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7 4 of HBP

(2009-2014). The case is re-listed for 19.08.2015.

" [Case No.:34/5/83- |Party Name! FORACE  IMeetNo/Date:5/83-  [Status:Case
ALC1/2015 'POLYMERS (P) LTD. \/ALC1/2015 1;‘Deferred
1 1 08.07.2015

286 HQ File ~ RLAFile ‘""{L”ié“_r\io‘/ba?é:’da6:;65"%2
86 |.11/83/050/00273/AM16/ :05/23/040/00596/AM15/ 26.03.2015

O e e e e T t0 defer
‘Bécision -The Committee considered the case as per agenda and decided to defer
\consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP

Date:19.08.2015

1(2009-2014). The case is re-listed for 19.08.2015. e TRYA
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Case No.:35/5/83- \Party Name:FORACE Meet No/Date:5/83- \Status:Case

ALC1/2015 POLYMERS (P) LTD. {ALC1/2015 ]Deferred
- - 108.07.2015

357 HQFile RLA File LLic.No/Date:0510393749 | Defer
:01/83/050/00274/AM16/ |:05/23/040/00599/AM15/ [26.03.2015 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer

consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

Case No.:75/1/83- Party 'Meet No/Date:5/83- Status:Case
ALC1/2015 ‘Name:COROMANDEL iALC1/2015 Deferred
INTERNATIONAL 108.07.2015
LIMITED | 5
388 |HQ File RLA File iLiC.NO/Date:0910061785 Defer
-01/83/050/00854/AM15/  |:09/24/040/00619/AM15/ [27.03.2015 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for wants of information from the firm. D/L dated 23.06.2015 issued by
Deptt. of C&PC(Chem. Div)(AKA) . Re-listed for 19.08.2015.

[——Ease No.:76/1/83- {#f;érty Meet No/Date:5/83- Status:Case
ALC1/2015 Name:COROMANDEL !ALC1/2015 1Deferred
IINTERNATIONAL 108.07.2015 1
LIMITED i 1
389 [HQ File RIAFle  [LicNo/Date:0910061814 Defer Cruy e o

\:01/83/050/00855/AM15/ :09/24/040/00618/AM15/ 131.03.2015 \Date:19.08.2015
Fecision :The Committee considered the case as per agenda and decided to defer

consideration of the case for wants of information from the firm. D/L dated 23.06.2015 issued by

Deptt. of C&PC(Chem. Div)(AKA) . Re-listed for 19.08.2015.
R [(—:a-s; No.go/s/83-  Paty Meet | No/Date:5/83- |Status:Case

ALC1/2015 ‘Name:SMOOTHLINE /ALC1/2015 lDeferred
WRITING 08.07.2015
INSTRUMENTS PVT. |
LTD. |

390 [1q File RLAFile Lic.No/Date: 0310795057 | Defer
01/83/050/00319/AM16/ :03/95/040/01077/AM15/ |31.03.2015 Date:19.08.2015

consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
2009-2014). The case is re-listed for 19.08.2015.

Decision :The Committee considered the case as per agenda and decided to defer
(

(“'E;se No.:81/5/83- %Party \Kneet No/Date:5/83- Status:Case
ALC1/2015 'Name:SMOOTHLINE ALC1/2015 Deferred
'WRITING 08.07.2015
INSTRUMENTS PVT. | 1
ILTD. ‘g 1 I
W= |[RLAFile [LicNo/Date:0310795058 Defer
E)1/83/050/00320/AM16/ :03/95/040/01076/AM15/ 31.03.2015 Date:19.08.2015

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
‘(2009-2014). The case is re-listed for 19.08.2015.
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Case No.:1/3/83- Party Name:SHYAM 'Meet No/Date:5/83- Status:Case
ALC1/2015 CHEMICALS PRIVATE  |ALC1/2015 Deferred
LIMITED 108.07.2015 ’

392 HQFile %R'LA”#iI'e """"""""""""""""""""""" {Lic.No/Date:0310795660 Defer
:01/83/050/00157/AM16/ :03/95/040/00888/AM15/ |30.04.2015 Date:19.08.2015
Decision :The Committee considered the case as per agenda and noted that hard copy from RA
has been received and sent to Deptt. of C&PC(Chem.Div)(AKA) on 27.07.2015. The case is re-
listed for 19.08.2015.

Case No.:2/3/83- Party Name:KHYATI 'Meet No/Date:5/83- Status:Case
ALC1/2015 'CHEMICALS PVT. LTD. |ALC1/2015 Deferred
j |08.07.2015

393 [HQ File ' RLAFile Lic.No/Date:0810135236 |Defer
:01/83/050/00158/AM16/ :08/24/040/00011/AM16/ 08.05.2015 Date:19.08.2015
Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

Case No0.:90/5/83- ?Party Name:LOXIM Meet No/Date:5/83- Status:Case
ALC1/2015 iINDUSTR|ES LIMITED |ALC1/2015 Deferred
| 08.07.2015

394 HQ File RLA File Lic.No/Date:0810135237 |Defer
:01/83/050/00329/AM16/ |:08/24/040/00030/AM16/ !08.05.2015 Date:19.08.2015
Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

Case No.:3/3/83- |Party Name:UPL LTD. Meet No/Date:5/83- Status:Case
ALC1/2015 } \ALC1/2015 Deferred
108.07.2015 |

395 HQ File RLA File Lic.No/Date:0310795879 Defer
:01/83/050/00159/AM16/ :03/95/040/00622/AM14/ 13.05.2015 |Date:19.08.2015
Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case for want of hard copy of application from RA as per para 4.7.4 of HBP
(2009-2014). The case is re-listed for 19.08.2015.

Date:19.08.2015 K.K. Mushahary

Place:New Delhi Foreign Trade Development Officer
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